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I
LOK SABHA

Wednesday, August 38, 1078/Bhadra 1,
1900 (Saka)

The Lok Sabha met at Eleven of the
Cloclk

[Mr. Seeaxsr in the Chair]

CONSTITUTION (FORTY-FIFTH
AMENDMENT) BILL—contd,
Clanse 35
MR, SPEAKER: The House will
now take up further clause-by-chause
cmaidemion of the Bill further to
amend the Constitution of India.
Before I put clause 35 to the vote of
the House, this being a Constitution

Amendment Bill, voting has to be by
division. Let the lobbies be cleared.

The jobbies have beéen cleared. 1
shall read clause 35. It says:

“Part XIVA of the
shal] be omitted.”

SHRI RAM DHAN (Lulganf); On
a point of order, Sir. When this
House assembled today, the quorum
bell and division bell rang together.
There should be a separate bell for
the division. Many mémbeéts are out-
side. This confugion has to be
avolded,

n_m. SPEAKER: No, no.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFTAIRS (SHRI
SHANTI BEUSHAN): Unléh thise
i 4 separate bell for division, mem-
bers may not lmow.
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PROF. 3
{Gandhinagar): You ¢
House, and the House wes duly consti-
tuted. Then, yaucaﬂedforthedlvl—
sion bell,

MR, SPIA.KER; The lobbles have
been cleared. I have already read out
the relevant clause carlier. 1 will
read the slibstance of it again so that
hon. Members may know what it Ia
about. This clause geeks to omit Part
XIV-A of the Constitution releting to
adminjstrative tribunalg and tribunals
for other matters in place of High
Courts. The said Part XIV-A was
inserted by the Constitution (Forty-
second Amendment) Act,

The question is:

“That Clause 35 stand part of the

Bin"

The Lok Sabha divided:

SHRI C. M, STEPHEN (Idukd):
Sir, I bring to your notice sub-clause
(3) of rule 367A. Anybody who has
not voted must stand up in his seat
and tell you because, otherwise, it ¢
I(:; curocud by anybody. Rule

) says

"Ammwwiamt'mie to



3 Constitution

[Shri C M. Stephen]

reason constidereq gufficlent by the
Spesker, may, with the

of the Speaker, have his vote ve-
corded verbally by stating whether
he is in favour of or against the
motion, before the result of the
Division is announced.”

(Ingerruptions)

SHRI VASANT SATHE (Akola):
I want you to announce the result
now. We do not want any mischief
to be done....(Interruptions)

MR. SPEAKER: No, no; there is
nothing of the sort.

SHRI C. M, STEPHEN: As soon 48
the result appears on the indicator
board, the result of the division is
announced by the Speaker ang it can
be further corrected subject to sub-
clause (3) of rule 867A.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir, I
would also like to draw your atten-
tion to sub-clause (4) of rule 367A.
It says:

“If a member findg that he has
voted by mistake by pressing the
wrong button, he may be allowed
to correct his mistake, provided he
brings it to the notice of the Speaker
before the result of the division is
announced.”

(Interruptions)

MR. SPEAKER: The Leader of the
Opposition has read out sub-rule (3)
of Rule 367A. It says:

“A member who i not able to
cast his vote by pressing the button
provided for the purpose due to any
reason considered gufficient by the
“Speaker, may, with the permission
of the Speaker, have his vote re-
corded verbally by stating whether
he is in favour of or aguinst the

before the result of the
Division is announced.”

Then, sub-rule (4) says:

"¢ a mem®er finds that he has
voted by mistake by pressing the
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button, he may be allowed'
his mistake, provided
it to the notice of the Spea-
befiore the regult of the Divisi
announced.”

There are two different things, Sub-
rule (4) relates to whers u member
has voted by mistake; sub-rule (3)
relates to where he hag not been able
to cast his vote. In the case of a
member who has not been able to
cast his vote, he must stand up and
tel] the Speaker 30 that the Speaker
may know. So far ug a member who
has voted by mistake is concerned,
he can give a correcting slip. That is
all the difference.

Now, the members who say that
they have not been able to cast their
vote may please stand up. I am
counting on both sides. I shall cail
the Members who have not been able
to cast their votes one by one, Mr,
Patil, you have not been able to cast
your vote, What is your Number?

il

&

2'?SHI?.I S. D. PATIL: My number is

MR. SPEAKER: Please check up.
Let ug go orderly, Mr. Chand Ram
what js your number?

SHRI CHAND RAM: My Number
iz 18,

MR. SPEAKER: please check up.
Shri Hukamdeo Narain Yadav, what
is your number?

SHR) HUKAMDEO
YADAV: My number 1s 48,

NARAIN

MR. SPEAKER: Please check up.
What is your Number?

SHRI SHRIKRISHNA SINGH: My
number is 531,
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and say ihsthu you ‘are for “Ayes”
or ‘“Noes",

SHRI 8. D. PATIL; “Ayes”,

THE MINISTER OF STATE IN
CHARGE OF THRE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI

CHAND RAM):; “Ayes”.

SHRI HUKMDEO NARAIN
YADAV: “Ayes",

SHRI YUVRAJ: “Ayes"

DR. RAMJI BINGH: “Ayes".

SHRI VINODBHAI B, SHETH:
“Ayes".

SHRI H. L. P, SINHA; “Ayes"”,

SHRI MOTIBHAI R. CHAU-
DHARY: “Ayes".

SHRI SHRIKRISHNA  SINGH:
uAye.u‘

SHRI IQBAL SINGH DHILLON:
"Ayes".

SHRI JAGDEV SINGH TAT-
WANDI: “Ayes”,
SHRI MADHAV PRASAD TRI-
PATHI, “Ayes”.

SHRI AGHAN SINGH THAKUR:
“Ayes”,

SHRI PRADYUMNA BAL. “Ayes™

SHRI M. A. HANNAN ALHAJ:
“Ayes”,

SHRI SHARAD YADAV: “Ayes".
DR. R. ROTHUAMA. “Ayes".

SHRIMAT] AKBAR JAHAN
BEGUM: “Ayes”.

SHRI A. E. T, BARROW: “Ayes™.
SHRI CHITTA BASU: “Ayes”,

SHARI NANASAHIB BONDE:
“Noes”,

SWRI EDUARDO FALETRO:
“Noes”,

SMRIMATI MOHSINA EKIDWAIL:
“Noes".

SHRI K. T. KOSALRAM: “Noes".

SHRI B. P. KADAM: “Noes".

SHRI BALASAHIB VIKHE PATIL
roge.

MR. SPEAKER; Is it for correcting
or is it that you have not been abie
to vote?

SHRI BALASAHIB VIKHE PATIL:
My vote hes not been recorded.

MR. SPEAKER: You are for ‘Ayes’
or ‘Moes'.

SHRI BALASAHIB VIKHE PATIL:
Noes.

MR. SPEAKER: Now, there are
people who have wrongly voted, they
may send the slips.

AN HON, MEMBER: Thig hasg to
be verified.

MR. SPEAKER: We will verify

everything.

ot W W oW (g )
WEqW WA, ¥Ey g R e W
gqifer & fowee B TIRE w9, WO
% EAEAT ¥ NV &1 U9 FWTHT
a9 @ & " Fi aghac
& wieRgee (gisie) frera
wT

Tgt I AT AT WE d A | (eaw)

MR. SPEAKER: Some Members
have said that they voted wrongly, I
would call them by number, Please
check that up. Let me know the
Division Numbers of the Members
who have voted wrongly. They are:

U8, 167, 182 and 539,
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o sofrow Wi : oo o
wifer ot g anet o o T o W
oty fear ot gear ¢ g
e wWie W offer feg o @
g (wwam) |

SHR; VASANT SATHE. What is
the hon. Member doing?

MR, SPEAKER; Whep the counting
is done, you should not be here
Please do not come here,

Division No, 25] AYES
[11.11 hrs.
Abdul Lateef, Shri
Agrawal, Shri Satish
Ahuja, Shri Subhash
Akbar Jahan Begum, Shrimati

Alhaj, Shri M. A. Hannan

Amat, Shri D.

Amin, Prof. R. K.

Anbalagan, Shri P.

Argual, Shri Chhabiram

Arif Beg, Shri

Arunachalam alias ‘Aladi Aruna’
Shri V.

Asgokaraj, Shri A.

Bagri, Shri Manj Ram

Bahugune, Shrimati Kamala

Bairagi, Shri Jena

Bal, Shri Pradyumna

Balak Ram, Shri

Balbir Singh, Chowdhry

Baldev Prakash, Dr.

Barrow, Shri A, E, T.

Basappa, Shri Kondajji

Basu, Shri Chitta

Bateshwar Hemram, Shri -

AUGUST 28, 1978 _
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Berwa, Shri Ram Kanwar
Bhanwar, Shri Bhagirath
Bharat Bhughan, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Birendra Prasad, Shri

Borole, Shri Yashwant

Bosu, Shri Jyotirmoy

Brahm Perkash, Chaudhury
Brij Raj Bingh, Shri

Burande, Shri Gangadhar Appa
Chakravarty, Prof. Dilip
Chand Ram, Shri

Chandan Singh, Shri

-

Chandra Shekhar, Shri

Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandrappan, Shri C, K.
Chandravati, Shrimati

Charan Narzary, Shri

Chatterjee, Shri Somnath
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.

Chaudhry, Shri Ishwar
Chaudhuri, Shri Tridib
Chaydhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavda, Shri K. 8.

Chhetri, Shri Chhatra Babadur
Chowhan, Shri Bharat Bingh
Dandavate, Prof. Medhu
Danwe, Shri Pundalik Harl
Das, Shri 8. S,

Dss, Shri B: P.
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Dasgupts, Shri K. N,

Dave, Shri Anant

Dawn, Shri Raj Krishna
Deo, Shri P. K.

Desal, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthgpani, Shri V.
Dhillon, Shri Igbal Singh
Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna
Fazlur Rahman, Shri
Fernandes, Shri George
Ganga Singh, Shri

Gattani, Shrj R. D.

Ghosal, Shri Sudhir
Girjanandan Singh, Shr1
Godara, Ch. Hari Ram Makkasar
Gore, Shrimati Mrinal
Goswami, Shrimati Bibha Ghosh
Gowda, Shri S, Nanjesha
Gupta, Shri Kanwar Lal
Halder, Shri Krishoa Chandra
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shri

Jain, Shri Kacharulal Hemra)
Jain, Shri Kalyan

Jain, Bhri Nirmal Chandra
Jaiswal, Shri Anant Ram
Jasrotia, Shri Baldev Bingh

Joshi, Dr.- Murli Manohar
Kachwai, Shri Hukam Chand
Kaiho, Shri

Kailash Prakash, Shri
Kakade, Shrl Sambhajirao
Kaldate, Dr. Bapu

Kamble, Shri B. C.

Kannan, Shri P.

Kapoor, Shri L. L.

Kar, Shri Sarat

Kasar, Shri Amrut

Kaushik, Shrj Purushottam
Khan, Shri Ghulam Mohammad
Khan, Shri Kunwar Mahmud Al
Kishore Lai, Shri

Kisku, Shri Jadunath
Kodiyan, Shri P. K.

Krishan Kant, Shri

Kundu, Shri Samarendra
Kureel, Shri Jawala Prasad
Kushwaha, Shri Ram Naresh
Lahanu Shidava Kom, Shri
Lalji Bhai, Shri

Lalu Prasad, Shri

Mahale, Shri Shankar
Mahata, Shri C. R.

Mahi Lal, Shri

Maiti, Shrimati Abha
Malhotra, Shri Vijay Kumar
Mallick, Shri Rama Chandra
Mandal, Shri B. P,

Mandal, Shri Dhanik Lal
Mandal, Shri Mukunda
Mangal Deo, Shri

Mankar, Shri Laxmsn Res
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Mathur, Shri Jagdish Prasad
Mavalankar, Prof. P. G.
Meerza, Shri Syed Kazim AW
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K,

Miri, Shri Govind Ram
Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mohd. Hayat Ali, Shri
Mondal, Dr. Bijoy
Mukherjee, Shri Samar
Muitan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia
Murugaiyan, Shri 8. G.
Nahar, Shri Bijoy Singh
Narendra Singh, Shri
Nayak, Shri Laxmj Narain
Negi, Shri T. S,

Onkar Singh, Shri

Oraon, Shri Lalu

Pandeya, Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Paraste, Shri Dalpat Singh
Parmai Lal, Shri

Parmar, Shri Natwarla] B.
Parthasarthy, Shri P.
Paswan, Shri Ram Vilas
Pate], Shri Dharamasinhbhai
Patel, Shri H. M.

Patel, Km. Maniben Vallabhbhai

Patel Shri Meetha Lal
Patidar, Shri Rameshwar
Pati] Shr! Chandrakant

AUGUST 23, 1978
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Patil, Shri 8. D.~
Patnaik, Shri Biju
“tnaik, Shri Sivajj
Patwary, Shri H. L.
Periasamy. Dr. P. V.
Phirangi Prasad, Shri
Pipil, Shri Mohan Lal
Pradhan, Shri Amar Roy
Pradhan, Shri Pabitra Mohan
Raghavendra Singh, Shri
Raghaviji, Shri

Raghu Ramaiah, Shri K.
Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram

Raj Keshar Singh, Shri
Raj Narain, Shri

Rajan, Shrl K. A,

Ram, Shri R. D.

fam Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murti, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri P. 8.
Ramapati Singh, Shri
Ramaswamy, Shri 8.

Remji Singh, Dr,

Rangnekar, Shrimati Ahilya P.
Ranjit Singh, Shri

Rathor, Dr. Bhagwan Dasg
Ravindra Pratap Singh, Shri

| i
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Rodriguss, Shri Rudolph
Rothuama, Dr. R.
Rey, Shri A, K.

Roy, Dr. Saradish
Saeed Murtaza, Shri
Saha, Shri A, K.
Saha, Shri Gadadhar
Sahoo, Shri Ainthu
Sei, Shri Larang

Sel, Shri Narhari Prasad Sukhdeo
Saini, Shri Manohar Lal
Samantasinhera, Shri Padmacharan
Sanyal, Shri Sasankasekhar
Saran, Shri Daulat Ram

Sarangi, Shri R. P.

Sarda, Shri S. K.

Sardar, Shri Mahendra Narayvam
Sarkar, Shri 8. K.

Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra

Satya Deo Singh, Shri

Sen, Shri Robin

Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh
Shanti Devi, Shrimati

Sharma, Shri Jagannath

Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Datt

Shastri, Shri Y. P.

Shejwalkar, Shri N. X.

Sheo Narain, Shri

Sher Singh, ProY.

Sheth, Shri Vinodbhai B.

Shiv Sampati Ram, Shri

BHADRA 1, 1000 (SAKA) (45th Amdt) Bill

Shrikrishna Singh, Shri
Shukla, Shri Madan Lal
Singh, Dr. B. N.

Singha, Shri Sachindralal
Sinha, Shri C. M.

Sinha Shrj H. L. P.

Sinha, Shri M. P.

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somasundaram, Shri S. D.
Sukhendra Singh, Shri
Suman, Shri Ramji Lal
Suman, Shri Surendra Jha
Suraj Bhan, Shri

Swamy, Dr. Subramaniam
Swatantra, Shri Jagannath Prasad
Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh Shn
Thakur, Shri Aghan Singh
Tirkey, Shri Pius

Tiwary, Shri D. N.

Tiwary, Shri Madan

Tohra, Shri G. S.

Tripathi, Shri Madhav Prasaa
Ugrasen, Shri

Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Verma, Shri Hargovind
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C, N.
Yadav, Shri Hukmdeo Narain

14
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Yadav, Shri Narsingh
Yadav, Shri Ramji Lal
Yadav, Shri Sharad
Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri
Yuvraj, Shri
Zulfiquarullah, Shri

NOES
Ahsan Jatri, Shri
Ankingedu, Shri Maganti
Arunachalam, Shri M.
Banatwalla, Shri G. M.
Basu, Shri Dhirendranath
Bhakta, Shri Mancoranjan
Bonde, Shri Nanasshib
Borooah, Shri D. K.

Burmen, Shri Kirit Bikram Deb

Chavan, Shri Yeshwantrag
Chikkalingiah, Shri K.
Dabhi, Shri Ajitsinh
Damor, Shri Somjibhai
Dasappa, Shri Tulsidas

Deo, Shri V. Kishore Chandra §.

Despi, Shri Hitendra
Doley, Shri L. K.

Engti, Shri Biren
Faleiro, Shri Eduardo
Gamit, Shri Chhitubhai
George, Shri A. C.
Gomango, Shri Giridhar
Gopal, Shri K.
Gotkhinde, Shri Annnasaheb
Hande, Shri V. G.
Haren Bhumij, Shri
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Jeyalakshmi, Shri$l V.
Kadam, Shri B. P.
Kamakshaiah, Shri D,

Karan Singh, Dr.

Khan, Shri Ismail Hessain
Khrime, Shri Rinching Khandu
Kosgalram, Shri K. T.
Lekshminarayanan, Shri M. R,
Laskar, Shri Nihar

Mallanna, Shri K.

Mallikarjun, Shri

Mane, Shri Rajaram Shankarrao
Mirdha, Shri Nathu Ram
Murthy, Shri M. V. Chandrashekhara
Naidu, Shri P. Rajagopal

Naik, Shri S, H.

Nair, Shri M. N. Govindan

Nair, Shri N. Sreekantan
Narayana, Shri K. S.

Patel, Shri Ahmed M.

Pati], Shri Balasaheb Vikhe
Patil, Shri D. B.

Poojary, Shri Janardhana
Pradhani, Shri X.

Pullaiah, Shri Darur

Rachaiah, Shri B.

Ramalingam, Shri N. Kudanthai
Ramamurthy, Shri K.

Rao, Shrimat! B. Radhabai Ananda
Rao, Shri J. Rameshwar

Rao, Shri M. S, Sanjesvi

Rao, Shri M. Satyanarayan
Rath, Shri Ramachandra

Ravi, Bhri Vayalar

Reddi, Shri G. 8.
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Reddy, Shrl G. Narsimba
Reddy, Shri K. Obul

Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri M, Ram Gopal
Reddy, Shri 8. R.

Roy, Shri Saugata

Sathe, Shri Vasant
Satypnarayana, Shri Dronam Raju
Seyid Muhammad, Dr. V. A,
Shankar Dev, Shri

Shrangare, Shri T. S.

Stephen, Shri C. M.
Subramaniam, Shri C.

Sunna Sahib, Shri A.
Swaminathan, Shri R. V.
Thakur, Shri Krishnarao
Thorat, Shri Bhausaheb
Tulsiram, Shri V.
Veerabhadrappa, Shri K. S.
Venkataraman, Shri R.

MR. SPEAKER: The
division js:

result of the

Ayes 277, Noes 81.

1 will give you the break-up.
Ayes: 252 Original. 25 Later-
Noes: 79 Original. 2 Later.

The motion ig carried by a majority
of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

The motion was adopied.
Clause 35 was added to the Bill.

SHRI CHANDRA SHEKHAR (Balia):
Sir, T have just to say a word. I am
sorry for losing my temper while the
voting was going on. I want just to
make one poini clear. We want 1o

BHADRA 1, 1000 (SAKA) (4bth Amdt) B 8

get through this Constitution (Amend-
ment) Bill with the co-operation #f
the Opposition; it is not only our res-
ponsibility. I feel upset that Members
from that side feel that we are doing
some trick here and they are making
all sorts of .... (Interrupiions).
When voting is going on, I see no point
in any Member making any accusa-
tion agninst another Member. At the
time of voting it is only between the
Chairman and the Member concerned.
1 am sorry that WMembers from the
opposition side do not maintain that
much decorum. I appeal to them....
(Interruptions).

SHRI VASANT SATHE: It is orly
when a Member was wanting to vole
twice that Shri Saugata Roy raised....
(Interruptions).

MR. SPEAKER:
lohbies.

Please clear the

SHRI C. M. STEPHEN: I just want
to say a word. Shri Chandra Sheichar
says that the passing of the constitu-
tion (Amendment) Bill is the respon-
sibility of everybody. It is. But it
must be noted that in gpite of the
massive majority that the ruling party
enjoys, it has not been able to muster
enough members to give a voting stren.
gth even at the very start. That shows
that the whole party is not solemuoly
behind this Constitution (Amendment)
Bill,

MR. SPEAKER:; Let the lobbies be
cleared.

Clause 38

MR. SPEAKER: The lobbies have
been cleared. Now we go to Clause 38.
This Clause seeks to amend article 362
relating to Proclamation of Emergency
to provide for various safeguards
against abuse of powers under the arti-
cle.

Before I put Clause 38 to the vole
of the House, I may inform the House .
that this being a Constitutionsl



19 Constitution

Amendment Bill, voting has to be by
division.

The question is;

“That Clause 38 stand part of the
Bm"

The Lok Sabha divided:

Division No. 26) [11.52 hrs.

AYES

Abdul Lateef, Shri
Agrawal, Shri Satish

Ahsan Jafri, Shri

Abuja, Shri Subhash
Akbar Jahan Begum, Shrimati
Albaj, Shri M, A. Hannan
Amat, Shri D.

Amin, Prof. R. K.
Anbmlagan, Shri P.
Ankineedu Prasada Rao, Shri
Ansari, Shri Faquir All
Argal, Shri Chhabiram

Arif Beg, Shri
Arunachalam, Shri V.
Asokaraj, Shri A.

Bagri, Shri Mani Ram
Bahuguna, Shrimati Kamala
Bairagl, Shri Jena

Bal, Shri Pradyumna

Balak Ram, Shri

Balbir Singh, Chowdhry
Baldey Prakash, Dr.
Banatwalla, Shri G. M,
Barman, Shri Palas
Barrow, Shrl A. E. T,
Basappa, Shrl Kondaji
Basu, Shri Chitta
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Basu, Shri Dhirendranath
Bateshwar Hemram, Shri
Berwa, SBhrl Ram Kanwar
Bhagat Ram, Shri

Bhanwar Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Birendra Pruad.- Shri

Bonde, Shri Nanasuhib
Barole, Shri Yeshwant

Bosu, Shri Jyotirmoy

Brahm Perkash, Chaudhury
Brij Raj Singh. Shri

Burande, Shri Gangadhar Appa
Chakravarty, Prof. Dilip

Chand Ram, Shri

Chandan Singh, Shri

Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandrappan, Shri C. K.
Chandravati, Shrimati

Charan Narzary, Shri
Chatterjee, Shri Somnath
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhal R.
Chaudhry, Shri Ishwar
Chaudhuri, Shri Tridib
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavda, Shri K. 8,

Chhetri, Shri Chhatra Bahadur
Chowhan, Shri Bharat Singh

Dandavate, Prof. Madhu
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Danwe, Shrl Pundallk Hari
Das, Shri 8. 8.

Das, Shri R. P.

Dasappa, Shri Tulsidas
Dasgupta, shri K. N,
Duve, Shri Anant

Dawn. Shri Raj Krishna
Deo, Shri P. K.

Deo, V. Kishore Chandra S.
Desai. Shri Hitendra

Desal, Shri Morarji

Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dhillon, Shri Igbal Singh
Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna

Fazlur Rahman. Shri

Fernandes, Shri George

Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.

George, Shri A. C.

Ghosal, Shri Sudhir

Godara, Ch. Hari Ram Makkasar
Gode, Shri Santoshrao

Gore, Shrimati Mrinal
Goswaml, Shrimati Blbha Ghosh
Goikhinde, Shrl Annasaheb
Gowda, Shri S, Nanjesha

QGoyal, Shri Krishna Kumar
Guha, Prof. Samar

Gulshan, Shrl Dhanna Singh
Gupta, Shri Kanwar Lal
Halder, Shri Krishna Chandra
Haren Bhumij, Shri
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shri
Jagannathan, Shri S.
Jagjivan Ram, Shri

Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Ram
Jasrotia, Shri Baldev Singh
Joshi, Dr. Murli Manohar

Kachwai, Shri Hukam Chand
Kadannappalli, Shri Ramachandran
Kaiho, Shri

Kailash Prakash, Shn

Kakade, Shrl Sambhajirao
«Kaldate, Dr. Bapu

Kamath, Shri Hari Vishnu
Kamble, Shri B. C.

Kannan, Shri P.

Kapoor, Shri L. L.

Kar, S8hri Sarat

Karan Singh, Dr,

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri Ghulam Mohammad
Khan, Shri Ismail Hossain
Khan, Shri Kunwar Mahmud Al
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Khan, Shri Mohd. Shamsul Hasgn
Khrime, Shri Rinching Khandu

Kishore Lal, Shri
Kisku, Shri Jadunath

Kodiyan, Shri P. K.

Kolur, Shri Rajshekhar

Krishan Kant, Shri

Krishnan, Shrimati Parvathi

Kundu, Shri Samarendra

Kunhambu, Shri K.

Kuree], Shri Jwala Prasad

Kureel, Shri R. L.

Kushwaha, Shri Ram Naresh

Lahanu Shidava Kom, Shri

Lakshminarayanan, Shri M. R.
«lji Bhai, Shri

Lalu Prasad, Shri

Limaye, Shri Madhu

Mahala, Shri K. L.

Mahale, Shri Harl Shankar

Mahata, Shri C. R.

Mahi Lal, Shri

Mahishi, Dr. Sarojini

Maiti, Shrimati Abha

Malhotra, Shri Vijay Kumar

Malik, Shri Mukhtiar Singh

Mallick, Shri Rama Chandra

Mandal, Shri B. P

Mandal, Shri Dhanik Lal

Mandal, Shri Mukunda

Mane, Shri Rajaram Shankarrao

Mangal Deo, Shri’

Mankar, Shri Laxman Rao

Mathur, Shri Jagdish Prasad

Mavalankar, Prof. P. G.
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Mayathevar, Shri K,

Meerza, Shri Syed Kazim All
Mehta, Shri Prasannbhal
Mhalgi, Shri R. K.

Mirdha, Shri Nathu Ram

Miri, Shri Govind Ram
Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mohd. Hayat Ali, Shri
Mondal, Dr. Bijoy

Mritunjay Prasad, Shri
Mukherjee, Shri Samar
Multan Singh, Chaduhary
Munda, Shri Govinda

Munda, Shri Karia

Murugaiyan, Shri 8§ G.
Murugesan, Shri A.
Nahar, Shri Bijoy Singh
Nahata, Shri Amrit
Narayana, Shri K. 8.
Narendra Singh. Shri
Nayak, Shri Laxmi Narain
Nayar, Dr, Sushila

Negi, Shri T. 8.

Oraon, Shri Lalu

Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Paraste, Shri Dalpat Singh
Parmai Lal, SBhri

Parmar, Shri Natwarlal B.
Parthasarathy, Shri P.
Paswan, Shri Ram Vilas
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Patel, Shri Dharmasinhbhai
Patel, Shri H. M.
Patel, Km. Maniben Vallabhbhai
Patel, Shri Meetha Lal
Patidar, Shri Rameshwar
Patil, Shri Balasaheb Vikhe
Patil, Shri Chandrakant
Patil, Shri S, B.
Patil, Shri S. D.
Patnaik, Shri Biju
Patnaik Shri Sivaji
Patwary, Shri H. L.
' Periasamy, Dr. P. V.
Phirangi Prasad, Shri
Pipil, Shri Mohan Lal
Pradhan, Shri Amar Roy
Pradhan, Shri Pabitra Mohan
Qureshi, Shri Mohd. Shafi
Raghavendra Singh, Shri
Raghavji, Shri
Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lal
Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram
Raj Keshar Singh, Shri
Raj Narain, Shri
Rajan, Shri K. A,
Rakesh, Shri R. N.
Ram, Shri R. D.
Ram Charan, Shri
Ram Dhan, Shri
Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri
Ram Kishan, Shri

Ram Murtl, Shrl

Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri P. S.
Ramapati Singh, Shri

Ramaswamy, Shri S.

Ramdas Singh, Shri

Ramji Singh, Dr.

Ramjiwan Singh, Shri
Ramoowalia, Shri Balwant Singh
Rangnekar, Shrimati Ahilya P.
Rao.. Shri J. Rameshwar

Rathor, Dr. Bhagwan Dass

Ravi, Shri Vayalar

Ravindra Pratap Singh, Shri
Reddy, Shri G. Narsimha
Reddy, Shri M. Ram Gopal
Rodrigues, Shri Rudolph
Rothuama, Dr. R.

Roy, Dr. Saradish

Roy, Shri Saugata

Saeed Murtaza, Shri

Saha, Shri A. K.

Saha, Shri Gadadhar

Sahoo, Shri Ainthu

Sai, Shri Larang

Sal, Shri Narhari Prasad Sukhdeo
Saini, Shri Manohar Lal
Samantasinhera, Shri Padmacharan
Sanyal, Shri Sasankasekhar
Saran, Shri Daulat Ram
Sarangl, Shri R. P.

Sardar, Shri Mahéndra Narayan
Sarsonia, Shri Shiv Narain
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Satapathy, Shri Devendra
Satya Deo Singh, Shri
Sayian Wala, Shri Mohinder Singh
Sen, Shri Robin

Shah, Shri D. P.

Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shakyas, Dr. Mahadeepak Singh
Shanti Devi, Shrimati

Sharma, Shri Jagannath
Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.

Sheo Narain, Shri

Sher Singh, Prof.

Sheth, Shri Vinodbhai B.

Shiv Sampati Ram, Shrj
Shrangare, Shri T. 8.
Shrikrishna Singh, Shri

Shukla, Shri Madan Lal
Singh, Dr. B. N.

Singha, Shri Sachindralal
Sinha, Shri C. M.

Sinha, Shri H. L. P.

Sinha, Shri M. P.

Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somasundaram, Shri S. D.
Sukhendra Singh, Shrl
Suman, Shri Ramji Lal
Suman, Shrl Surendra Jha
Sunna Sahib, Shri A.
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Suraj Bhan, Shri

Surya Narain Singh, Shri
Swamy, Dr. Subramaniam
Swatantra, Shri Jagannath Prasad
Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Thakur, Shri Krishnarao
Tirkey, Shri Pius

Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.

Tiwary, Shri Madan

Tohra, Shri G. S.

Tombi Singh, Shri N.
Tripathi, Shri Madhav Prasad
Ugrasen, Shri

Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Verma, Shri Brijlal

Verma, Shri Hargovind
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C. N.
Yadav, Shri Hukmdeo Narain
Yadav, Shri Narsingh
Yadav, Shri Ramji Lal

Yadav, Shri Sharad

Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Bingh
Yadvendra Dutt, Shri

Yuvraj, Shri

Zulfiquarullah, Bhrl
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NOES
Ankineedu, Shri Magant
Arunachalam, Shri M,
Bhakta, Shri Manoranjan
Boroosh, Shri D. K,
Burman, Shrj Kirlt Bikram Deb
Chavan, Shrimati P,
Chavan, Shri Yeshwantrao
Chikkalingiah, Shri K.
Dabbi, Shri Ajitsinh
Damor, Shri Somjibhai
Doley, Shri L, K.
Engti, Shri Biren
Gamit, Shri Chhitubhai

Gomango, Shri Giridhar
Jeyalakshmi, Shrimati V.
Kadam, Sﬁrl B P,
Kamuakshaiah, Shri D.
Kidwal, Shrimati Mohsina
Kosalram, Shri K. T.
Lakkappa, Shri K.
Zuskar, Shri Nihar
Mallanna, Shri K,
Mallikarjun, Shri
Mishra, Shri G. S,
Murthy, Shri M. V. Chandrashekhara
Naidu, Shri P. Rajagopal
Naik, Shri 8. H.

Naik, Shri V, P.

Nair, Shri N, Sreekantan
Patel, Shri Ahmed M.
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' Pertin, Shri Bakin

Poojary, 8hri Janardhana
Pradhani, Shri K.

Pullaiah, Shri Darur

Rachaiah, Shri B.

Raju, Shri P. V. G.
Ramalingam, Shri N, Kudanthai
Ramamurthy, Shri K.

Rao, Shrimati B. Radhabhaj Ananda
Rao, Shri M. S. Sanjeevi
Rao, Shri M, Satyanarayan
Rath, Shri Ramachandra
Rathawa, Shri Amarsinh V.
Reddi, Shri G. S,

Reddy, Shri K. Brahmananda
Reddy, Shri K. Obul

Reddy, Shri P. Bayappa
Reddy, Shri S. R.

tSarkar, Shri S. K.

Sathe, Shri Vasant
Satyanurayoana, Shri Dronam Raju
Shankar Dev, Shri

Stephen, Shri C. M
Subramaniam, Shri C.
Swaminathan, Shri R. V.,
Thomas, Shri Skariah
Thorat. Shri Bhausaheb
Tulsiram, Shri V,
Veerabhadrappa, S8hri K. 8.
Venkataraman, Shri R
Venkatareddy, Shri P.

tWrongly voted for NOES. .
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MR. SPEAKER: Subject fo
correction, the result® of the Division
is; Ayes 340; Noes 61

The motion is carried by a majority
of the totu] membership of the House
and by a majority of not less than
twothirdy of the Members present
ang voting, Clause 38 stands part of
the Bill

The motion was adopted,

Clause 38 was added to the Bill.
Clause 44

MR, SPEAKER: Now we go to
Clause 44, This Clause seeks to amend
article 366 of the Constitution to in-
chuded therein provisions for explain-
ing the significance of the expressions
“SECULAR"” end “SOCTALIST" as
used in the Preamble,

The question is:
“That Clause 44 stand part of the
Bill"”.
The Lok Sabha divided:

Division No. 27) (11.56 hrs.

AYES

Abdu] Lateef, Shri

Agarwal, Shri Satish

Ahuja, Shri Subhash

Akbar Jahan Begum, Shrimati

Alhaj, Shri M. A, Hannan

Amin, Prof. R. K.

Ansari, Shri Faquir Al

Argal, Shri Chhabiram

Arif Beg, Shri

Arunachalam alias ‘Aladl Aruna’, Shri
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Asokaraj, Shrl A

Bagri, Shri Miini Kam
Bahuguna, Shrimati Kamala
Bairagi, Shri Jena

Bal, Bhri Predyumna

Balak Ram, Shri

Balbir Singh, Chowdhry
Baldev Prakash, Dr,
Barman, Shri Palas
Barrow, Shri A. E. T,
Basappa, Shri Kondajji
Basu, Shri Chitta
Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhagat Ram, Shri

Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Birendra Prasad, Shri
Borole, Shri Yashwant

Bosu, Shri Jyotirmoy
Brahm Perkash, Chaudhury
Brij Raj Singh, Shri
Burande, Shri Gangadhar Appa
Chakravarty, Prof. Dillp
Chand Ram, Shri

Chandan BSingh, Shri
Chandrg Shekhar, Shri

Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandravati, Shrimati

*The following Members also re-corded their votes;

AYES: Sarvashri Chandra Shekhar,

A. Bala Pajnor, Purnanarayan Binha,

8. K. Sarda, George Mathew, RanjitSingh, wend 8. K. Sarkar.
NOES: Sarvashri M. N. Govindan Nair and Bedabrata Barua.
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Charan Narzary, Shri
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.

Chaudhry, Shri Ishwar
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Sings
Chavda, Shrj K. 8,
Chhetri, Shri Chhatra Bahadur
Chowhan, Shri Bharat 8ingh
Dandavate, Prof, Madhu
Danwe, Shri Pundalik Hari
Das, 8hri 8. 8.

Das, Shri R. P.

Dasgupta. Shri X, N.

Dave, Shri Anant

Dawn, Shri Raj Krishna

Deo, Shri P. K.

Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dhillon, Shri Igbal Singh
Dhurve, Shri Shyamlal

Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna
Fazlur Rahman, Shri
Fernandes, Shri George
Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, 8bri R. D,
Ghosal, SBhri Subhir
2571 L83,

Gore, Bhrimat! Mrinsl
Gowda, Shri 8, Nanjeshs
Goyal, Shri Krishna Kumar
Guha, Prof, Samar

Gulshan, Shri Dhanna Singh
Gupta, SBhri Kanwar Lal
Halder, S8hri Krishna Chandra

Harlkesh Bahadur, Shri
Hazari, Shri Ram Sewak

Heera Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shri

Jagjlvan Ram, Shri

Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Ram
Jasrotia, Shri Baldev Singh
Joshi, Dr. Murli Manohar
Kachwai, Shri Hukam Chand
Kaiho, Shri

Kailash Prakash, Shri
Kakade, Shri Sambhajirao
Kaldate, Dr. Bapu

Kamath, Shri Hari Vishnu
Kapoor, Shri L. L.

Kar, Shri Sarat

Kasar, Shri Amrut

Kaugshik, Shri Purushottam
Khalsa, Shyi Basant Singh
Khan, Shri Ghulam Mohammad
Khan, Shri Kunwar Mahmud Ali
Khrime, Shri Rinching Khandu
Kishore Lal, Shri

Kisku, 8bri Jadunath
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Kolanthaivelu, Shri R.
Krishan Kant, Shri

Xundu, Shri Samarendra
Kureel, Shri Jwala Prasad
Kureel, Shri R, L,
Kushwaha, Shri Ram Naresh
Lahanu Shidava Kom, Shri
@Leakkappa, Shri K.

Laljl Bhal, Shri

Lalu Prasad, Shri

Limaye, Shri Madhu
Mahala, Shri K, L.

Mahale, Shri Hari Shankar
Mahata, Shri C. R.

Mahj Lal, Shri

Mahishi, Dr, Sarojini

Maiti, Shrimati Abha
Malhotra, Shri Vijey Kumar
Malik, Shri Mukhtiar Singh
Mallick, Shri Rama Chandra
Mandal. Shri B. P.

Mandal, Shri Dhanik Lal
Mandal, Shri Mukunda
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Mathur, Shri Jagdish Prasad
Mavalankar, Prof, P. G.
Meerza, Shri Syed Kazim Ali
Mehta, Shri Prasannbhai
Mhalgi, Shri R, X.

Miri, Shri Govind Ram
Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Modak, Shri Bijoy
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Mohanarangam, Shri Ragavalu
Mohinder Singh, Shri
Mondal, Dr. Bijoy
Mritunjay Prasad, Shri
Mukherjee, Shri Samar
Multan Singh, Chaudhary
Munda, Shri Govinda:
Munda, Shri Karia:

Nahar, Shri Bijoy Singh
Nahata, Shri Amril
Narendra Singh, Shri
Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila

Negi. Shri T, 5.

Oraon, Shri Laly

Pancdey. Shri Ambika Prasad
Pandeya. Dr. Laxminarayvin
Pandit, Dr. Vasant Kumar
Paraste, Shri Dalpal Singh
Parmai Lal, Shri

Parmar, Shri Natwarlal B
Parthasarathy, Shri P

Paswan, Shri Ram Vilas
Patel, Shri Dharmasinhbhai
Patel, Shri H. M.

Patel, Km. Maniben Vallabhbhak

Patel, Shri Meetha Lal
Patidar, Shri Rameshwar
Patil, Shri Chandrakant
Patil, Shri S. D.
Patoaik, Shri Biju
Patnaik, Shri Sivajl |
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Patwary, Shri H, L.
Phirangi Prasad, Shri
Pipil, Shri Mohan Lal
Pradhan, Shri Amar Roy
Pradhan, Shri Pabitra Mohan
Raghavendra Singh, Shri
Raghavji, Shri

Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lal

Rai, Shri Gauri Shankar
Rai. Shri Narmada Prasad
Rai. Shri Shiv Ram

Raj Keshar Singh, Shri
Raj Narain, Shri

Rakesh, Shri R. N.

Ram. Shri R. D.

Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murti, Shri

Ram Sugar. Shri
Ramachandran, Shri P.
Ramalingam, Shri P, S.
Ramapati Singh. Shri
Ramdas Singh, Shri
Romii Singh, Dr.

" Ramjiwan Singh, Shri
Ramoowalia, Shri Balwant Singh
Rangnekar, Shrimati Ahilya P,
Ranjit Singh, Shri
Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri
Rodrigues, Shri Rudolph
Rothuama, Dr. R.

Roy, Dr. Saradish

Saeced Murtaza, Shri

8aha, Shri A. K.

8ahoo, Shri Ainthu

Sal, Shri Larang

Sal, Shri Narhari Prasad Sukhdes
Sainj, Shri Manohar Lal

Samantasinhera, Shri Padmacharsm

Sanyal, Shri Sasankasekhar
Saran, Shrl Daulat Ram
Sarangi, Shri R. P.

Sarda, Shri 8 K.

Sardar, Shri Mahendra Narayamw
Sarkar, Shri S K.
Sarsonia. Shri Shiv Narain
Satapathy, Shri Devendra
Satya Deo Singh, Shri
Sen, Shri Robin

Shah, Shri D. P. -

Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shakya. Dr. Mahadeepak Singhr
Shanti Devi, Shrimati
Sharma, Shri Jagannath
Sharma, Shri Rajendra Kumar-
Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumar
Shastri Shri Ram Dhari
Shastri, Shri Y. P,
Shejwalkar. Shri N.K.
Sheo Narain, Shri

Sher Singh, Prof.

Sheth. Shri Vinodbhai B.
Shiv Sampati Ram, Shri
Shrikrishna Singh, Shri
Shukla, Shri Madan Lal
Singha, Shri Sachindralal’
Sinha, Shri C. M.

Sinha, Shri H. L. P.

Sinha, Shri M. P.

Sinha, Shri Purnanarayan:
Somani, Shri Roop Lal
Sukhendra Singh, Shri
Suman, Shri Ramji Lal
Suman, Shri Surendra Jha
Suraj Bhan, Shri

Surya Narain Singh, Shri
Swamy, Dr. Subramaniam

Swatantra, Shri Jagennath. Prasall
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Talwandi, Shri Jagdev Singh
‘Tan Singh Shri

Tej Partap Singh, Shri
‘Thakur, Shri Aghan Singh
"Tirkey, Shri Pius

Tiwari, Shri Brij Bhushan
“Tiwary, Shri D. N.

“Tiwary, Shri Madan

“Tohra, Shri G. 8.

“Tripathi, Shri Madhav Prasad
Ugrasen, Shri

“Vajpayee, Shri Atal Bihari
“Varma, Shri Ravindra
Wasisht, Shri Dharma Vir
Werma, Shri Brijlal

"Verma, Shri Hargovind
“Verma, Shri R. L. P.

“Verma Shri Sukhdeo Prasad
“Visvanathan, Shri C. N.
“Yadav, Shri Hukmdeo Narain
"Yadav, Shri Narsingh
"Yadav, Shri Ramji Lal
“¥adav, Shri Sharad

“Yadava, Shri Roop Nath Singh
“Yadvendra Dutt, Shri
Yuvraj, Shri

Zulfiguarullah, Shri

NOES

MAhsan Jafri, Shri
JAnkineedu, Shri Maganti
Ankineedu Prasad Rao, Shri
Arunachalam, Shri M.
Barua, Shri Bedabrata
Basu, Shri Dhirendranath
‘Bhakta, Shri Manoranjan
‘Bonde, Shri Nanasahib
“Borrooah, Shri D. K.

“Burman, Shri Kirit Bikram Deb

®Chandrappan, Shri C. K.
Chavan, SBhrimati P.

—— i
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Chavan Shri Yeshwantrao
Chikkalingiah, Shri K.

Dabhi, Shri Ajitsingh

Damor, Shri Somjibhai

Deo, Shri V. Kishore Chandra 8.
Dessai, Shri Hitendra

Doley, Shri L. K.

Engti, Shri Biren

Gamit, Shri Chhitubhai
George, Shri A, C.

Gode, Shri Santoshrao
Gomango, Shri Giridhar
Gotkhinde, Shri Annasaheb
Hande, Shri G. V.

Haren Bhumij, Shri

Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran

Kamakshaiah, Shri D.

Kannan, Bhri P.

Karan Singh, Dr.

Khan, Shri Ismail Hossain
Kidwai, Shrimati Mohsina
Kodiyan, Shri P. K.

Kolur, Shri Rajshekhar
Kosalram, Shri K. T.
Krishnan, Shrimati Parvathi
Kunhambu, Shri K.
Lakshminarayanan, Shri M. R,
Laskar, Shri Nihar

Mallanna, Shri K.

Mallikarjun, Shri

Mane, Shri Rajram Shankarrao
Mathew, Shri George
fMayathevar, Shri K.

Mirdha, Shri Nathu Ram
Mishra, Shri G. 8.

tMohd, Hayat Ali, Shri
Murthy, Shri M. V. Chandrashekhara
Murugesan, Shri A.

Naidu, Shri P. Rajagopal

Naik, Shri 8, H.

‘Wrongly voted for NOES,
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Naik, Shri V. P.

Nair, Shri M. N. Govindan
Narayana, Shri K. 8.

Patel, Shri Ahmed M.

Pati!, Shri Balasaheb Vikhe
Patil, 8hri D. B.

Patil, Shri S. B,

Periasamy, Dr. P. V.

Pertin, Shri Bakin

Poojary, Shri Janardhana
Pradhani, Shri K.

Pullaiah, Shri Darur
Qureshi, Shri Mohd. Shafi
Rachaiah, Shri B.

Rajan, Shri K. A.

Raju, Shri P. V. G.
Ramaiingam, Shri N. Kundanthai.
Rumamurthy, Shri K,

Rao, Shrimati B, Radhabai Ananda
Rao. sh-i J. Remeshwar
Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rath, Shri Ramachandra
Rathawa, Shri Amarsinh V,
Ravi, Shri Vayalar

Reddi, Shri G. S.

Reddy, Shri G. Narsimha
Reddy, Shri K. Brahmananda
Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayappa

Reddy, Shri 8. R.

Sathe, Shri Vasant

BHADRA 1, 1000 (SAKA)" (45th Amdt) Bill o

Satyanarayans, Shri Dronam Raju.
Seyid Muhamimad, Dr. V. A,
Shankar Dev, Shri
Shrangare, Shri T. 8.
Stephen, Shri C, M.
Subramaniam, Shri C.
Sunna Saheb, Shri A.
Thakur, Shri Krishnarao
Thorat, Shri Bhausaheb
Tombi Singh, Shri N,
Tulsiram, Shri V.
Veerabhadrappa, Shri K. S..
Venkataraman, Shri R.
Venkatareddy, Shri P.
MR. SPEAKER: Subject'to correcs
tion, the result* of the Division is;
Ayes; 289;
Noes: 100
The motion is carried by a majority
of the tota] membership of the House
and by a majority of not' léss than
two-thirds of the Members present

and voting. Clause 44 stands part’ of
the Bill.

The motion was adopted.
Clause 44 was added to the Bill.

MR. SPEAKER: Now, do Members
want the lobbies to be cleared?

SOME HON. MEMBERS: Yes.

MR. SPEAKER: Let the lobbies be
cleared.

Clause 45

MR. SPEAKER: The Lobbies are
cleared. Hon. Members may kindly
take their seats.

*The following Members also recorded their votes:

AYES: Sarvashri Vinayak Prasad Yadav, Satyendra Narayan Singh,
Chaudhary Hari Ram Makkesar, Mohd. Shamsul Hasan Khan, Somnath
Chatterjee, Gadadhar Ssha, Mohd. Hayat Ali, K. Mayathevar and Dr.

B. N. Singh;

OES: Sarvashri Skariah Thomas, A. Bala Pajanor, N. Sreckantan Nair;
s.NRununmy. P. Anbalagan, Saugata Boy, S. Jagannathan, R. V. Swami-

nathan, K. Obul Reddy, K. Lakkappa and

Shrimati V. Jeyalakshmi,
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Clause 45 seeks to amend Article
368 of the Constitution relating to the
Ppower of the Parliament to amend the
Constitution.

Now the question is:
“That Clause 45 stand part of the
.Bill”
The Lok Sabha divided:

Mivision No. 28]. {12 hrs.
AYES

‘Abdul Lateef, Shri
.Agrawal, Shri Satish
.Ahuja, Shri Subhash
.Alhaj, Shrji M. A. Hannan
-Amat, Shri D.
.Amin, Prof. R. K.
.Anbalagan, Shri P.
.Ansari, Shri Faquir Ali
-Argal, Shri Chhabiram
(Arif Beg, Shri
.Arunachalam aliag ‘Aladi Arum
.Shri V.
JAsokaraj, Shri A.
‘Bagri, Shri Mani Ram
.Bahuguna, Shrimati Kamala
‘Bairagi, Shri Jena
Bal, Shri Pradvumna
‘Balak Ram, Shri
!Balbir Singh, Chowdhry
iBaldev Prakash, Dr.
‘Bapatwalla, Shri G. M.
Barman, Shri Palas
Barrow, Shri A. E. T.
‘Basappa, Shri Kondajji
Basu, shri Chitta
‘Bateshwar Hamram, Shri
‘Berwa, Shri Ram Kanwar
‘Bhagat Ram, Shri
"‘Bhanwar, Shri Bhagirath
Bharst Bhushan, Shri
‘Bhattacharyya, Shri Shyamaprasanna
‘Birendra Prasad, Shri
Borole, Shrl Yashwant

Bosu, Shri Jyoﬂrmoy

Brahm Perkagh, Chaudhury
Brij Raj Singh, Shri

Burande, Shri Gangadhar Appa
Chakravarty, Prof. Dilip

Chand Ram, S"i

Chandan Sinzh, Shri

Chandra Shekhar, Shrj
Chandrg Shelchar Singh, Shri
Chandra Pa] Singh, Shrj
Chandrappan, Shri C. K.
Chandravati, Shrimat;j
Chatterjce, Shri Somnath
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
Chaudhry, Shri [shwar

Chaudhury, S'wri Rudra Sen
Chauhan, Shii Nawab Singh
Chavda, Shrj K. 8.

Chhetri, Shiri Chhatrg Bahadur
Chowhan, Shri Bharat Singh
Dandavit», Prof. Madhu
Danwe, Shri Pundalik Hari
Das, Shri 8. S.

Das, Shri R. P.

Dasgupia, Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Deo, Shri P. K.

Desaj, Shri D. D.

Desai, Shri Morarii
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dhillon, Shrj Iqbal Singh
Dhurve, Shrj Shyamlal
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, 8hri Asoke Krishna

Fazlur Rahman, Shri !

Fernandes, Shri George

44
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Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.

Ghosal, Shri Sudhir

Godara, Ch. Hari Ram Makkasar
Gore, Shrimati Mrinal
Goswami, Shrimat; Bibha Ghesh
Gowda, Shri 8. Nanjesha
Goyal, Shri Krigshna Kumar
Guha, Prof. Samar

Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal
“Halder, Shri Krishna Chandra
‘Harikesh Bahadur, Shri

Hiizari, Shri Ram Sewsk
H:era Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shri
Jatannathan, Shri S.

Jugjivan Ram, Shri

Ja'n, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Juiswal, Shri Anant Ram
Jasrotia, Shri Baldev Singh
Joshi, Dr. Murli Manohar
Kachwai, Shri Hukam Chand
Kaiho, Shri

Kailash Prakash, Shri

Kakade, Shri Sambhajirao
Kaldate, Dr. Bapu

Kamath, Shri Hari Vishnu
Kamble, Shri B. C.

Kannan, Shri P.

Kapoor, Shri L. L.

Kar, Shri Sarat

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri Ghulam Mchammad
Khan, Shri Kunwar Mahmud All
Khan, Shri Mohd. Shamsul Hasan
Khrime, Shri Rinching Khandu-
Kistrore Lal, Shri

Kisku, Shri Jadunath
Kodiyan, Shri P, K.
Kolanthaivelu, Shri R.
Krishan Kant, Shri

Kundu, Shrj Samarendra
Kureel, Shri Jwala Prasad
Kureel, Shri R. L.
Kushwaha, Shri Ram Naresh
Lahanu Shidava Kom, Shri
Lalu Prasad, Shri

Limaye, Shri Madhu
Mahala, Shri K. L.

Mahale, Shri Hari Shankar
Mahata, Shri C. R.

Mahj Lal, Shri

Mahishi, Dr. Sarojini

Maiti, Shrimati Abha
Malhotra, Shri Vijay Kumar
Malik, Shri Mukhtiar Singh
Mallick, Shri Rama Chandra
Mandal, Shri B. P.

Mandal, Shri Dhanik Lai
Mandal, Shri Mukunda
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Mathur, Shrj Jagdish Prasad
Mayathevar, Shri K.

Meerza, Shri Syed Kazim Al
Mehta, Shri Prasannbhail
Mhalgi, Shri R. K.

Miri, Shri Govind Ram
Mishra. Shri Janeshwar
Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mohd. Hayat Ali, Shri
Mohinder Singh, Shri
Mondal, Dr, Bijoy
Mritunjay Prasad, Shri
Mukherjee, Shri Samar
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia
Murugalyan, Shri 8, G.



Murugesan, Shri A. .
Nahar, Shri Bijoy Singh
Nahata, Shri Amrit

Nair, Shri M. N, Govindan
Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila

Negi, Shri T. S.

Onkar Singh, Shri

Oraon, Shri Lalu

Pajanor, Shri A. Bala
Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Paraste, Shri Dalpat Singh
Parmai Lal, Shri

Parmar, Shri Natwarlal B,
Parthasarathy, Shrj P.
Paswan, Shri Ram Vilas
Patel, Shri Dharmasinhbhai
Patel, Shri H. M.

Patel, Km. Maniben Vallabhbhaj
Patel, Shri Meetha Lal
Patidar, Shri Rameshwar
Pati], Shri Balasaheb Vikhe
Patil, Shri Chandrakant
Patil, Shri 8. D,

Patnaik, Shri Biju

Patnaik, Shri Sivaji
Patwary, Shri H. L.
Periasamy, Dr. P. V.
Phirangi Prasad, Shri
Pipil, Shri Mohan Lal
Pradhan, Shri Amar Roy
Pradhan, 8hri Pabitra Mohan
Raghavendra Singh, Shri
Raghavji, Shri

Raghu Ramais“, Shri K.
Rehi, Shri Ram Lal

Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rui, Shri Shiv Ram

Raj Keshar Singh, Shri
Raj Narain, Shri -
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Rajan, Shri K. A
Rajda, Shri Ratansinh
Rakesh, Shri R. N.
BRam, Shri R D+

Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri
Ram Kishan, Shri

Ram Murtj, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri P. &
Ramapati Singh, Shri

Remaswamy, Shri S

Ramdas Singh, Shri

Ramji Singh, Dr.

Ramjiwan Singh, Shri
Ramcowalia, Shri Balwant Singh
Rangnekar, Shrimati Ahilya P.
Ranjit Singh, Shri

Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri
Rodrigues, Shri Rudolph

‘ Rothuama, Dr. R.

Roy, Shri A. K.

Roy, Dr. Saradish

Saeed Murtaza, Shri

Saha, Shri A. K.

Saha, Shri Gadadhar

Sahoo, Shri Ainthu

Sai, Shri Larang

Sai, Shri Narhari Prasad Sukhdeo
Saini, Shri Manchar Lal
Samantasinhera, Shrj Padmacharan
Senyal, Shri Sasankasekhar
Saran, Shri Daulat Ram

Sarangl, Shri R. P.

Sarda, Shri 8. K.

Sardar, Shri Mahendra Narayan
Sarkar, Shri 8. K.

Barsonia, Shri Shiv Narain
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Satapathy, Shri Devendra
Satya Deo Singh, Shri

Sen, Shri Robin

Shah, Shri D. P.

8Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahudeepak Singh
Shenti Devi, Shrimati

Sharma, Shri Jagannath
Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Datt
Shastii, Shri Bhanu Kumar
Shastri Shrl Ram Dhari
Shastri, Shri Y, P.
Shejwalkar, Shri N. K.
Sheg Narain, Shri

Sher Singh, Prof.

Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shri
Shrikrishna Singh, Shri
Shukla, Shri Madan Lal

Singh, Dr, B. N.

Singha, Shri Sachindralal
Sinha, Shri C, M.

Sinha, Shri H. L. P.

Sinha, Shri M. P.

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lai
Somasundaram, Shri S, D.
Sukhendra Singh, Shri
Suman, Shri Ramji Lal
Suman, Shri Surendra Jha
Suraj Bhan, Shri

Surya Narain Singh, Shri
Swamy, Dr. Subramaniam
Bwatantra, Shri Jagannath Prasad
Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shrl Aghan Singh
Tirkey, Shri Plus
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Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.

Tiwary, Shri Madan

Tiwary, Shri Ramanand
Tohra, Shri G. 8.

Tripathi, Shri Madhav Prased
Ugrasen, Shri

Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Verma, Shri Brijlal

Verma, Shri Hargovind
Verma, Shri R, L. P,

Verma, Shri Sukhdeo Prassd
Visvanathan, Shri C. N.
Yadav, Shri Hukmdeg Naraip
Yadav, Shri Jagdambi Prasad
Yaduv, Shri Narsingh

Yadav, Shri Ramji Lai
Yadav, Shri Sharad

Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri

Yuvraj, Shri

Zulfiquarullah, Shri

NOES -
Ashan Jafri, Shri
Ankineedu, Shri Maganti
Ankineedu Prasada Rao, Shri
Arunachalam, Shri M.
Barua, Shri Bedabrata
Basu, Shri Dhirendranath
Bhakta, Shri Maenoranjan
Bonde, Shri Nanasahib
Borooah, Shri D. K.
Burman, Shri Kirit Bikram Deh»
Chavan; Shrimati P.
Chavan, Shri Yeshwantreo
Chikkalingiah, Shri K
Dabhi, Shri Ajitsingh
Damor, Shri Somjibhai
Dasappa, Shri Tulsidas
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Deo, Shri V. Kishore Chandra S. Pertin, Shri- Bakin
Desai, Shri Hitendra Poojary, Shri Janardhana -
Engti, Shri Biren Pradhani, Shri K.

Gamit, Shri Chhitubhai Pullaiah, Shri Darur
George, Shri A, C. Qureshi, Shri Mohd. Shafl

. Gode, Shri Santoshrao Fachaiuh, Shri B.
-4Gomango, Shri Giridhar Ramalingam  Shri N. Kudanthai
«Gopal, Shri K. Rao, Shrimati B. Radhabai Ananda
Gotkhinde, Shri Annasaheb Rao, Shri J. Rameshwar
- Hande, Shri V. G. Rao, Shri M. S, Sanjeevi
Haren Bhumij, Shri Rao, Shri M. Satyamarayan
- Jeyalakshmi, Shrimati V. Rathawa, Shri Amarsinh V.
Kadam, Shri B. P Ravi, Shxj Vayalar
Kadannappalli, Shri Ramachandran Reddi, Shri G. S.
Kamakshaiah, Shri D. Reddy, Sh'i G. Narsimha
Karan Singh, Dr. Reddy, Shri K. Brahmananda
Khan, Shri Ismail Hossain Reddy, Shri K. Vijayu Bhaskara
Kidwai, Shrimati Mohsinu Reddy. Shri M. Ram Gopsl
Kolur, Shri Rajshekhar Reddy, Shri P. Bayappa
Ko:alram, Shri K. T. Reddy, Shri S. R.
Kunhambu, Shri K. Roy, Dr. Saradish
Lakkappa, Shri K. Sathe, Shri Vasant
Laskar, Shri Nihar Seyid Muhammad, Dr. V. A.
Mallanna, Shri K. Shankar Dev, Shri .
Mallikarjun, Shri Stephen, Shri C. M.
Mene, Shri Rajaram Shankarrao Subramaniam, Shri C.
Mavalankar, Prof. P. G. Sunna Sahib, Shri A.
Mirdha, Shri Nathu Ram Swaminathan, Shri R. V.

Mishra, Shri G. S. Thakur, Shri Krishnarao

Murthy, Shri M. V. Chandrashekhara Thomas, Shri Skariah

Naidu, Shri P. Rajagopal Thorat, Shri Bhausaheb
Naik, shri 8. H. Tombi Singh, Shri N.
Naik, Shri V. P. . . Tulsiram, Shri V.
Narayana, Shri K. 8. Veerabhadrappa, Shri K. 8.
Patel, Shri Ahmed M. : Venkataraman, Shri R.

Patil, shri 8. B. L8 Venkatareddy, Shri P. o



53 “Constitution

MR. SPEAKER: Subject to correc-
tion, the result* of the division is:

Ayes — 314;
Noes — 88
The motion is carrled by a majority
of the total membership of the House
and by a majority of not less than
iwo-thirds of the Members present and
voting.

The motion was adopted.
Clause 45 wag added to the Bill,
SHRI VASANT SATHE: Now iet "=

g£o to the referendum.
Clause 41

MR. SPEAKER: [ am not clearing
the lobbies again.

1 will now put Clause 47 to the vo'e
of the House. This being a Conslitu-
tion (Amendmenti) Bill, votling has to
ke by Division.

The question is:
“Thal Clause 47 stand part of lhe
BilL"
The Lok Sabha divided:
Division No. 29]
AYES
[12.03 hrs.

Abdul Lateef, Shri
Agrawal, Shri Satish
Ahuja Shri Subhash
Alhaj, Shri M. A. Hannan
Amat, Shri D.

Amin, Prof. R. K.
Anbalagan, Shri P.
Ansari, Shri Faquir Al
.hr'al Shri Chhabiram
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Arif Beg Shri
Arunachalam, Shri V.
Asokaraj, Shri A.

Bagri, Shri Mani Ram
Bahuguna, Shrimati Kamala
Bairagi, Shri Jena

Bal, Shri Pradyumna
Bal:k Ram Shri

Bal:ir Singh, Chowdhry
Buldev Prakash, Dr.
Banatwalla, Shri G. M.
Barman, Shri Palas
Basappa, Snri Kondajji
Basu. Shri Chilta
Buteshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhuagat Ram, Shri
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Birendra Prasad Shri
Borole, Shri Yashwant

Bosu, Shri Jyotirmoy
Brahm Perkash, Chaudhury

Brij Raj Singh, Shri
Chakravarty, Prof. Dilip
Chand Ram, Shri

Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandravati, Shrimati
Chatterjee Shri Somnath
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhry, Shri Ilhwar

“The following Members also recorded their votes:
AYES: Sarvashri Laljibhai, Narendra Singh. Dinen Bhattacharya, Charan -

Narzory, Tridib Chaudhuri, Shrimati Parvathi

Akbar Johan Begum;

Krishnan and Shrimati

NOES: Sarvashri George Mathew, T. S. Shrangare, P. V. G. Raju, K.

Ramamurthy and L. K. Doley.



s I Conatitution

Chaudhuri, Shri Tridib
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavda Shri K. 8,

Chhetri, Shri Chhatra Bahadur
Chowhan, Shri Bharat Singh
Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Das, Shri S. 8.

Das, Shri R. P.

Dasgupta Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Desai, Shri Dajiba

Desal, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhara Shri Sushil Kumur
Dhillon, Shri Igbal Singh
Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Ascke Krishna
Fazlur Rahman, Shri
Fernandes Shri George
Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.

Ghosal, Shri Sudhir

Godara, Ch, Hari Ram Makkasar
Gore, Shrimati Mrinal
Goswami Shrimati Bibha Ghosh
Gowda, Shri 8. Nanjesha
Goyal, Shri Krishna Kumar
Guha, Prof. Samar

Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal
Halder, Shri Krishna Chandra
Harikesh Bahadur Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri
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Inder Singh. Shri
Jagannathan, Shri S.
Jagjivan Ram. Shri

Jain Ehri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jaiswal, Sh:i Anant Ram
Jasrotiu. Shri Baldev Singh
Joshi, Dr, Murli Manohar
Kachw.i, Shri Hukam Chand
K: 1o Eh.i

Kailash Prakash, Shri
Kakude, Shri Sambhajirao
Kuldute, Dr. Bapu

Kamath, Shri Hari Vishnu
Kamble, Shri B. C.

Kannan, Shri P.

Kapoor Shri L. L.

Kar, Shri Sarat

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri Ghulam Mohammad
Khan, Shri Kunwar Mahmud Ali
Khrime, Shri Rinching Khandu
Kishore Lai, Shri

Kisku, Shri Jadunath
Kolanthaivelu, Shri R.
Krishan Kant, Shri

Kundu, Shri Samarendra
Kureel, Shri Jwala Prasad
Kureel, Shri R. L.
Kushwaha, Shri Ram Naresh
Lahanu Shidava Kom, Shri
Lalji Bhai, Shri

Lalu Prasad, Shri

Limaye, Shri Madhu

Mahala, Shri K. L.

Mahale, Shri Hari Shankar
Mahata, Shri C. R.

Mahi Lal, Shri

Mahishi, Dr. Sarojini

Maitl, Shrimati Abha
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Malhotra, Shri Vijay Kumar
Malik Shrj Mukhtiar Singh
Mallick, Shri Rama Chandra
Mandal. Shri B. P,

Mandal, S8hri Dhanik Lal
Mandal, Shri Mukunda
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Mathur, Shri Jagdish Prasad
Mavalankar, Prof. P. G.
Mayathevar, Shri K.

Meerza, Shri Syed Kazim Ali
Mehta, Shri Prasannbhail
Mhalgi, Shri R. K.

Miri. Shri Govind Ram
Mishra, Shri Shyamnandan
Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mondal, Dr. Bijoy
Mritunjay Prasad, Shri
Mukherjee, Shri Samar
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia

Nahar, Shri Bijoy Singh
Nahata, Shri Amrit

Nayak Shri Laxmi Narain
Nayar, Dr. Sushila

Negi, Shri T. S.

Onkar Singh, Shri

Oraon, Shri Lalu

Pajanor, Shri A. Bala
Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Pandit Dr. Basant Kumar
Paraste, Shri Dalpat Singh
Parmai Lal, Shri .
Parmar, Shrl Natwarlal B.
Parthasarthy, Shri P.
Paswan, Shri Ram Vilas

Patel, Shri Dharmasinhbhai
Patel, Shri H. M.
Patel, Shri Meetha Lal

Patidar, Shri Rameshwar
Patil Shri Balasheb Vikhe
Patil, Shri Chandrakant
Patil, Shri 8. D.

Patnaik. Shri Biju
Patnaik, Shri Sivaji
Periasamy, Dr. P. V.
Phirangi Prasad Shri
Pradhan, Shri Amar Roy
Pradhan, Shri Pabitra Mohan
Raghavendra Singh, Shri
Raghavji, Shri

Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lal

Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram

Raj Keshar Singh, Shri
Raj Narain, Shri

Rajda, Shri Ratansinh
Rakesh, Shri R. N.

Ram Shri R. D.

Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murti, Shrj

Ram Sagar, Shri
Ramchandran, Shri P.
Ramalingam, Shri P. 8.

Ramapati Singh, Shri
Ramaswamy, Shri S.
Ramdas Singh, Shri
Ramji Singh Dr.
Ramjiwan Singh, Shri

Ramoowalia, Shri Balwant Singh

Rangnekar, Shrimati Ahilya P.
Ranjit Singh, Shri

Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri
Rodrigues, Shri Rudolph

Rothuama, Dr. R.
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Roy, Dr. Saradish
Saeed Murtza, Shri
Saha, Shri A, K.
Saha, Shri Gadadhar
Sahoo, Shri Ainthu
Saj, Shri Larang

Sai, Shri Narharl Prasad Sukhdeo
Saini, Shri Manchar Lal
Samantasinhera,, Ghri Padmacharan
Sanyal, Shri Sasankasekhar
Sarangi, Shri R. P,

Sarda, Shri S. K.

Sardar, Shri Mahendra Narayan
Sarkar, Shri S. K.

Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra

Satya Dep Singh, Shri

Sayian Wala, Shri Mohinder Singh
Sen, Shri Robin

Shah, Shri D. P.

Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M,
Shakya, Dr. Mahadeepak Singh
Shanti Devi, Shrimati

Sharma, Shri Jagannath

Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari

Shastri, Shri Y. P.

Shejwalkar, Shri N. K.

Sheo Narain, Shri

Sher Singh, Prof.

Sheth, Shri Vinodbhai B.

8hiv Sampati Ram, Shri
Shrikrishna Singh, Shri

Sukla, Shri Chimanbhai H. (Rajkot)
Shukla, Shri Madan Lal

8ingh, Dr. B. N.

8ingha, Shri Sachindralal

Sinha, Shri C. M.

Sinhs, Shri M. P.

8inha, Shri Purnanaryan

AUGUST 25, 1978
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Sinha, Shri Satyendra Narayan.

Somani, Shri Roop Lal
Somasundaram, Shri S. D.
Sukhendra Singh, Shri
Suman, Shri Ramji Lai
Suman, Shri Surendra Jha
Suraj Bhan, Shri

Surya Narayan Singh, Shri
Swamy, Dr. Subramaniam

Swatantra, Shri Jagnnath Prasad

Talwandi, Shri Jagdev Bingh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Tirkey, Shri Pius

Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.

Tiwary, Shri Madan

Tiwary, Shri Ramanand
Tohra, Shri G. 8.

Tripathi, Shri Madhav Prasad
Ugrasen, Shri

Vajpavee, Shri Atal Bihari
Varma, Shri Ravindra
Verma, Shri Brijlal

Verma, Shri Hargovind
Verma, Shri R. L. P.

Verma, Shri Sukhdeg Prasad
Visvanathan, Shri C. N.
Yadva, Shri Hukmdeo Narain
Yadav, Shri Jagdambi Prasad
Yadava, Shri Narsingh
Yadav, Shri Ramji Lal
Yadav, Shri Sharad

Yadav, Shri Vinayak Prasad

Yadava, Shri Roop. Nath Singh

Yadvendra Dutt, Shri
Yuvraj, Shri

6o
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NOES..

Ahsan Jafri, Shri

ttAkbar Jahan Begum, Shrimati
Ankineedu, Shri Maganti
Ankineedu Prasada Rao. Shri
Arunachalam, Shri M.
Balakrishniah, Shri T.

Barrow, Shri A, E. T.

Barua, Shri Bedabrata

Basu, Shri Dhirendranath
Bhakta. Shri Manorajan
Bonde, Shri Nanasahib
Borooah, Shri D. K.

Burman, Shri Kirit Bikram Deb
Charan Narzary, Shri

Chavan, Shrimati P.

Chavan, Shri Yeshwantrao
Chikkalingiah, Shri K.

Dabhi, Shri Ajitsinh

Damor, Shri Somjibhai

Dasappa, Shri Tulsidas
Deo, Shri P. K.

Deo, Shri V. Kishore Chandra S.
Desai, Shri Hitendrg

Doley, Shri L. K.

Engti, Shri Biren

Gamit, Shri Chhitubhai
~George, Shri A. C,

Gode, Shri Santoshrao
Gomango, Shri Giridhar

Gopal, Shri K.

Gotkhinde, Shri Annasaheb
Haren Bhumij, Shri
Jeyalakahmi, Shrimati V.
Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran
Kamakshaiah, Shri D.

Karan Singh, Dr.

Khan, Shri Ishmail Hossain
Kidwai, Shrimati Mohsina

Kolur, Shri Raeshjkhar

Kosalram, Shri K. .
Kunhambu, Shri K.
Lakkappa, Shri K.
Laskar, Shri Nihar

Mallanna, Shri K.

Mallikarjun, Shri

Mane, Shri Rajaram Shankarrao
Mathew, Shri George ’
Mirdha, Shri Nathu Ram

Mishra, Shri G. S.

Murthy, Shri M. V. Chandrashekharar
Murugesan, Shri A.

Naidu, Shri P. Rajagopal

Naik, Shri 8. H.

Naik, Shri V. P.

Narayana, Shri K. 8

Patel, Shri Ahmed M.

Patil, Shri S. B.

t1Patwary, Shri H, L.

Pertin, Shri Bakin

Poojary, Shri Janardhana

Pradhani, Shri K.

Pullaiah, Shri Darur

Qureshi, Shri Mohd. Shafi _ R
Rachaiah, Shri B.

Raju, Shri P, V. G.

Ramamurthy, Shri K.

Rao, Shrimati B. Radhabai Anands:
Rao, Shri J. Rameshwar

Rao, Shri M. S. Sanjeevi

Reo, Shri M. Satyanarayam

Rathawa, Shri Amarsinh V.

Ravi, Shri Vayalar

Reddi, Shri G. 8.

Reddy, Shri G. Narsimha

Reddy, Shri K. Brahmananda
Reddy, Shri K. Obul

. Reddy, Shri K. Vijaya Bhaskara

Reddy, 8hri M. Ram Géopal
Reddy, Shri P, Bayappa

ttWrongly voted for NOES.

_—
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Reddy, Shri S, R.

-Boy, Shri Saugata

“Sathe, S8hri Vasant

Beyid Muhammad, Dr, V. A.
~Shankar Dev, Shri

: Shrangare, Shri T, 8.
"Stephen, Shri C, M.
‘Sabramaniam, Shri C.
Sunna Sahib, ghri A.

" Swaminathan, Shri R, V.

" Thakur, Shri Krishnaras
Thorat. Shri Bhausaheb
“Tombi Singh, Shri N.

" Tulsiram, Shri V.
‘Veerabhadrappa. Shri K. S.
“Wenkataraman, Shri R.
‘Wenkatareddy, Shri P.

MRBR. SPEAKER: Subject to correc-
:gion, the result* of the division is:
Ayes: 299;
Noes: 97.
The motion is carried by 3 majority
©f the total membership of the “oise
and by a majority of not less than

two-thirds of the Members present
and voting,

The motion way adopted,
Clause 47 wag ndded to the Bill.

MR, SPEAKFR: Now we come fo
"the Clauses which may be put toge-
ther to the House for special mainsily
“by division,

The question is:
“That Clouzes 4 to 7,

Clause 10,
f"lnmas 12 1o 14,

*The followl.na Member’y also recorded llu.-ir votes:

Clause 15 as amended,
Clauses 18 to 20,
Clause 21 as amended,
Clause 32 as amended,
Clauses 123 to 18,
Clause 26 ag amended.
Clause 38,

Clause 37,

Clause 39,

Caluse 40,

Clauge 41, an amended,
Clause 42

Clause 43,

Clause 48,

Clauge 48,

Clause 48,

and Clause |, as amended,
stand part of the Bill"

The Lok Sabha divided:

Division No. 18] [1285 hrs,

AYES

Abdul Lateel, Shyj

Agrawal, Shri Satish

Ahsan Jafri, Shri

Ahuja. Shri Subhash

Akbar Jahan Begum, Shrimati
Alhaj, B8hri M. A. Hannan .
Amat, Shri D.

Amin, Prof R. K.

Anbalagan, Bhri P.
Ankineedu, Shri Maganti
Ankinerdu Prasada Ran. Shri
Ansari. Shri Faquir All

AYES: Sarvshri Janeshwar Mishra,Zulfiquarulla, H. L P. Sinha,
Motibhal R. Chaudhary, Daulat Bam Saran, Narendra Bingh. Dharma Vir
Vashist, H L. Patwary, Km. Maniben Vallabhbhai Pate’ Shrimati Akbar
Jahan Begum and Sarvshri Mohd. Shamsul lll.nn Khan, Mohd, Hayat

All and Gangadhar Appa Burande;

WOES: Shri N. Sreekantan Nair.
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Argal, Shri Chhabiram
Arif Beg, Shri
Arunachalam, Shri M.
Arunachalam, Shri V.
Asokaraj, Shri A,

Bagri, Shrl Mani Ram
Bahuguna, Shrimaii Kamala
Bairagl. Shri Jena

Bal, Shri Pradyumna
Balak Ram, Shri

Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Banatwalla, Shri G, M.
Burman, Shri Palas
Barrow, Shri A, E. T.
Basappa. Shri Kondajji
Basu, Shri Chitta

Basu, Shri Dhirendranath
Bateshwar Hemram, Shri
Berwa. Shri Ram Kanwar
Bhagat Ram, Shri
Bhakta, Shri Manoranjan
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharya, Shri Dinen

Bhaltacharyya, Shri Shyamaprasaana
Birendra Prasad, Shri

Bonde, Shri Nanasahib

Barole, Shri Yashwant
Borooah, Shri D, K.

Bosu, Shri Jyotirmoy

Brahm Perkash Chaudhury

Brij Raj Singh, Shri

Burande, Shri Gangadhar Appa
Burman, Shri Kirit Bikram Deb
Chakravarty, Prof, Dilip

Chang Ram, 8hri

Chandan Singh, Shri

Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandireppan, 8hri C. K.
Chandravati, Shrimatj

2571 L83

Charan Narzary, Shri
Chatterjee, Shri Somnath
Chaturbhuj, Shri
Chaturvedi, Shri Shambhu Nath
Chaudha-y, Shri Motibbai R.
Chaudhry, ghrj Ishwar
Chaudhuri, Shri Tridib
Chaudhury, Shri Rudra Sep
Chauhan, Shri Nawab Singh
Chavan, Shrimati p.

Chavan, Shri Yeshwantrao
Chavda, Shri K. 8.

Chhetri, Shri Chhatra Bahadur
Chowhan, Shri Rharat Singh
Dabhi, Shri Ajitsinh

Damor, Shr; Somjibhai
Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Das, Shri 8, S.

Das, Shri R. P,

Dasappa, Shri Tulsidag
Dasgupta, Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Deo, Shri P, K.

Deco, Shri V. Kishore Chandra S.
Desai, Shri Dajiba

Desai, Shri Hitendra

Desai, Shrj Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dhillon, Shri Igbal Singh
Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Bhri
Durga Chand, Shri

Dutt, Shri Asoke Krishna
Fazlur Rahman, Shri
Fernandes. Shri George
Gamit, Shri Chhitubhaj
Ganga Bhakt Singh, ‘Shri
Ganga Singh, Shry

Gattani, Shri R. D,
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George, Shri A. C.

Ghosal, Bhrj Sudhir

Godara, Ch, Hari Ram Makkasar
Gode, Shri Santoshrao
Gomango, Shri Giridhar
Gopal, Shri K.

Gare, Shrimati Mrina)
Goswami, Shrimafi Bibha Ghosh
Gotkhinde, Shri Annasaheb
Gowda, Shri S, Nanjesha
Goyal, Shri Krishna Kumar
Guhs, Shri Samar

Guishan, Shri Dhanna Singh
Gupta, <hri Kenwar Lal
Halder, Shri Krishna Chandra
Haren Bhumji, Shri

Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shri
Jagannathan, Shri S.
Jagjivan Ram, Shri

Jain, Shri Kacharulal Hemryj
Jain, Shri Kalyan

Jain, Shri Nirma! Chandra
Jaiswal, Shri Anant Ram
Jasrotia, Shri Baidev Singh
Jeyalakshmi, Shrimati V.
Joshi, Dr. Murli Manohar
Kachwai, Shri Hukam Chand

Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran
Kaiho, Shri

Kailash Prakash, Shri
Kakade, Shrj Sambhajirao
Kaldate, Dr. Bapu
Kamakshaiah, Shri D.
Kamath, Shri Harl Vishnu
Kamble, Shri B, C.
Kannan, Shri P.

Kapoor, Shri L. L.

Kar, Shri Sarat

Karan Singh, Dr.
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Kasar, Shri Kmrut '
Kaushik, Shri purushottam
Khalse, Shri Basant Singh

Khan, Shri Ghulam Mohammad
Khan, Shri Ismall Hossain
Khan, Shrj ‘Kunwar Mahmud Al
Khan, Shri Mohd. Shamsul Hasan
Kidwai, shrimati Mohsing
Khrime, Shri Rinching Khandu
Kishore Lal, Shri

Kisku, Shri Jadunath

Kodiyan, Bhri P. K.
Kolanthaivelu, Shri R.

Kolur, Shri Rajshekhar
Kosalram, Shri K. T.

Krishan Kant, Shri

Krishnan, Shrimati Parvati
Kundu, Shri Samarendra
Kunhambu, Shri K.

Kureel, Shri Jwala Prasad
Kureel, Shri R, L,

Lahanu Shidava Kom, Shri
Lakkappa, Shri K.
Lakshminarayanan, Shri M. R.
Lalji Bhai, Shri

Lalu Prasad, Shri

Laskar, Shrj Nihar

Limaye, Shri Madhu

Mahala, Shri X, L.

Mahale, Shri Harl Shanker
Mahata, Shri C. R,

Mahi Lal, Shri

Mahishi, Dr. Sarojini

Maiti, Shrimati Abha

Malhotra, Shri Vijay Kumar
Malik, Shri Mukhtiar Singh

Mallanna, Shri K.

Mallick, Shri Rama Chandra
Mallikarjun, Shri

Mandal, Shri B, P.

Mundal, Shri Mukunda
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Mathew, shri George



Mathur, Shri Jagdish' Prasad
Mavalatksr, Prot, P. G.
Mayathevar, S8hrj K.

Meerza, Shri Syed Kazim Al
Mehta Shri Presannbhai
Mhalgi, shri R. K.

Mirdha, Shri Nathu Ram
Mirl, Shri Govind Ram
Mishra, S8hrl G. 8.

Mishra, Shri Janeshwar
Mighra, Shri Shyarmandan
Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mohd. Hayat Ali, Shri
Mondal, Dr. Bijoy

Mritunjay Prasad, Shri
Mukherjee, Shri Samar
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia

Murthy, Shri M. V. Chandrashekhara

Murugaiyan, Shri 8. G.
Murugesan, Shri A.

Nahar, Shri Bijoy Singh
Naidu, Shri P. Rajagopal
Naik, Shri 8. H.

Naik, Shri V. P.

Nair, Shri M. N. Govindan
Narayana, Shri K. S.
Narendra Singh Shri
Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila

Negi, Shri T. S.

Onkar Singh, Shri

Oraon, Shri Lalu

Pajnor, Shri A. Bala
Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Paraste, Shri Dalpat Singh
Parmal Lal, 8hri

Parmar, Shri Natwarlal B.
Parthasarathy, Shri P,
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Paswan, Shri Ram Vilas
Patel, Shri Ahmed M.
Patel, Shri Dharmasinhbhai
Patel, Shri H. M.

Patel, Km. Maniben Vallabhbhai

Patel, Shri Meetha Lal
Patidar, Shri Rameshwar
Patil, Shri Balasaheb Vikhe
Patil, Shri Chandrakant
Patil, Shri 8. B.

Patil, Shri S. D.

Patnaik, Shri Biju
Patnaik, Shri Sivaji
Patwary, Shri H. L.
Periasamy, Dr. P, V.
Phirangi Prasad, Shri
Pipil, Shri Mohan Lal
Poojary, Shri Janardhana
Pradhan, Shri Amar Roy
Pradhan, Shri Pabitra Mohan
Pradhani, Shri K.
Pullsiah, Shri Darur
Qureshi, Shri Mohd. Shafi
Rachaiah, Shri B,
Raghavendra Singh, Shri
Raghavji Shri

Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lal

Rai, Shri Gauri Shankar -
Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram

Raj Keshar Singh, Shri
Raj Narain, Shri

Rajan, Shri K. A.

Rajda, Shri Ratansinh
Rakesh, Shri R. N.

Ram, Shri R. D.

Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murti, Shri

70
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Ram Sagar, Shrj

Ramachandran, Shri P.
Ramalingam, Shri P, 8.
Ramamurthy, Shri K.

Ramapati Singh, Shri
Ramaswamy, Shri S.

Ramdas Singh, Shri

Ramji Singh, Dr.

Ramjiwan Singh, Shri
Ramoowalla, Shrij Balwant Singh
Rangnekar, Shrimati Ahilya P.
Ranjit Singh, Shri

Rao, shrimati B. Radhabhai Ananda
Rao, Shri J. Rameshwar

Rao, Shri M. S. Sanjeevi

Rao, Shri M. Satyanarayan
Rathawa, Shri Amarsinh V. te
Rathor, Dr. Bhagwan Dass
Ravi, Shri Vayalar

Ravindra Pratap Singh, Shri
Reddi, Shri G. S.

Reddy, Shri G. Narsimha
Reddy, Shrl K. Brahmananda
Reddy, Shrl K. Vijay Bhaskara
Reddy, Shrl M. Ram Gopal
Reddy, Shri P. Bayappa

Reddy, Shri S. R.

Rodrigues, Shri Rudolph
Rothuama, Dr. R.

Roy, Shri A. K.

Roy, Dr. Saradish

Roy, Shri Saugata

Saeed Murtaza, Shri

Saha, Shri A. K.

Saha, Shri Gadadhar

Sahoo, Shri Ainthu

Sai, Shri Narhari Prasad Sukhdeo
Sai, Shri Narhari Prasad

Saini, Shrl Manohar Lal
Samantasinhera, Shri Padmacharan
Sanyal, Shri Sasansekhar

Saran, Shrl Daulat Ram

Sarangi, Shri R. P
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Sarda, Shrl 8. K.

Sardar, Shri Mahendra Narayan
Sarkar, Shri S, K.

Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra

Sathe, Shri Vasant

Satya Deo Singh, Shri
Satyanarayana, Shri Dronam Raju

Sayian Wala, Shri Mohinder Singh
Sen, Shrl Robin

Seyid Muhammad, Dr. V. A.
Shah, Shri D. P

Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh
Shankar Dev, Shri

Shanti Devi, Shrimati

Sharma, Shri Jagannath
Sharma, Shri Rajendra Kun.ar
Sharma, Shri Yagya Dutt
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.

Sheo Narain, Shri

Sher Singh, Prof.

Sheth, Shri ¥inodbhai B.
Shiv Sampati Ram, Shri
Shrangare, Shri T. S.
Shrikrishna Singh, Shri
Shukla, Shri Madan Lal
Singh, Dr. B. N.

Singha, Shri Sachindralal

Sinha, Shri C. M.

Sinha, Shri H. L. P.

Sinha, Shri M. P.

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shrl Roop Lal
Somasundram, Shri S. D,
Stephen, Shri C. M.
Subramaniam, Shri C.
Sukhendra Singh, Shri
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Suman, Shri Ramji La

Suman, Shri Surendra Jha
Sunna Shahib, Shri A.

Suraj Bhan, Shri

Surya Narain Singh, Shri
Swaminathan, Shri R. V.
Swamy, Dr. Subramanium
Swatantra, Shri Jagannath Prasad
Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Thakur, Shri Krishnarao
Thomas, Shri Skariah
Thorat, Shri Bhausaheb
Tirkey, Shri Pius

Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.

Tiwary, Shri Madan
Tiwary, Shri Ramanand
Tohra, Shri G. S.
Tombi Singh, Shri N.

Tripathi, Shri Madav Prasad
Tulsiram, Shrj V
Ugrasen, Shri

Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Veerbhadrappa, Shri K. S.
Venkataraman, Shri R.
Venkatareddy, Shri P.
Verma, Shri Brijlal

Verma, Shri Hargovind
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C. N.

Yadav, Shri Hukmdeo Narain
Yadav, Shrl Jagdambi Prasad

Yadav, Shri Narsingh

Yadav, Shri Ramji Lal
Yadav, Shri Sharad

Yad:w. Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri

Yuvraj, Shri

Zulfiquarullah, Shri

NOES
Chikkalingaiah, Shri K
Nair, Shri N. Sreekantan

MR. SPEAKER: Subject to correc-

tion, the result* of the Division i3 as
follows:

Ayes; 405;
Noes: 2

The motion is carried by a majority
of the total membership of the House
and by a majority of not less than

two-thirds of the Members present
and voting.

The motion was adopted.

Clauses 4 to 7, 10, 12 to 14, 15 as
amended, 16 to 20, 21 as amended, 22
as amended, 23 to 25, 26 as amended,
27 to 34, 38, 37, 39, 40, 41 as amended,
42, 43, 46, 48, 49 and Clause 1 as
amended were added to the Bill.

MR. SPEAKER: The question Is:

“That the Enacting Formula and
the Title stand part of the Bill.”
The motion was adopted,

The Enacting Formula and the Title
were added to the Bill,

MR. SPEAKER: Now the Law

Minister to move for the Third
Reading.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI

*({) The result of this Division applies to cach of the Clauses 4 to 7,

10, 12 to 14, 15 as amended, 16 to 20, 21 as amended, 22 as amended, 23
tozﬁ 26 as amended, 27 to 34, 36, 87, 39, 40, 41 as amended, 42, 48 46, 44
40, and Clause 1 as lmendod, upantely

(i) The following Members also recorded their votes for AYES:
Sarvshrl Amrit Nahata, Ram Naresh Kushwaha and PVG Raju,
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move:

“That the Bill, as lmended, be
pagsed.”

I do not have to make a long
speech, except to express my grateful
thanks to all the sections of the House
who have gupported the passing of
this Bill; and we cap only celebrate
is as. a historic occasion, because this
is only a humble effort to make the
Constitution such which will help the
people of this country in meeting
their aspirations, in safeguarding
their rights and in paving the way
for a more glorious future for them-
selves,

Bir, with these words I commend
to all the sections of the Hous= to
pass this Bi!l with one voice. Thank
you very much.

MR. SPEAKER: Motion moved:

“That the BIill, as amended, be
passed.”

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour); I have nothing to
say, except that even to-day there are
5 States in the country, wiz., UP,
Rajasthan, Madhya Pradesh, Jammu
and Kashmir and Andhra Pradesh
where these mini-MISAg are still in
existence. 1 would request the hon,
Prime Minister to take gsteps 1o see
that these mini-MISAs are removed,
in keeping with the spirit that is
prevailing at the Centre.

Sir, I beg to

The State legislatures have bheen
empowered to enact the Preventive
Detention Act. That is alsp a
dangeroug thing, and in keeping with
the spirit of the Central Government
this should come in the Concurrent
List. That is al] what I wanted to
say.

st Twwrowa ( TEATHY)
werwr wgag, & @ wwEe 97 9T
frad i 1 omaT i A ow
fefar g whwor o feafea fiear
a1 & wox grrofw fyr ot mia-
o o ¥, N aww e A g,
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# wik dwr ww §, fow § oy wer ww?
£ fr oo ¥ wifirs &% < s aT o
fdheor Qo ? (R qa Y wwew
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o W ATOwe @ g 0% Ay
avr g1 gaqT g ey s
7o AR yfawt a¥ 1 W W@
aT ¥ wour w1 oY w3 ¥ 1T §% |
ATT ag sqaeqr A griral ag aTer
@M HTT AwaAr § )

sy, § U ¥ g5 friw s8m
fs wy gl ara =% @t Ofsd
" .

R W © WF WA |

wStTm AT @ gH ¥ AT
A aut ot 7 g0 a7 & w\ar g
o b W7 AV AT WTH( 0T YA P

dow wwi qwrww EN (s
yimwaf ) : woq fF A woOr
4

o arome ;& R &
aNF AT e ¥

MR, SPEAKER: Mr. Ravindra
Varma does not come into the picture.
We must passg it by I o'clock.

dfiow aeme ¢ I am &
mifa qeor o ¥ feT faReT woa
argar § fis dw 13 flt & Frard o
"raTeEAT Feee agr feew fedftaa
C | wmme gfe aadd arfe 3
uwhifa § from @ &% o qoRTe
®t guaEdt ¥ 3T Y w1 ag
EIR AT WTOES BT T W
W1 FH % qUEA & wieg & fear
! (wwwm) gewr v Sfac)
(wwwm) W19 I T ¥ GWEC
difwg

MR. SPEAKER:; Third reading is
only a formal reading.

stTm W@ ;. B Ao
3, dur e avE o e §
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wererETely Wi gedT &) e
&t AT arg oife & ey §
froqet qga® | W a7 TE AT THIT
# wo  wewanf, ), feew
fedoa fvg w aswrTsT g E ?
w1 oaw & e N g g d ?
w1 qw safw wY g wawdy or o
$? oW Wwmowema &t W
ag fewh aler ot Qg §?
@ s garlrwim § fe xg amT §
qft g dmE ane w7 @ o fie
firg 41, fism T e ar frm widwart
w1 ¢ tfams gz faadfT w1 e v,
et 3 AN TR T w7 XA T-
far gor, wd og 3w & gur €, W@
fedwr dgar§l ?  (wwwer )

MR. SPEAKER:
now.,

Pleazp conclude

sivow aremw : wifer g Y
yoir ot fea g, A afi g afes
qfar  ofmdy (o Gge widt &
I 91 g feqr agr §, IA N
gag 9t 7§ @y wr WoF # Q%
T ¥ ow wwey § SR g /it
it e ¥ fis e oI awlaeE
wi w1y F ek wafa g
¥ wrr ¥ 2rer farwar & fdwe, we,
wife qaor ot ¥ fs amwane ) ofc-
AreT WA § 7 wmamg Wt ofoamer
Y wifgg—xafee & oot afowmT
r wr A—afe ¥

AT Wiw: SR ey
At & Irr gerfna § qae
afr AmaAE e W agr s
garond; Evly WY ewer At e |
A g wg § -

wwg, s o wfmr s
ogt w7 w7 ¥ nar w7 @R
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N o s ¥ WAt
- g agwms Aty TR asme

ot *U'Tm‘l" I am going
fast.

MR, SPEAKER: It is not a ques-
tion of going fast. Third reading is
a formal reading. You are making a
speech as if it ig the first reading.

SHRI RAJ NARAIN: At least for
20 years I have participated in Pariia-
ment.

MR. SPEAKER: Therefore, you
have to be brief, because you have
made many long speeches,

arow wemy ¢ ... @A @
faxt # o7 @t AT gz et fadw
e HN23 § A amlaow a1 -
fma fomr & 1 wegiv et Tt
Wtz four & 3% Iaar wg T wRTS
TN & WTITT I &Y WE fwar § 1w
wel Ad a1 SN weeT  weqow
Seqr AT A1 T XA AW ¥ IRT
sz Aff w@ 1 & wgar argar § e
g gud framl & @ qd—ay
el §eeqe ¥ af fead frewdt
% It wow A fadmr, wWife @
¥ agT ArraY ¥ neLl Y ager arr g
aifs Twd fg & 937 T W
nff AR e & guda * feam,
A ¥t fsar ot gerdt § o fawr
t:

7 v & Nz qs fge Wi

gty

Afer wrewy Cedrzqzat & o e
# feare Freelt § 39 & oiah wm
T faarrar &1 @3 TR g orar
o g% g wafa A ot | few
et & fear war § ot wiT W
frerdt ¥ F ¥ 4R Towr W
sl qft §

MR. SPEAKER: These are all
mattery for the first reading you have
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taken a long time. 1 will give you
two minutes, that is all. Only two
minutes, nothing more.

SHR] RAJ NARAIN: I will take

more time if these people interrupt
me,

MR. SPEAKER: Nobody will in-
terrupt you. Please do not aliow
yourself to be interrupted,

oft Trw ATCEw : Wiw & e
Nwg Wi I ST AT e
wfier & FaY v & gqEr s oY
W qEs sfiRy ®1 SEawt ST

qg BT |

w s wra fean on fis 1848
¥ wrgfirer Afrde w1 A )

wiit & ag wg wgw g fe
geqrea fafirrw, fagor qrft—

Production, distribution and ex.
change should be owned by the
society, not by the Government. In .
a democracy there is difference
between the Goverment and the
society. To me true socialism is true
society, true democracy is true
socialism.

gavelt % B W
reifsdls  wifgs  Lessl equality

ri
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Political equality, economic equa-

lity, social equally these four quali-
ties are the fundamentals of g demo-
cratic society,
wa o mfEnoft & & s wiger
e @# sffy e dfda §
Wk =i e geafen 5
1§ g ?
wgt ow Yefide ur wrew §osRt

wifs g off & grar 3T mvafaw
o warw ¥ wa & T shndt fRO
widy &Y wwa F | FK qURw
afeads A1 fouy 9ar § , ¥=@a wIHT
i wefraraar ) T AT W
dfavven  guE  dSar—

SHRI RAVINDRA VARMA: On a
‘Point of order. Rule 94 says:

“The discussion op a motion that
the Bil or the Bill as amended, as
the case may be, be passed shall be
confined to the submission or argu-
ments either in support of the Bill
or for the rejection of the Bill”

In making his speech a member
thall not refer to the details of the
Bill further than is necessary [or
the purpose of hig arguments which
shal] be of a general character.”

MR. SPEAKER: Mr, Raj Narain,..

SHRI RAJ NARAIN: 1 know that
ruld’ But T Think he is a new Parlia-
‘mentrién, (Interruptions)

MR, SPEAKER:
ing him any further.

SHR]I RAVINDRA VARMA: Sir,
is my point of order upheld?

MR. SPEAKER: You are right.
Your point is upheld,

Sl Uw AT @ AET it

o ardT ag § art ar o end ¥
a7 ar i w1 it & fadw
#agt, it ¥ teaae gET X TEr
£ (swwarT)

I am not allow-
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'3, SPEAKER: Mr. Bay Narain,
you kove taken more than 20 utes.
No, no. The other day you ‘were
advising me 10 confing to the rules

Fooytawmuew @ qn fiwe w
VW41 twww wr & ROt § o
i N w1 A ERE oyl s vl
wifa oo X fear § o & 1T
for ¥NQtaT NEw ) ¥
fimT AT $TaTE, T Tor Y § e
ag Ay agt &2 A ¥, wnar Wi e
wdadady §, St ww Hoff ¥
g dwd sdifglwm & Seide Ty
i E & aror § sl G ¥
oft 5 geren wifgs wvAr ag Awar
arff 1 gaddry ... (wwww) )

MR. SPEAKER: No further, Please
resume your seat. Mr. Venkatarman.

VENKATARAMAN
(Madras South): Mr, Speaker, Sir,
1 shall be failing in my....(Interrup-
tiong) 1 do not have the Jung power

SHRI R.

to shout over other Members,
(Interruptions).
MR. SPEAKER: Order, Order. I

have calleq Mr. Venkataraman.

SHRI MANI RAM BAGRI: On a

point of order,

MR. SPEAXER: No point of order.
Mr, Venkatanaman, you gop on.

SHRI MANI RAM BAGRI I am
on a point of order.

T &k AnaT o T6 faET esnfan
e % gwnw & fawrw Wi wer
fEmE ST oW § 7 o T AT
Y ¥ & qw For ¢ fegih qawax
mﬁﬁmtl‘tam Y AW ¥
Tar feamn §wit wf imh.
wEr.. .. (W) :
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MR, SPEAKER: I is not a pomt
of order. Mr. Venkataraman,

[

(Interruptions) **

MR. SPEAKER: Don’t record.

(Interruptions) **

SHRI -R. VENKATARAMAN: Siz,
I was reminded of a joke in the House
of Commons that the debate was
adjourned in favour of a duel. I hope,
this House will never do it,

I shall be failing in my parliamen-
tary duty if I do not pay a tribute to
the hon. Law Minister for the wvery
competent manner in which he has
handled the Forty-Fifth Amendment
Bill. With gll the patience and pains-
taking he has {ried to give explana-
tions whtth we had sought. Though
members of this House have not
agreed with each one of the amend-
ments which have been brought
before the House and have expressed
several reservations. I would like to
say on this occasign that we are happy
to see that the Government which has
now come tp power. has realised a
difference between idealism and
practicability. :

Most of us, when we came either
to the Constituent Assembly or the
Provisional Parliament, had also come
from detentions in those days. We
also gswore: no more shall we have
preventive detention in our country.
And yet when the Congress tock over
the administration in those days, the
compulsions and the necessities forced
them to enact the Preventlve Deten-
tion Act. Likewise, the Janata Party
which has necessarily to imblement
its ideals and goals, as every parly
must do it, las realised that it is not
possible to implement all their ideals
and their goals at one stretch and
they have accepted many of the pro-
visions of the Forty-Second Amend-
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ment Aect and made some improve-
ments thereon,

Particularly, I would like to men-
tion that we have our reservations on
two matters in which there is scope
for an honest difference of opinion.
Firstly, on the question of referendum,
we are pot at al] satisfied that this
country is ripe for it. Secondly , we
are not also satisfied that some small
minority may not be able to enforce
its will on other sections, particularly,
living in different regions. To make
it more expittit I shall be voicing the
opinion and the tapprehension of the
people in the south that a referendum
of this kind may adversely affect
their interest in respect of certain
matters, like, language. Thereicre,
the Congress hag very vehemently
opposed this clause and even though
we have given ample support to the
Bill, we want {0 make clear that we
have reservatios on this clause.

Then, on the question of transfer
of education and forest to the Stale
List, the Congress has its own reserva-
tions.

As you know, there are some parties
which do not believe in the integrity
of the country. There are some
parties which at all costs want to
preserve the integrity of India and the
unity of India. It js not possible to
have a country united unlesg we have
a language in which we can communi-
cate with each other. If 1 speak
English and my hon. friends here do
not know English and if they speak
Hindi and the people in the south do
not know Hindi, then communication
between different parts of India will
become so difficult that differences
will arise and those differences will
lead to a certain measure of hostility.
In fact, communication very often
heals many differences and wounds.
The absence of communication only
accentuates these differences. We
sincerely hope that, by having ‘Educa-
tion’ jn the Centre, the Centre would
be able to utilise its influence on those
States which want to give up English

**Not recorded.
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and confine themselves only to one
language, to see the wisdom of having
a bilingual system in which the admi-
nistration of the country will be
carried on for as long a time—as
both Pandit Nehru and our respected
Prime Minister, Shri Morarji Desai,
have said—as the people of the
southern region are prepared to accept
Hindi as the official language. There
are two conditions necessary for this:
one is, the people must know the
Ianguage; and the second thing is, they
should be able to adopt it in such a
way as to be able to fulfil the functions
which an administration requireg in
that Janguage. Therefore, my submis-
gion to the House js that it would be
very wise and very good in the interest
of the nation and in the interest of the
integrity and unity of the country, to
retain ‘Education’ in the concurrent
list, if only because it can be used as
an instrument for developing a
bilingual system in which the people
of the north and the people of the
south would be able to converse and
communicaté with each other freely
and easily. I am one of those who
fought, in my time, for greater auto-
nomy for the States. I believe that
the States have been deprived of their
legitimate share of the revenues of the
country even under this Constitution
there have been occasions where, by
a distortion of some of the sections,
the revenues which are legitimately
due to the States, have been appro-
priated by the Centre. I am not going
into this now. I am gnly making this
point here that, in order that the in-
tegrity of the country may be main-
tained, in order that the unity may
be maintained, it is absolutely neces-
sary that the instrument by which you

can maintain the unity, pamely, the -

language which binds the people, be
retained by the Centre also.

One point on which we really want-
ed the Government to accede was on
the question of Tribunals—not because
we thought that the Tribunals are
going to usher in a condition of com-
plete satisfaction to everybody but
just pecause it is one of the provi-
sions by which, particularly, the
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labour disputes and industrial disputes
which are now being prolonged from
court to court, from Tribunal to
High Court, from writ to writ appeal
and from writ appea] to the Supreme
Court, could be prevented or avoided.
Originally, at one time, we provided
for only Labour Appellate Tribunal
in respect of appeals from the Labour
Tribunal. We thought that that
would be the end of litigation. But,
on the other hand, what happened
was, there was an appeal from the
Labour Tribunal to the Labour
Appellate Tribunal, and from the
Labour Appellate Tribunal to the
High Court, and from the
High Court before a single judge to
the Appellate and then to the Supreme
Court. Therefore, this tedious process
completely tired the labour out and
they were denied many of the rights.
By providing for this kind of a tedious
process, you have really created so
many problems for the Jabour that
today it is beginning to loss faith in
industria] tribunals,

So far as the civil servants in India
are concerned, they are absolutely
without any protection. As I menticned
in my speech the other day, Adminis-
trative Tribunals for international
civil servants have been provided in
the United Nations, in the Interna-
tional Labour Organization, in the
Court of Justice of the European
Communities, and every one....

MR. SPEAKER: You have already
covered that point.

SHRI R. VENKATARAMAN:
Therefore, the point that in respect of
administrative Tribunals the govern-
ment shoufd have taken a more liberal
attitude and, even the voting showed
that in the first instance they did not
succeed and they would have lost the
clause but they manageq to get it
through.

SHRI J. RAMESHWARA RAO
(Mahboobnagar): I would like to
share the sentiments expressed by my
dear friend and colleague, MTr.
Venkataraman in complimenting the
Law Minister and the Government for
having brought in a comprehensive
constitution amendment Bil], He

1
i
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wanted co-operation from all sides of
the House and he must have observed
that, by and large, he did receive it.

1 am sorry to say that there are
certalp matters—I think there were
about 4 or 5 clauses—on which we
have a basic and fundamental diffe-
fence with the Law Minister and the
Government. You will forgive me
{f 1 were to repeat what my colleague,
Mr. Venkataraman, just now said
specially about clause 45 which relates
to referendum. Mr, Venkataraman
spoke particularly about the language
issue. But you will agree with me,
Sir, that there ure other issues also.
There iz a basic practical difficulty
ip applying the referendum clause in
this country. Firstly, how will we
formulate the question? Then about
voting. Even today when we vote in
the Lok Sabha elections, we vote not
merely by name but also by symbols.
How gare we going to conduct the
referendum and equate subjects to
symbols? There are very many
practical difficulties and I do not
believe we, in this country. are
ready yet for referenda. Imagine
300 million voters voting on an amend-
ment to the Constitution in a referen-
dum. I do not think it is practicable.
I do not think it is feasible. I would
like to urge on the Law Minister lo
take a second look at this in the interest
of the passage of the Constitution
Amendment Bill itself because there
will be a serious objection to this also
in the other House. Certainly, we
would not like the Constitution Amenad-
ment Bill o be stalled but I do not
know why he does not see our point of
view and what some of us have men-
tioned.

There is another aspect. I think my
friend, Mr. Kamath—he 1s not here
now—while speaking ih the Constituent
Assembly referred to the internal
emergency clause and said that out of
this an authoritarian system is Likely
to emerge in this country. I hope he
would not mind my plagierising his
sentence that out of this referendum
clause an authoritarian system is more

likely to emerge than through the vari-
ous other Articles of this Constitu-
tion. He will bear me out that when
I say we have the experience of Wiemar
Constitution, can we forget that ex-
perience and that of these constitutions
of countries where this referendum
clause has been used not merely as
my hon, Iriend, Mr. Venkataraman, has
pointed out, to change the language
poilcy but also to change one article
of the Constitution or of fundamental
rights or the structure of the Constitu-
tion but to completely subvert the
entire constitution. 1 have referred to
the Weimar Constitution and the
German Republic. What exactly hap-
pened in the Weimar Republic is likely
to happen if we retain this referendum
clause. It may not happen in our life
time but nothing prevents it from
happening in later years because we
have not yet come to a stage where
we can formulate the subject of a
referendum with care and get it voted
upon by millions of uneducated voters.
This clause will be exploited by popu-
lists.

I wi'l not take very much of your
time except to say that we still have
reservations on education and forests
for being removed from the Concurrent
List. Then also on the guestion of
Tribunals which clause the government
managed just to scrape through to-day.

These are aspects the Law Minister
should re.consider. It is not too late.
Before passing the Bill in this House
and before it goes to the other House,
he may reconsider this. However, by
and large, we have supported the
Constitution Amendment Bjll and the
Law Minister will have our coopera-
tion in passing this BilL

SHRI A. BALA PAJANOR (Pondi-
cherry): Mr. Speaker, Sir, I join the
other Members in congratulating the
honourable Minister for Law, Justice
and Company Affairs. I think that he
is the happiest person in this sesslon
hecause he got the fullest cooperation
from the Members excepting two, who
were present to-day and voted for it,
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after the hard.earned work, after so
many months. I would appreciate him
in a better fashion if he has accepted
the suggestion to include the word
‘Federal’ also in the Preamble as it
becomes more important after they
started defining the Preamble Clause
itself or under Section 44 of the
Constitution Amendment Act.

But for this definition, we could have
accepted their statement because with
the very structure of the Constitution
as federal in practice, we also practice
the same federal structure, As most
of the States are asking for more
powers, these are the compensations
that we have. The people of this
country have now the feeling that this
present Janata Gevernment is interest-
ed in decentralisation with the idea of
federal character in the Constitution.

1 do not know what prevenied the
Law Minister—is it because of some
political force or is it because of some
unwanted fear that they are afraid—
to include ‘Federal’ In the Preamble
of the Constitution. After all you know,
Sir, a Judge and you understand it
better, that ‘Fraternity’ and ‘Equality’
are the borrowed terms from the
French Constitution. Fraternity and
equality are defined by Rousseau. But
when you come to Secularism and demo-
cracy and socialism, it was introduced
by the Forty-Second Amendment. And
they wanted to be a bit careful about
the socialistic character. They took a
lot of pains to define it in the Clause
or Section 44 of the present Amend-
ment Bill. (Interruptions). Ag the
Minister for Rallways said this is =~
Janata Revolution. The Janata Revolu-
tion would have got the idea of de-
centralisation by adding the words
‘Fraternity’ of federalism in the Con.
stitution.

Sir, we are sorry that you have not
considered it. But, we are very opti-
mistic in the process of democratic
growth in this country. I wish the
present Law Minister many  more
tenures. And in his present tenure, I
do not know how he would contemp-
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Iateluehaﬂliu lu!.!muttom-
him the compliment. The Law Minister
who happened to be an advecate of
an eminent order has iaken pains with
an advocate’s brain in this constitu-
tion amendment Bill which many of
us understand. He has taken sguch a
meticulous care in spelling out certain
provisions in this Amendmemt BillL
But he failed as a politician to look
to some of the amendments that were
placed by my learned colleague, Shri
Somnath Chatterjee and other friends
and you have thrown them out lock,
stock and barrel as they call it. That is
because the Law Minister has failed
to understand the political aspect of it.
I present it with a vehement force be-
cause 1 have listened to the speeches
made by Shri Venkataraman and Shri
Saugata Roy. It seems that the future
tharacteristie of the country is at stake.
The people are afraid of many more
things that may happen in this country.
Though I do not agree with him on the
question of referendum, I would come
up with my clarification as to how it is
worked in this country. 1 do not agree
with you when you say that the future
is at stake not only of the present order
but also of the past order because I feel
that everyone is worried about his state
and later on about his district. It is
correct that nobody is that serious about
the unity of the country. But, we arv
very much for the unity and integrity
of the country, At the same time we
believe in what Panditii said namely
that unity is more in diversity atd not
in unification that you are trying to
make out in this Constitution. The
diversity in character alone can bring
out the uniformity, which you expect,
would take place.

It is a fact that thig country is feder-
al. You can see the pattern between
South and North—I do not speak here
about the Bouth African countries or
East European countries; you see not
only the physical features but also
customs and everything else. What we
have been feeling is this that we atre
one country. How has this taken place?
Because, we have the federal s'lrue'



fiké in our cultural bondage. But,
Bir, T want to go on record that as
far as referendum is concerned, our
party sirongly supports the small step
that you have taken now. 1 do not
agree with the other Members that
titls country is not that ripe to take up
the referendum. I am reminded of the
arguments placed by the late, revered
Rajajl and others when they wanted
to introduce adult franchise in this
country. 1 went through the records
and some of the speeches made at
that time. At that time some persons
said that the people of this country
are not mature enough to decide
various issues, that the peopie of lhe
country are not suited enough to
fudge whom they would like to rule
this country or notl to rule, that they
are not suited to exercise adult
franchise and so on, that adult fran.
chise was granied against vehement
force and all that. But after 30 years
of political education, what has hap-
pened? Perhaps you have not given
the political education that is expected
in the schooi stage and the college
stage. But still if you say that the
people of the country cannotl decide
their future, or that they cannot exer-
cige their right to amend particular
sections and so on, I would say that
I will not agree with those arguments
;bocame they have no meaning at all
For these reasons, Bir, the question
of symbols and other examples were
given. But I gee from the amendment
that you bav: taken only three major
portions of {t. One s about the secu-
lar nature and the democratic
nature of the constitution; and second-
ly, about the judiciary and third-
ly about the fundamental rights
in part III of the Constitution. These
are the crucial matters you have
takan under the section for Refer-
cndum and these are all what will
Bo to the peoplee. And I  want
you to consider one thing. It
is a matter of experience. By practice
alre we can get the correct solution.
1 suggest to you that 51 per cent is
not sufficient. I am reminded of the
dllm.bn at that time and the part
Plaged’ by Mr. Kemath, the Founding.
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brother, as I may call him, because, I
don’t want to call Mr. Kamath, found-
ing-father, because, he is still with us
80, 1 call him founding-brother of
the Constitution.

PROF. P. G. MAVALANKAR: He
is a bachelor and so he cannot be
founding-father.

PROF. A. BALA PANJANOR: Not
for that reason. He is a father of the
Constitution, it is okey.

MR. SPEAKER: Let him have at
least one child—the Constitution.

SHRI A, BALA PAJANOR: Let
him sdopt me, Sir. I will be very
happy to be his child. .

Therefore 1 say, founding-father.
He has correctiv come out with the
feeling in this House that you must
put more weight on the side of the
minorities., That is the reason why
it is said that three-fourths of the
majority is required for such a Re-

ferendum.

MR. SPEAKER: Your time Is up.
Please conclude.

SHRI A. BALA PAJANOR: In

one minute I will conclude, Sir. [
have to cover the other two subjects.

As far as the tribunals are concern-
ed, this iz what I said: The Law
Minister, when he worked out the
Forty-Fifth Amendment acted as a
clever lawyer of the Supreme Court,
not only in the Allahabad High Court
before that famous judge which made
history in this country, but as a clever
lawyer of the Supreme Court. He was
obsessed by the judiclary that is
supposed to be a topmost authority
in thig country. And he had a feel-
ing that the Forty-Second Amend-
ment had taken away the right from
the people to fight for their rights be-
fore the tribunal and that is why bhe
scrapped it single stroke. I don't
agree with him because we know
this. He also knows it. As correctly
explained by our friend, litigations are
becoming day by day almost cumber-
some issues. That ig the reason why
an Amendment was introduced in the
Constitution (Forty-#econd) Amend-
ment Bill. It sald that a person hav-
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ing the status of a High Court
Judge or a High Court Judge
alone should sit on a tribunal, There
is no difTerence at all. To get over
certain difficulties only that was
introduced. But, as to the judge, 1
don't know how he will view it. With
Mr. Shanti Bhushan's staturz, I cannot
understand why he has deleted it. 1
don't find any reason. That is to be
argued. I hope he wiil later on come
up with some form or the other.

And again, Sir, as 1 first stated. Mr.
Shanti Bhushan failed to be a politi-
cian when he brought this Constitution
Amendment hecause of this simple
reason. I don't know why he has not
taken the trouble to go through the
Ninth Schedule of the Constitution.
You have gone up to only  Article
188. That cannot e gquastioned in a
Court of Law. Perhaps he has no time
to look into such things. I don't And
that any other Member has pointed
out such things. If any Member has
pointed it out, I am happy about it.
‘The Ninth Schedule is a wvery volumi-
nous thing. Even small acts are put
in there. For political ressons they
have put them there. But il Mr
Shanti Bhushan goes through this,
1 am sure he will take this up. I am
sorry 1 have taken much of your time.

With these wordas, Sir, I once again
congratulate him on behaif of our
party. 1 believe that this is not the
end, but only the beginning. I hope
he will take,  ....

MR. SPEAKER:...other steps also.

SHRI A. BALA PAJANOR: I want
to congratulate him for the other
thing also. Todav whes 1 saw the
voting figure in the. calculator there,
405, 1 feel how the country outside
may feel that they can also go a step
further; that administration has not
come to a standsiill because of the
psychological fear that hag been creat-
ed. Just now also we have seen 28
scene. 1 think this Constitution
Amendment Bill which is brought
forward will give that confidence to
the people of the country, Thank you,
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BHRI HARI VISHNU KAMATH:
May 1 make a modest regquet to you?
I am sure the House will join me
therein that in order to celebrate the
occasion we may have Lhe lunch recess
today.

MR. SPEAKER: We will consider,
you gre a founding-father!

SHRIMATI PARVATHI KRISHNAN
{Coimbatore): Mr, Speaker, Sir, 1 am
here only to make one or iwo points
clear, because while we vote for this
Constitutional Amendment Bill, we do
it with our eyveg open......

MR. SPEAKER: And ears also.
(Interruptions).
SHRIMATI PARVATHI KRISH-
NAN: How can I speak when this
convercation goes on. I have been
silent when other Members were

speaking.
MR. SPEAKER:
been silent.

SHRIMATI PARVATHI KRISHNAN
Apparently, we have beller manners.
Thank you for the compliment that
you are paying to women.

All ladies have

Sir, I would like to say that I was
really surprised when Shri Raj Narain
wag speaking and [ have come to the
conclusion after listening him  wvery
carefully that he is more an expert o
Marx Brothers rather than on Kar
Marx, except that the Marx Brothem
clowning is of a very intelligent
order. That is all [ have to say aobut "
this.

What I want to sav in the Third

Reading of this Bill is this. We have
our very serious reservations on
certain aspecty and we see what is
happening in the country outside.
Todsy, while we are discussing the
Constitution Amendment Bill . and
talking about sirengthening democracy.
and strengthening the  democratic
traditions and the democratic content
of the Constitution, what iz happen-
ing outside? It is the vested interests
who have been attacking the less- -
privileged  and urderdprivileged
classes. You know, Sir, what happen-
ed in Jamshedpur where people have
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been thrown into the river. Therefore,
I want {0 bring this to the notice of
the Government, because they must
understand. There I agree with Shri
Raj Narain that in the election mani.
festo, they had tried to win the confi-
dence of the people, common people,
under-privileged people in this country
by promising that they would be given
full protection and that they would
be helped to march forward along
with the rest of the country, but that
has not been happening. We have
seen what happened in Kanjhawala
and we also saw what happened in
Pantnagar and Bailadilla and we also
see it happening everyday. This is
a tragic thing. I would ask the hon.
Minister and the Government to wake
up to this and stop their homilies and
take practical action {o protect all
‘'weaker sections.

Now, I come to one or two points in
the Bill itself. We, as the Minister
knows very well, have learnt to our
cost that he is one of those who do not
believe in hearing or listening or being
receptive to amendments, even when
those amendments are with his own
outlook or claimed outlook for trying
1o strengthen the democratic content
of the Constitution. We have fought
and will continue to fight on this
question of preventive detentlon, We
' cannot support it either in spirit or
“any other way. Therefore, I want lo
‘make that position clear.

Secondly, we are not impressed with
his presumption to define the Constitu-
tion, We have already spoken about
that earlier, so 1 am not going into
that,

With regard to education, it Is not
only the question of language; no.
That ijs one aspect. What I would like
to say is that for the last thirty-one
years, ducks ad drakes have been
played with education in this country.
There ig no concerted common orien-
tation for education, be it technical or
otherwise, and if we said that this
should be in the Concurrent List, we
wanted this common direction of
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education to come so that everywhere
in this country, whether in the tribal
region, or whichever language regitn
:hey may bﬂh&g they would have

common o, on in  education.
As Shri Patwary put it clearly, in ene
school in Assam, history is taught in
one way, and in another school in
Tamil Nadu, it is taught m another
way. How can the Assamese children
un:e;:land the children of Tamil Nadu
an w can they have a common
look, how can they have ga wn::u:l;
approach even about the national liber-
ation movement? We know, what fights
have taken place, we know what strug-
gles  took place—I am sorry, Shri
Samar Guha is not here, I would have
brought Shri Netaji Subhash Chander
Bose here—

13.00 hrs.

We have an evaluatron about the
various national movements, and on
how it differed from area to area.
Gokhale is common to all India; so
are Tilak, Mahatmaji, Nehru, Bhagat
Singh; one after the other, during
the national movement, they were all
common to us. ‘Therefore, in the
same way, Rajaji and Annadurai
should be common to everybody. I
can go on and on with the list. But
the point is that when we say Con.
current List, it ijs not merely because
of language. Everybody should have
a common approach and & common dir-
ection so that in your All India ex-
aminations and in your All India
Services, they can all have the com-
mon basic training. This is really
our approach to it. That is why it is
that we are supporting thig Bill with
reservations.

I would also like to assure the
Minister—not to threaten him, but
to asure him—that we from our side,
will continue to strive to see that the
Constitution is gtrengthened, by these
pointg which I have made. Let him
remember this; we heard him talk
quite a lot. But *Talk without act-
jon, authority without  power, hopes
without fulfilment-—these are what
preceded the French Revolution. I am
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not giving you s prophecy like that of
Mr. Bala Pmjanor. My prophecy is
quite different.

ot Cromrroraer : qeRw WEEA, A
st qrar weor Y AT o7 A
aff xr wgt ¢ wdife ¥ of wAR
Wreq W wfer @ o e 0% W
FTe A § 1

oft w fent (939 ) : weum
afi@, N dfg § §aeAl fed
7y § 97 oY AW ¥aw g @ fw
42¥gnET WMAreET (@AM W
gy v W T ), g W
ayrex w¢ frar g Wi foT § ww
¥ Fvmy W Iyfant darw
gY 1 3T Y OFF ¥ faq gu dfeas
3 sgyeqr wraqr o

weTa THAT, ¥ GIT frdow gy
faexrr &frac graer € gafag
& wQr swea§ Qrwged # ary A
WEITEY A ATAN | XA K
Q¥ A WANT T A8 A FH AT
W1 YT IR T g g fe
farwent  Fgfrar § yrromyy vraw
Ne aTarWIIT "N M
R Al F@ yrasafeg § wrewrf
oY #MaT w3 §,  arvagy wr
o oFT Al grawa g
18.08 hrs.
[MR. DEruTY-Srsuxza in the Chair]

IsTA ANTA, WX AT gH
qfaqr  qYc 7AMe ¥eriew Srew
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fedrw fagr qwr & foqr x fedy
w1 ¥ st ot &1 wew
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xyr Mwvifes v @ AT N
fosd HFmraer a1 i W
amow Y faed Awr ) wr sryrengy
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worr wgwr § fe qw ¥ qeer &
v w3 gk iy fevm & fag
¥y vz TS | ol dw F avw
gy ®7 wqfe  # owow ¥ T W
%I 0

ot vt F g § ww fawwr
o W £ )
MR. DEPUTY-SPEAKER: The hon
Law Minister,

PROF. P. G. MAVALANKAR: Kind-
1y hear me.

MR. DEPUTY-SPEAKER: You
have had enough of your say.

PROF. P, G. MAVALANKAR: I
want to support the Bill in its final
stage; I do not want to be personal

MR. DEPUTY-SPEAKER: There
are several Members who want to
speak on the third reading; I am
sorry.

PROF. P. G. MAVALANKAR: Itig
highly improper.

MR. DEPUTY-SPEAKER: Please
take your seat; it is highly improper
to keep on monopolising the time of
the House.

PROF. P. G. MAVALANKAR: I
want to go on record. I have left my
wife in the hospital, who has been sud-
denly and seriously ill since last even~
ing, and yet I have come here only

to express my support....

MR. DEPUTY-SPEAKER: You have
already gone on record.

PROF. P. G. MAVALANKAR: I
request you to kindly give me two
minutes.

MR. DEPUTY-SPEAKER: No, I
am sorry; there are at least twenty
other Members and I cannot make an
exception. Please take your seat.
Shri Shanti Bhushan.
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PROF. P. G, MAVALANKAR: I
;inlfttobechqunlhhhnpurmt

MR. DEPUTY-SPEAKER: You
have had your ssy much more than
others.

PROF. P. G, MAVALANKAR: I
would have finished in two minutes,
by supporting it. Because I have
opposed certain cluses, I wanted to
suppo rt it o

MR. DEPUTY-SPEAKER; You have
already said so and it has gone on
record. Mr, P, K. Deo and Prof.
Mavalankar may please take their
seats. .. (Interruptions) If I make an
exception In your cese, I have to
make an exception in the case of
everybody else. I am sorry; I am not
allowing you. You wil] not go on
record if you persist like this. Shri
Shanti Bhushan.

SHRI SHANTI BHUSHAN: Sir, I
am overwhelmed by the nice words
which many hon. members of this
House in their generosity and kind-
ness have chosen to say about me, T
must express my most gincere thanks
to them for those words, I wish I
could deserve some of those words
at least.

Shri Raj Nurain has chosen to
make some complaints that this Con-
stitutional Amendment does not go
far enough for solving many of the
problems that are there. I can only
say that for a very long time he has
been trying to educate me. FEven
when I was arguing his case and he
was in jail, he wused to write many
letters to me very kindly sending his
very valuable suggestions as to what
arguments were to be advanced. I
wish that when he was out of jail, he
would have adopted the same ap-
proach and would have glven me
some concrete suggestions, which I
could have made use of. He was
even a valued member of the Cabinet
and T would have beet so happy if
he had made some concrete sugges-
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tiong in that regard which could bave
been usefully incorporated in this
Constitution Amendment Bill.' But
possibly he is a very busy per-
son and therefore, I can quite appre-
ciate that in his very busy schedule,
perhaps he could not find time to
devote to this Constitution Amend-
ment Bill

st O aTeRe  gwTt Gl § WY
forwr § oo o< fafw woft off s €
WX 91 W & W AT NEA §)

SHRI SHANTI BHUSHAN: He
even suggested that in fact radio and
TV should be autonomous. Of course,
so far as that policy of the Govern-
ment is concerned, it iz g declared
policy which has to be implemented.
But the question is whether it needs
a Constitutional Amendment, because
an jmpression iy going round that
everything has to be done by a Con-
stitutional Amendment and can only
be done by a Constitutional Amend-
ment. I would like to dispel that im-
pression. In fact the jmpression has
gone to that extent that I had invited
a close friend to dinner and unfor-
tunately by the mistake of the cook
there was too much salt in the curry.
My friend pointed out to me, “What
are you doing to introduce some
clause in the Constitution Amend-
ment Bill so that there would be no
longer too much of salt in any curry
at any place?” So, every problem
cannot be solved merely by introduc-
ing provisions in the Constitution
Amendment Bill

Some hon. members, perticularly.
Mr. Venkataraman, referred to the
reservations which his party and per-
haps some other parties also have
maintained in regard to some provi-
sions of the Bill. When there are im-
portant clauses, I would be the last
person to say that any of those diffe-
rences are not honest differences. I
fully appreciate that there are honest

.



—

105 Counstitution

differences of approach, because in a
democracy honest differences some-
times have to be there. It is some-
times very difficult to say whether
one proposition is right or another
proposition is right. In fact, so many
things so much remain in the womb
of the future that it is very difficult
to say in advance whether a certain
thing, when it is introduced for the
future, now it is likely to shape out.
I can quite appreciate their anxieties
angd apprehensions in regard to those
important points. He hag chosen to
refer to provisions regarding refe-
rendum, cducation and forest remain-
ing or not remaining in the concur-
rent list, administrative tribunals,
etc. 1 fully appreciate that there are
honest apprehensions or anxieties in
regard to those provisions. Perhaps
some of them may be on account of
my incapacity that 1 was not able to
project as to what could be said in
favour of those provisions. In fact,
in regard to concurrent list and State
list, obviously in a country of this
magnitisde, differences will be there.

SHR1 HARI VISHNU KAMATH:
Dissent is the soul of democracy!

SHRI SHANTI BHUSHAN: Yes,
dissent is very important in a demo-
cracy. Ultimately it is not the opinion
of one person, but the combination of
so many factors which shapes such a
vital document as the Constitution
of a country. Many valuable sug-
gestions have been made by many
hon. members. Mr. Pajanor was sorry
that some of his suggestions could
not be accepted, I may assure the
hon. Member that even when very
valuable suggestions, against which
nothing can be said, are made, it is
not always possible to incorporate
them because in a Constitutional
Amendment the whole country’s con-
sensus has to be obtained. Not only
has the measure to be a good one,
but the people have to be convinced
that it is required, that it has to be
incorporated. That is why this pro-
cedure which has been laid down in
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the Constitution for making amend-
ments in it is there. So, the mere
fact that it has not been possible to
accept a certain suggestion is ng re-
flection on the merit of that sugges-

tion also, I would like to assure hon.
Members.

In regard to this anxiety about
administrative tribunals, I would par-
ticularly like to say that I hope that
after some period it would be possi-
ble for the Government to allay the
apprehensions. The anxiety of ths
hon. Members has been on account
of the fact that there is so much delay
in the administration of justice. T
hope hon. Members will also agree
that if these delays in the High Courts
and other courts can be eliminated,
then the very case which has been
made ogut for these administrative tri-
bunals not being under the superin-
tendence of the High Courts will also
disappear. The Government ig very
keenly going into this problem, is
devoting its fullest attention to this
problem  is making consultations at
every possible level in regard to this
problem and I am not only hopeful
but confident that within a few years,
within a short period, we would be
able to overcoms this problem so
that there would be nn scopa for arn;-
further anxiety in that regard.

Shrinrati Parvathi Krishnan has, of
course, a rather gloomy outlook. T can

only say that it is much more im- "

portant to be an optimist rather than
a pessimist, but I do not know whe-
ther she would be willing to take my
advice and change her outlook from
one of passimism into one of
optimism.

I do not wish to take more time,

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour): What gqbout the
mini Misa and preventive detention?

SHRI SHANTI BHUSHAN: Not
only preventive detention, every type
of detention is bad. At least T am
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one of those who think that we must
have g country in which there would
be no scope for detaining any person
either under so-called preventive de-
tention or any other kind of detention
till he is proved guilty of an offence.

SHRI HAR] VISHNU KAMATH
(Hoshangabad): Let it remain ®
dead letter.

SHRI SHANTI BHUSHAN: Let us
hope, particularly with an approach
of consensus and co-operation rather
than one of confrontation, we shall be
able to build jointly a society in this
country, a society in which there
would be no need for such laws, such
harsh jaws like preventive detention,
or even the necessity of detaining a
person before he has been adjudged
guilty of an offence, but in order to
build such z society also, we have to
go through certain steps. Let me ex-
press the hope that even Shri
Jyotirmoy Bosu would agree with me
that we should wait for the day when
any such ar? @’.»sion in the society
from any quarter of such a kind
which would justify the keeping of
any such laws even on the statute-
book in a potential manner would
not be there. That would be a happy
day, that would be a day for which
all of us should look forward to.

With these words, I again express
my very grateful thanks to all sec-
tions of this House for extending full
eo-operation to this measure,

St T ATCAN : oA AT,
St owifa gyU St ¥ OF gETA q@Ar
aEAT g | qA Aew AW 7 o -
gf famr Y AT 4 gHouwoTo aATEX
¥ my @ froearr w7 fa@T g,

gF AT wIer gl fregare
fer, TF  FEETAT ¥ T wioEr?

MR. SPEAKER: No  further
speeches, We shall now go to
division. The lobbies have been
cleared. Before I put the motion to
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the vote of the House, let me say that
this being g Constitution Amendment
Bill, voting has to be by division.
The question is:
“That the Bill, as amended, be
passed”

The Lok Sabha divided:

Division No, 31] [13.25 hrs.
AYES

Abdul Lateef, Shri

Agrawal, Shri Satish

Ahsan Jafri, Shri

Ahuja, Shri Subhash

Akbar Jahan Begum, Shrimati

Alhaj, Shri M. A. Hannan

Amat, Shri D.

Amin, Prof. R. K.

Anbalagan, Shri P.

Ankineedu, Shri Maganti

Ankineedu Prasada Rao, Shri

Ansari Shri Faquir Ali

Argal, Shri Chhabiram

Arif Beg, Shri

Arunachalam, Shri M.

Arunachalam, Shri V.

Asokaraj, Shri A.

Bagri, Shri Mani Ram

Bahuguna, Shrimati Kamala:

Bairagi, Shri Jena

Bal, Shri pradumna

Balak Ram, Shri

Balbir Singh, Chowdhry

Baldev Prakash, Dr.

Banatwalla, Shri G. M.

Barakataki, Shrimati Renuka Devi

Barman, Shri Palas

Barnala, Shri Surjit Singh

Barrow, Shri A. E, T,

Basappa, Shri Kondajji

Basu, Shri Chitta

Basu, Shri Dhirendranath

Bhakta, Shri Manoranjan

Bhanwar, Shri Bhagirath
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Bharal Bhushan, Shrl
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Bheeshma Dev, Shri M.
Birendra Prusad, Shri
Bonde, Shri Nanasahib
Borole, Shri Yashwant

Bosu, Shri Jyotirmoy

Brahm Perkash, Chaudhury
Brij Raj Singh, Shri
Chakravarty, Prof, Dilip
Chand Ram_  Shri

Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Shekhar Singh. Shri
Chandrappan, Shri C. K.
Chandravati, Shrimati
Chatterjee, Shri Somnath
Chaturbhuj, Shri
Chaturvedi, Shri Shambhu Nath
Chaudhary. Shri Motibhai R,
Chaudhuri. Shri Tridib
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawah Singh
Chavan, Shrimati P,

Chavda, Shri K. 8.

Cnowhan, Shri Bharat Singh
Chunder, Dr, Pratap Chandra
‘Pandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Das, Shri 8, S,

Das, Shri R. P.

‘Dasappa, Shri Tulsidas
Dasgupta, Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Deo, Shri P, K,

Desai, Shri Hitendra

Desal, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthupani, Shri V.
Dhara, Shri Sushil Kumar

Dharia, Shri Mohan .
Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Shri
Doley, Shri L. K.

Durga Chand, Shri

Dutt, Shri Asoke Krishna
Fazlur Rehman, Shri
Fernandes, Shri George
Gamit, Shri Chhitubhai
Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.

Godara, Ch. Hari Ram Makkasar
Gode, Shri Santoshrao
Gomango, Shri Giridhar
Gopal, shri K.

Gore, Shrimati Mrinal
Gotkhinde, Shri Annasaheb
Gowda, Shrl S. Nanjesha
Goyal, Shri Krishna Kumar
Guha, Prof. Samar

Gulshan, shri Dhanna Singh
Gupta, Shri Kenwar Lal
Halder, Shri Krishng Chandra
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri
Jagannathan, Shri S.
Jagjivan Ram, Shri

Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chendra
Jaiswal, Shri Anant Ram
Jasrotia, Shri Baldev Singh
Jeyalakshmi, Shrimati V.
Joshi, Dr. Murli Manohar
Kachwai, Shri Hukam Chand
Kedam, Shri B. P.
Kadannappalli, sl-;u'i Ramachandran
Kaiho, Shri

Kailash Prakash, Shri
Kakade, Shri Sambhajirao
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Kaldate, Dr. Bapu
Kamakshaiah, Shri D,
Kamath, Shri Hari Vishnu
Kamble, Shri B. C.

Kannan, Shri P.

Kapor, Shri L. L.

Kar, Shri Sarat

Karan Singh, Dr.

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri lsmail Hossain
Khan, Shri Kunwar Mahmud Ali
Khapn, Shri Mahmood Hasan
Khan, Shri Mohd. Shamsul Hasan
Kidwal, Shrimati Mohsina
Khrime, Shri Rinching Khandu
Kishore Lal, Shri

Kisku, Shri Jadunath
Kodiyan, Shri P, K.
Kolanthaivelu, Shri R.
Kolur, Shri Rajshekhar
Krishan Kant, Shri
Krishnan, Shrimati Parvathi
Kundu, Shri Samarendra
Kunhamhu, Shri K,

Kureel, Shri Jwala Prasad
Kureel, Shri R. L.
Kushwaha, Shri Ram Naresh
Lakkappa, Shri K.

Lal, Shri S, 8.

Lalu Prasad, Shri

Limaye, Shri Madhu
Mahal, Shri K. L.

Mahale, Shri Hari Shankar
Mahata, Shri C, R

Mahi Lal, Shri

Mahishi, Dr. Sarojini

Maitj Shrimati Abhy
Malhotra, Shri Vijay Kumar
Malik, Shri Mukkhtiar Singh
Mallanna, Shri K,

Mallick, Shri Rama Chandra
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Mallikarjun, Bhri

Mandsl, 8hri B, P.

Mandal, Shri Mukunda
Mangal Deo, Shri

Mankar, Shrl Laxman Rao
Manohar Lal, Shri

Mathur, Shri Jagdish Prasad
Mavalankar, Prof, P, G.
Mayathevar, Shri K.

Meduri, Shri Nageswara Rao
Meerza, Shri Syeq Kazim Ali
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Miri, S8hri Govind Ram
Mishra, Shri G. 8.

Mishra, Shri Janeshwar
Mishra, Shri Shyamnandam
Modak, Shri Bijoy
Mohanarangam, Shrl Ragavalu
Mondal, Dr, Bijoy
Mritunjay Prasad, Shri
Mukherjee, Shri Samar
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia
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Murthy, Shri M. V. Chandrashekhara

Murugaiyan, Shri 8. G.
Murugesan, Shri A.

Nahar, Shri Bijoy Singh
Nahata, Shri Amrit

Naik, Shri 8. H.

Nair, S8hri M. N. Govindan
Narayana, Shr] K. 8.
Narendra Singh, Shri

Nathu Singh, Shri

Nayak, Shri Laxm! Narain
Nayar, Dr, Sushila

Negi, Shri T, 8.

Onkar Singh, Shri

Pajanor, Shri A. Bala
Pandey, Shri Ambika Prasad
Yandeya, Dr, Laxminarayan
Pandlt, Dr, Vasant Kumar
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Paraste, Shri Dalpat Singh - -
Parmai Lal, Shri

Parmar, Shri Natwarlal B.
Parthasarathy, Shri P.
Paswan, Shri Ram Vilas
Patel, Shri Ahmed M.
Patel, Shri Dharmasinhbhai
Patel, Shri H. M,

Patel, Km. Manibep Vallabhbhai
Patel, Shri Meetha Lal
Patel, Shri Nanubhal N,
Patidar, Shri Rameshwar
Patil, Shri D. B.

Patil, Shri 8. D,

Patnalk, Shri Biju
Patnaik, Shri Sivaji
Patwary, Shri H, L.
Periasamy, Dr. P, V.
Phirangi Prasad, Shri
Pipil, Shri Mohan Lal
Poojary, Shri Janardhana
Pradhan, Shri Amar Roy
Pradhan, Shri Pabitra Mohan
Pradhani, Shri K,
Pullaiah, Shri Darur
Qureshi, Shri Mohd, Shafi
Raghavil, Shri

Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lal

Rai Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram

Raj Narain, Shri

Rajan, Shri K. A,

Rajda, Shri Ratansinh
Rakesh, Shri R. N,

Ram, Shri R. D.

Ram Charan, Bhri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kishan, Shri

Ram Murti, Shri

Ram Sagar, Shri

Ramachandran, Shri P.
Ramalingam, Shri N. Kudanthai
Ramalingam, Shri P, 8.
Ramamurthy, Shri K
Ramapati Singh, Shri
Ramaswamy, Shri S

Ramdas Singh, Shri

Ramji Singh, Dr,

Ramjiwan Singh, Shri
Ramoowalia, Shri Balwant Singh
Rangnekar, Shrimati Ahilya P.
Ranjit Singh, Shri

Rao, Shri J. Rameshwar
Rasheeq Masood, Shri

Rathor, Dr. Bhagwan Dasa
Ravi, Shri Vayalar

Ravindra Pratap Singh, Shri
Reddi, Shri G. 8,

Reddy, 8hrl K. Vijaya Bhaskara
Roy, Shri A. K,

Roy, Dr. Saradish

Saeed Murtaza, Shri

Saha, Shri A, K.

Saha, Shri ‘Gadadhar

Sahoo, Shri Ainthu

Sai, Shri Larang

Sai, Shri Narhari Prasad Sukhdeo
Saini, Shri Manochar Lal
Samantasinhera, Shri Padmacharan
Sanyal, Shri Sasankasekhar
Saran, Shri Daulat Ram

Sarangi, Shri R, P.

Sardar, Shri Mahendra Narayan
Sarkar, Shri 8. K.

Sarsonia, Shri Shiv Narain
Satpathy, Shri Devendra

Sathe, Shri Vasant

Satya Deo Singh, Shri -~

Sen, Shri Robin

Seyid Muhammad, Dr. V. A.
Shah, Shri Surath Bahadur
Shakya, Dr. Mahadeepak Singh
Shankar Dev, Shri
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Sharma, Shri Jegannath
Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumar
Bhastri, Shri Ram Dhari
Shastri, Shri ¥. P,
Shejwalkar, Shri N. K.
Sheo Narain, Shri

Sher 3ingh, Prof.

Shiv Sampati Ram, Shri
Shrangare, Shri T. S.
Shrikrishna Singh, Shri
Shukla, Shri Madan Lal
Sikander Bakht, Shri

Singh, Dr, B. N.

Singha, Shri Sachindralal
Sinha, Shri C. M.

Sinha, Shri H. L. P.

Sinha, Shri M. P,

Sinba, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somani, Shri S, 8.
Somasundaram, Shri S, D.
Stephen, Shri C. M.
Sukhendra Singh, Shri
Suman, Shri Ramji Lal
Suman, Shri Surendra Jha
Sunna Sahib, Shri A.

Suraj Bhan, Shri

Surya Narain Singh, Shri
Swamy, Dr. Subramaniam
Swatantra, Shri Jagannath Prasad
Talwandi, Shri Jagdev Singh
Tej Pratap Singh, Shri
Thakur, Shrl Aghun Singh
Thorat, Shri Bhausahsb
Tiwari, Shri Brij Bhushan
Tiwary, Shri D, N,

Tiwary, Shri Madan

Tohra, Shrli G. S,
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Tombi Singh, Shri N.
Tripathi, Shri Madhav Prasad
Ugrasen, Shri
Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Veerabhadrappa, Shri K. S,
Venkataraman, Shri R.
Venkatareddy, Shri P,
Verma, Shri Brijlal
Verma, Shri Hargoving
Verma, Shri R. L. P.
Verma, Shri Sukhdeo Prasad
Visvanathan Shri C. N.
Yadav, Shri Hukmdeo Narain
Yadav, Shri Jagdambi Prasad
Yadav, Shri Ramji Lal
Yadav, Shri Sharad
Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri
Zulfiquarullah, Shri

NOES

Nil

MR. SPEAKER: Before ] announce
the result, let me thank all the Mem-
berg belonging to all the partieg for
the co-operation they have extended
to me in disposing of this measure.
Thank you very much.

Subject to correction, the result* of
the division is as follows:

Ayes; 355

Noes: Nil,

The motion is carrieq by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the Members presant
and voting. The Bill, as amended, is
passed by the requisite majority in

accordance with the provisions of
Article 368 of the Constitution.

m'mouonqmndophd.

*The following Members alsf
bhaj B. Sheth and Ramanand Tiwary.

recorded for AYES- Sarvshri Vinod
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MR, SPEAKER: 1 think in view
of this, you are entitled to lunch, Se,
we will adjourn for lunch £fil 2.30 p.m.

1828 hrs,

The Lok Sabhg adjourned for Lunch
#ll thirty minuteg past Fourteen of the
Clock.

The Lok Sabhg re-assembled after
Lunch at thirty minutes past Fourteen
of the Clock,

[Dr. SusHILA NAYAR in the Chair.]

MR. CHAIRMAN:
laid.

Papers to be

SHRI SOMNATH CHATTERJEE
(Jadavpur): Madam Chairman, I have
given notice of a privilege matter.
‘What ig the position, I want to know.

MR. CHAIRMAN: I am sorry. If
¥ou have given potice of g privilege
matter—] have not seen the papers.
They will be seen to by the Speaker
and they will be dealt with later,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Madam Chairman,
it is a very important matter concern-
ing the misconduct committed by a
:member of this House which has deni-
Erated the dignity of the whole House.
It has been done within the hearing
of the Visitors' Gallery, the Press
Gallery, the Membery and the staff.
The dignity of the whole FHouse had
been denigrated yesterday. The
language that had been used I cannot
repeat here,

MR. CHAIRMAN: I have no goubt
thlt!;ilmﬂtril
Something, it must be of 5 great
Mnceaﬂ,wﬁuh.um
by Shri Somnath Chatterjee, it must
be of a stil] greater importance. I am
afraid, it is just utterly impossible for
Me to deal with it at this time. I
h““nd‘lherﬂenthgmpeumrm
Itlkaup‘lhathluenmm
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I request for the indulgence of the
House to please try to be s brief and
ag cooperative as possible, on every
point because the Delhj Police Bill
has got to be passed today. It cannot
go beyond today because the Ordi-
nance will expire on the 27th. We
have to pass it today ang the Rajya
Sabha will pass it tomorrow. 8o, I
request everybody to cooperate and to.
let us proceed with the business.

1432 hrs.
PAPERS LAID ON THE TABLE

AUDITED ACCOUNTS OF FILM AND TELE-.
VISION INSTITUTE OF INDIA, PUNE AND
STATEMENT FOR DELAY

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): I beg to lay on the
Table:—

(1) A copy of the Audited Ac-
counts (Hindj and English versions
of the Film and Television Institute
of India, Pune, for the year ended
31st March, 1877

(2) A statement (Hindi and Eng-
lish verslons) ghowing reasons for
delay in laying the above document.
[Placed in Library. See No. LT-
2668/78.]

O  INbUsSTRY DEvELOPMENT BOARD
EmpPLovERs (MEDICAL  ATTENDANCE) .
Ruores, 1978

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): On
belnl!oIShﬂH.N.Behuguna,Ibq
to lay on the Table a copy of the Oil
Industry Development Boarg Emplo-
yees (Medical Attendance) Rules,
1078 (Hindi and English versions)
published in Notification No. G.SR.-
307(E) In Gazette of India dated the
. "W‘-ﬁm o8, under subgection (8)
of gec 1 of the Ol Industry
(Development) Act, 1974. [Placed in .
Library. See No. LT-2860/78.]
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ANNUAL REPORT OF NATIONAL - SEEd:
CORPORATION Lip., Nrw DmuEx roR
1978-77, STATEMENT RE. GOVERNMENTS
AGREEMENT WITH THE REFORT AND
STATEMENT FOR DELAY

SHRI RAVINDRA VARMA: On
behalf of Shri Surjit Singh Barnala,
I beg to lay on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1056:—

(i) Annua] Report of the Na-
tional Seeds Corporation Limited,
New Delhi, for the year 1078-77
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General there.
on.

(ii) A statement explaining
that Government gre in agreement
with the sbove Report and there-
fore no separate Review on the
working of the Corporation is
being laid.

(2) A statement (Hindj ang Eng-
lish versions) showing reasons for
delay in laying the above papers.
[Placed in Library. See No. LT-
2870/78.]

"NOTIFICATION UNDER REPRESENTATION OF
THE ProrLE Act, 1950

THE MINISTER OF LAW AND
JUSTICE AND COMPANY AFFAIRS
(SHR] SHANTI BHUSHAN): I beg
to lay on the Table a copy of Noti-
fication No. 8.0, 447(E) (Hindi and
English versions) publisheq in Gazette
of India dated the l4th July, 1978,
making certain amendments in the
description of constituencieg in Sche-
dule XVII of the Delimitation of Par-
liamentary and Assembly Constituen-
cles Order, 1076, under sub-section
(2) of section 9 of the Representation
of the People Act, 1050, ' [Placed in
Library See No. LT-2671/78.]
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REviEw AND ANNUAL REPORT or Taw-

NERy AND FooTwrar COBPORATION OF

Inora L., KANPUR For 1976-T7 Amm
STATEMENT FOR DELAY

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): On be-
half of Shri George Fernandes, I beg
to lay on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of sectiom
619A of the Companies Act, 1956:—

(i) Review by the Government
on the working of the Tannery
and Foolwear Corporation of
India Limited, Kanpur, for the
year 1978-T7.

(ii) Annua] Report of the Tan-
nery ang Footwear Corporation
of India Limited, Kanpur, for the
year 1978-T7 along with the Au-
dited Accounts and the comments
of the Comptroller and Auditor
General thereon.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above papers.
[Placed in Library. See No, LT-
2672/178.}

NOTIFICAT|ONS UNDER MERCHANT SeIp-
PING AcCT, 1858

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHR!
CHAND RAM): I beg to lay on the
Table a copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (3) of see-
tion 458 of the Merchant Shiping
Act, 1968: —

(1) The Salling Vesesls (Me-
mbers of Crew) Amendment Rules,
1878, published in Notification No.
G.B.R. 855 in Gazette of India dated
the 20th May, 1978.

(2) The Sailing Vessels (Inspec-
tlon) Amendment Rules, 1078, pub-
lished in Notification No, G,S.R. 718
in Gazette of India dated the 3rd
June, 1878,
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(8) The Merchant Shipipng
{Registration of BSailing Vessels)
Amendment Rules, 1978, published
#n  Notification No. GSR. 716
in Gazette of India dated the 3rd
June, 1978.

[Placed in Library. See No. LT-
2073/78.]

SPANDARDS OF WEIGHTS AND MEASURES
(PacxaGEp COMMODITIES) AMENDMENT
Runzs, 1978

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL). I beg to lay on
the Tahle a copy of the Standards of
Weights and Measures (Packaed
Commodities) = Amendment Rules,
1978, published in Notification No.
GSR. 347(E) in Gazette of India
dated the 30th June, 1978 (English
versionj and G.S.R. 347(E) 837 pub-
lished in Gazette of India dated the
29th Juiy, 1978 (Hindi version) under
sub-section (4) of the section 83 of the
smandards of weight and Measures Act,
1976, ([Placed in Library. See No.
LT-2674/78.]

NoTIFICATIONs UNDER EsseNTIAL CoM-
MODITIES AcT, 1955 AND STATEMENT FOR
DELAY

SHRIMATI ABHA MAITI:
to lay on the Table:—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (6) of
section 3 of the Essential Commodi-
ties Act, 1955:—

(i) The Textiles (Production by
Knitting, Embroidery, Lace Mak-
ing and Printing Machines) Con-
trol (Amendment) Order, 1878,
published in Notification No.
S.0. 431 in Gazette of India dated
the 18th February, 1878.

(i) 8.0. 820 published in
Gazetle of India dated the 2Bth
March, 1978 containing corrigen-
dum to the Textileg (Production
by Knitting, Embroldery, Lace
Msaking and Printing Machines)

1 beg
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Control (Amendment) Order, 1977,
published In N ation ' No.
S.0. 1362 dated the 14th May, 1977.

(2) A statement (Hindl und Eng-
lish versions) showing reasons for
delay in Jaying the above Notifica-
tions.

{Placed in Library. See
2675/78.)

No. LT-

ANNUAL REPORT OF CENTRAL VIGILANCE

ComamssioNn ror 1977-78 anp Mmmo-

RANDUM GIVING REASONS FOR NON-

ACCEPTANCE BY GOVERNMENT OF CER-
TAIN PARTS OF THE REPORT

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): I beg to lay on
the Table:

{1) A copy of the Annual Report
(Hindi and English versions) of she
Central Vigilance Commission for
the year 1977-T8,

(2) Memorandum  (Hindi and
English versions) explainig the
reasons for non-acceptance by Gov-
ernment of the Commissions’ advice
in certain cases mentioneq in the
above Report.

[Placed in Library, See No. LT-
2676/178.]

REPORT RE. INTAKE oF S.C. AND S.T, Iv
RAILWAYS ACAINST VACANCIES RESERVED
FOR THEM

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): I beg to
lay on the Table a copy of the Report
(Hindi and English versions) on the
progress made in the intake of
Scheduled Castes and  Scheduled
Tribes against vacancies reserved for
them in recruitment ang promotion
categories on the Railways for the
half year ending 30th September,
1977. [Placed in Library. See No.
LT-2677/178.]

CORRECTION OF ANSWER T0 S.0. No, 424
pATED 14-8-TB re crosure .or F.C.IL
Dzror

SHRI RAVINDRA VARMA: Ox
behalt of Shri Bhunu Pratap Singh,
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[Bhri Ravindra Varma]

I beg to lay on the Table a state.
ment correcting the reply given on
the 14th August, 1978, to Starred
Question No. 424 regarding closure of
F.C.I. depots.

STATEMENT

In the reply given in Lok Sabha on
14th August, 1978 to Starred Question
No. 424 asked by Shri Madan Tiwary
regarding closure of Food Corporation
of India depots, information relating
1o Habra Depot in West Bengal was

AUGUST 23, 1978
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inadvertantly omitted. It iz now
understood that this depot is locally
known also as Ashok Nagar Depot
after the name of the locality in which
it is situated, A revised and corrected
statement is placed on the Table of
the Sabha Incorporating informatiom
relating to this depot also.

(a) Yes, Str.

(b) The dates with reasons and the
number of workers affected iz a8
follows—

Central Warchousing Corporation,
Okhla, Delhi.

The depot is closed down by the Central
Warehousing Corporation authorities w.e.f.

28-12-77 on account of labour touble.
Labour engaged at Okhla CWC was
usually between 30 to 35.

Faridabad, Haryana . . The depot is closed since 1-4-78 due to
agitation by labourers, numbering 5o to
100, employed by the Handling and
Transport Contractor working in this
depot for their regularisation.

Habra (Ashok Nagar) Depot,
West Bengal

It was closed from 17th December, 1977.
30to 40 workers employed by the handling
and transport contractor working in this
depot prior to December 1977 have
been affected. Their demands are pay-
ment of arrear dues by the coniractor,
llaig‘}}l:r wages and departmentalisation of
a T.

(c) Stock position at these depots is as under:
C.w.C. . . .

Faridabad, Haryana

Harbra (Ashoka Nagar), West Bengal . .

. . 2,173 M.T.

24113 M.T.
1,793 M.T.

The maintenance of the stocks is
heing looked after by the Quality Con-
trol Staff at Faridabad and Habra
(Ashok Nagar) Depots. The stock at
C.W.C., Delhi is maintained by C.W.C.

(d) No employees of Food Depart-
ment are working at these depots.

{¢) No direct work was taken from
workers at these depots, Therefore,
question of withholding payment or of
non-payment to workers does not
arise,

(f) Does not arise,

NOTIFICATIONS UNDER CENTRAL Excisk
RuLes, 1944, Customs Act, 1062, Aw-
NUAL REPORTS OF NATIONAL INSURANCE
Co. L1p., CALCUTTA AND ORIENTAL FIRE
ANp GENERAL INsuraNce Co. Lrp., Nxw
DeErvr wWiITH EXPLANATORY  STATEMENY
BY GOVERNMENT AND STATEMENTS FOR
Drray

THE MINISTER OF BSTATE IN
THE MINISTRY OF FINANCE (SHRI
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ULFI RULLAH}: I to'lay on (iv) G.SR. 406(E) published in
fha Taqbl%?—- Y 1 e Gazette of India dated the 14th

August 1978, together with ‘an

(1) A copy each of the following
Notifications (Hindi and English ver-
sions) issued under the Central
Excise Rules, 1944:—

(iy GSR. 403(E) and 404(E)
published in Gazette of India dated
the oth August, 1978, together with
an explanatory memorandum re-
garding concession in excise duty
in respect of specified varieties of
cotton fabrics manufactured on

power-looms.

(ii) G.S.R, 405(E) published in
Gazette of India dated the 14th
August 1978, together with an
explanatory memorandum regard-
ing reduction in the period during
which the quantity of excess
sugar produced was entitled to
concessional rate of duty.

[Placed in Library. See No.
LT-HTQ{'I‘S].

(2y A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962:—

(i) G.S.R. 396(E) published in
Gazette of India dated the T7th
August, 1978, together with an
explanatory memorandum regard-
ing rate of exchange for conver-
sion of Japanese Yen into Indian
Rupees and vice versa for pur-
poses of wvaluation under section
14 of the Customs Act, 1962.

(iiy GSR, 998 published in
Gazette of India dated the 12th
August, 1978, tcgether with an
explanatory memorandum regard-
ing grant of exemption from im-
port duty on Cuprammonium
staple fibre (Bomberg fibre).

(iify G.S.R. 9989 published in
Gazette of India dated the 12th
August, 1978, together with an
explanatory memorandum regard-

' ing the concessional customs duty
available to stainless steel.

explanatory memorandum regard-
ing rate of exchange for conver-
sion of Swiss Francs into Indian
Rupees and vice-versq for pur-
poses of valuation wunder section
14 of the Cugtoms Act, 1962,

(v) G.SR. 412(E) published in .
Cazetle of India dated the 16th
August, 1978, together with an
explanatory memorandum regard-
ing rate of exchange for conver-
sion of Pound Sterling into Indian
Rupees and vice-vérsa for pur-
poses of valuation under section
14 of the Customs Act, 1962,

Placed in Library. See No.
2680/78.]

(vi) Notification Nos. 184-Cus-
toms and 165<Customs published
in Gazette of India dated the 21st
August, 1978, together with an
explanatory memorandum regard-
ing exemption from customs duty
on gold imported for being sold
as replenishment for the gold used
in the jewellery exported out of
India. [Placed in Library. See
No, 2681/78],

(3) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 618A
of the Companies Act, 1956:—

(a) () Annual report of the
National Insurance Company Li-
mited, Calcutta, for the year end-
ed 31st December, 1976, along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.

(il) A statement explaining that
Government are in agreement with
the above Report and therefore no
separate Review on the working
of the Company is being laid_

[Placed in Library. See No.
LT-2682/78].

(b) (i) Annual Report of the
Oriental Fire and General Insur-
ance Company Limited, New
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Delhi, for the year ended 3lst
December, 1976 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

(i) A statement explaining that
Government are in agreement
with the above Report and there-
fore no separate Review on the
working of the Company is being
lald.

(4) Two statements (Hindi and

English versions) showing reasons

for delay in laying the dotuments

mentioned at (3) above,

[Plllccd in Library. See No, LT-
2683/78].

NoTirFicATIONS UNDER CENTRAL ExcIsE
Rures, 1044

SHR1 ZULFIQUARULLAH: 1 beg
to lay on the Table a copy each of the
following Notificalions (Hindi and
English wversions) issued under the
Central Excise Rules, 1044 :==

(1) Notification Mo. 157/78 pub-
lished in Gazetle of India dated the
23rd August, 1978 regarding grant
of full rebate of the duty paid on
Reflned diesel oil, Light Diesel Oil
and Furnace Oil, when supplied {o
bunker ocean-going vessels on for-
eign run,

(2) Notification No. 158/78 pub-
lished in Gazette of India dated the
23rd August, 1978 regarding reduc-
tion in the basic duty on furnace oil
supplied to bunker coastal vessels
to the pre-16.12.1977 level

(3) An explanatory memorandum
(Hindi and English versiong) regard-
ing the above two Notificationsz,

[Placed in Library. See No, LT-
2684/78].
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MESSAGE FROM RAJYA SABHA

‘1 am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on Thursday the 174k
Augast, 1978 passed the enclosed
motion concurring in the recommen-
dation of the Lok Sabha that
the Rajya Sabha do join in the Joint
Committee of the Houses on the
Scheduled Castes and Scheduled
Tribes Orders (Amendment) Bill,
1978. The names of the members
nominated by the Rajya Sabha fto
serve on the sald Joint Committee

. are set out in the motion.

MOTION

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do join in the
Joint Committee of the Houses on
the Bill to provide for the inclusicn
in, and the exclusion from, the lists
of Scheduled Castes and Scheduled
Tribes, of certain castes and tribes
and resolveg that the following ten
members of the Rajya Sabha be
nominated to serve on the said Joint
Committee; —

1, Shri N. P. Chaudhari

2, Shri Phanindra Nath Hansda
3. Shri Jagbir Singh

4. Shrimati Jamuna Devi

5, Prof. N. M. Kamble

6. Shri B. D. Khobragade

7, 8hri Buddha Priya Maurya
8. Shri Roshan Lail

9. Shri Harkishan Singh Surjeet
10. Shri V. V. Swaminathan.”’
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
REPORTED mmmnﬂ OF SOME TRIBALS

INTO THE SUBARNAREENA REVER AT
JavanEprur oN 10T Auaust, 1976

MR. CHAIRMAN: We take up the
Calling Attention, Mr. Venkatasub-
bulah.. He is not present. Mr, Lax-
man Rao Mankar.

SHRI LAXMAN RAO MANKAR
{Bhandara): Sir, I call the attention
<f the hon. Minister of Home Affairs
t. the following matter of urgent pub-
lic importance snd I renquest that be
may make a statement thereon:

“Reported throwing of some isd=
bals, jncluding womep and childrem,
either alive or dead, into the Sybar-
narekha river by ‘musclemen' ¢f a
contractor at Jamshedpur (Bihas)
on 16th August, 1978."

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI 5, D. PATIL); Sir, the Gov-
ernment deplore the unfortunate inci-
dent in Jamshedpur on the 16th Au-
gust, 1878 in which five persons be-
longing to the weaker sections of so-
ciety lost their lives. -

According to the report received
from the Government of Bihar, the
Tata Iron & Steel Company Ltd.
awards annual contract for the right
to pick iron scraps from their slag
dumps in Jamshedpur. On the 16th
August men employed by the con-

on the bank of Subarnarekha river.
No one has so far come forward to
claim this body. According to the
State Government, this death does
not appear to be connected with the
previous day's incident.

The Police reached the spot imme-
diately on receipt of information and
could effect some arrests then and there,
The Commissioner, Additional IGP
(CID), Deputy Commissioner, D.IG.,
S.P. and other senior revenue and po-
Bee officials have also since visited
the spot. A case under sections 148/
348/902/201 read with 109 LP.C. was
registerd against the contractor's men.
Qffice premises of the contractor were
taided on the same day and some
ammunition kept there unauthorisedly
was recovered. A case under the Arms
Aet was, therefore, registered. In all,
“2&-persong have been rounded up so
far in connection with these two cases.
Processes for compelling the atten-
dance of two absconders have also
been obtained from the court and
their property has been attached. The
action of the local administration fol-
lowing the incident was quick and
effective and relief to the affected fa-
milieg was provided in cash and kind,

The Chief Minister has announced
ex-gratia grant of Rs. 5000 to each of
the bereaved families.

The situation is reparted to be
under control and returning to nor-

it
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oft W TR WTAWT : T AT,
Tg qw et N 17 yrow W fini §,
gg ¥ a2 ¥ Qur wpam T Ay g
fe we w wen Fawer
vwg =off & @ gwd ww
W oz ot § fe xaw sRRT
o qr QT s qFe W §
araff 7 own owg war o Tmw
g ? fad arw & gg o g
f§ g wBwex Fmh §
wqgy  wigwR § ?

&AT TTHIT B 7 1T FY W AT
g fs o wigRx ¥yt a—da
foegedir igqm for mm g
fe si3eex Fag & g e W
et e gz DA faelt §—
wT s A NE N §7 oW
wawr a8 § fv  sEwT@ TR
¥ mw o W@ WX
ZIATH R WO R ™I w3r
AT AT 1 € g ot e g &
fr ag gfaax & v wifqmifeq) &
@8 e frad s A F fre
T |

¥77 FA @Y {3 TA B o FTAEH
g fr Iq¥ag ¥ wwwT ¥
ghamx fax oY% sa-g1 gegfaem
foar ¢

SHRI S. D. PATIL: The body
which was found on the next day,
that is, on the I7Th August iz of &
child of 2 years and it was in a highly
decomposed condition. The incident
was avowedly on the 16th and when
the body was found in such a decom-
posed condition, it only indicates that
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rekha River (CA)
or they could identify it. It i3 an up-
claimed and un-identified body... "~
SHRI A, K. ROY (Dhanbad): Have
you gone to that place?
SHRI 8. D, PATIL: 1 have not, but

the Chairman of the Scheduled Castes
and Scheduled Tribes Commission has

already visited the place.
(Interruptions).

SHRI A. K. ROY: The Minister does
not know anything about this inci-
dent....

MR. CHAIRMAN: Please sit down,
when 1 am standing you have to st
down.

SHRI A. K. ROY: Had the Minister
gone there, he would not have said
like this.

MR. CHAIRMAN: Please take your
seat, let the Minister continue.

Wt wf o aht (wqT): T
we ant & aEwE
R wn oww famr @ aEw
aF ot qEEardr § ...

awrafe mim © wOEr &R
wmr oofgy fs wifam ofaws &
A W giw Wx FRAE wH fena
7 v gwmge wwwr § W
7 w€ 3w ¥ fgear wexm t
sy e # f@em v qr &Y
g A wifgd a1 fe oA R, ...

vt omamyt: w o ko

SHRI A. K. ROY: Let the Prime
Minjster come...

waefragiee : & e e
e & o wewi ¥ ag FP g §
fe Qe §f wre Wt A wR
wm feg §f wifenr g2mm & e,
Wfeet ot Req i, e ow agt o<
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'mm t o switufur dufiw
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oft fararae sreTe amew ( wgTET) ¢
fage oy wem 8, g W
fagre ®wzew wTaw oA §
gn | ¥ gdr AAfw fwow, ..

ot Qo %o ww : ¥y faer fardem
g5 ww gamEAN o W e,
gaw waY gw fafeer € 1 ww
aga difae wwer & L

aumfwndwg :  AgEEY W
w qrgs A3 A

digo Mo T : W IINRIA
wfg, twzeawfeqr I o oew
fafrezr ®1 mwa  Aifed , g
faireet  ® gamgd

" Let the Prime Minister come. We
want that the Prime Minister should
come and explain this....(Interrup-
tions),

MR. CHATRMAN: 1 am not psatient
like the Speaker; I will not tolerate
this. Anybody who interrupts...

SHRI K. GOPAL (Karur): Madam
Chairman, on a point of order. Nor-
mally, a Member cannot cast any
aspertions on the chair I think,
agree with me. But, the chair
has cast aspertions on the chair,

are not like
not toler:

,.:Ez

are saying that you are
Speaker and you will
this. What is tida?

rekha River (CA)
MR, CHAIRMAN: What I meant
was that the BSpeaker is extremely
tolerant and extremely patient; he
has been an eminent judge,

1 am only a Chairman and I cannot
emulate the Speaker, Therefore, I will
not tolerate this sort of thing. The
hon, Minister may please continue.

Aol owamt . £z fafezz
® W wfgme § 1w s
o qg 7t § IT W @i wew
wifgy | ag s eww g & .
(v )

AN HON. MEMBER: We would like
to hear the Prime Minister.

Y wwaw W HweT ¢ gaTeta o,
5 oot W ger§Ia T sl
aft fear mar g gar AT W
e v o mar

awafe wwa : wowT gETa feaw
wr ¢ ) WU EISE § wife @A at
Wi g7 weq | wifs o @O ar
afl g7 et 1 ¥ Fgw €T E,
&3 grw g we fomg w1 § wiv A
wif A, g% gER w1 gan e,

- ufY ussr )

swlon sl - 3 T T
wroq ware af) fear 7

awmfy ape
a0

(Interruptions)**

wwiefr W : W qF EA AR
wtoar oy & Tg e qaff
ot |

forgry 3 g Wrerd s gy g TETE
qC AAT,  wAT it W

WIGHT EEN

** Not recorded.
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SHRI S. D. PATIL: Mr, Mankar has
raised three points, I shall say why
that body which was found on the
ITth  August in highly decomposed
position cannot be related to the first
incident. I had already said that this
body which was unclaimed and un-
identified was in a highly decomposed
state. Since the incident jtself was
only on the 16th the body cannot be
in such a highly decomposed position
-...(Interruptions). Those who had
lodged the complaint were there....
(Interuptions) It was unclaimed and
unidentified, The second point raised
by him was: whether he was the real
contractor or who was the contractor
in whose name the contract stands. In
thig particular case one Sachidanand
Mishra appears to be the benami con-
tractor because the real contractor is
Sheoji Singh who is a rich man in
Jamshedpur; he has taken the con-
tract for Rs, 5.25 lakhs and the con-
tract is to expire on 81st December
1878, Both Sheoji Singh and  his
nephew who are involved in the of-
fences—both Sheoji Singh and Bharat
Singh—are absconding and a warrant
hag been issued, Their properties are
also tried to be attached according to
procedure. 28 rounds of rifle amimuni-
tion were recovered and a case No. 17
of 18th August 78 has been registered
in Police Station Sackchi under sec-
tions 25A/27/35 of the Arms Act. No
other weapong were found with the
persons or contractors. The contrac-
tor ig absconding and he is not trace-
able. All attempts are being made to
irace him. (Interruptions). The real
contractor is Sheofl Singh. (Interrup-
tions). .

MR. CHAIRMAN: Mr. Roy, you
have no business to interrpt. Mr, Mi-
nister, will you please address the
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Chalr and do not.have conversation
with one another? If any of you have
information, you can give it to him
outside, .

@ e mt (qooegy):
wgafe #gfaw, #xw AT Ew
€1 wAANtaENaim ¥ oy
arar wrgat f fe owr owg @
gAlT gt ST § 3w wAw Awifew
wix @y, fog & g@ qwy @
& srafta /TR WA |

gk 8§ fosk i oqr 241 &
wntaAT & ) WA waead
W saiga @Y exdrar & A ad
Wravqr Wt 7w wrand, afer 9
¥ fog¥ vt & ww@wEt £
gIFE Ml qqg @ & 1 da
syt wfeag) & 2897 qq; waAT
fas aveqmi & w3 W AT
wirasr & oAl FqT AT ?

SHRI S. D. PATIL: The demand
for judicial enquiry will rest with
the State Government. The  State
Government officials have taken
prompt action in this matter, Not
only that, Relif is also given to each
family. Grant of Rs. 5000 to each
affected family by the Chief Minister
of Bihar has also been announced.
Two cases have already been re-
gistered. All responsible officers have
gone to the spot, including the Chair-
man of the Scheduled Castes and
Scheduled Tribes Commission and the
Joint Secretary of the Home Ministry.
Immediate rellef has been distributed
among the affected families as follows:
Rs. 100 in cash, dhoti, sari. 1§ days
ration, salt, match boxes, ete. to edch
family. Clothes are also given for
all affected persons, Also mustard oil.
dalde, rice, dal and lanterns stac.—all
these things are provided immediate-
ly. (Inteérruptions). . .

MR, CHAIRMAN: Hon. members
from this side of the House, particu-
larly, it is absolutely wrong to keep
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not allow you to speak. Please sit
down,

THE PRIME MINISTER (SHRI
MORARJI DESAI): 1 can understand
the excitement, But then prompt ac-
tion has been taken by the authorities
there. Culprits have been arrested
and relief given., I wag assured by
the Chairman of the Commission
which has been appointed for sche-
duled Castes and scheduled tribes
that he is satisfied with the steps
taken. He had gone there and he
has made certain suggestions for the
future which we are going to consider
and act on them. Therefore, it cannot
be said that proper action has not
been taken in this matter. What has
happened is certainly very very
wrong but then in future we will
make arrangements to see, that such

things do not happen. That is all
that we can do.
15 hrs, s

. SHRIMATI AHILYA P. RANGNE-
KAR (Bombay North-Central): He
said they are absconding.

SHRI MORARJI DESAI: Not only
have they been arrested, but the pro-
perty of the absconders has also been
attached.

SHRI P. K. KODIYAN (Adoor): I
am g little surprised to hear the hon.
Prime Minister and the Home Minis-
ter also saying that prompt action
hag been taken, Prompt action has
been taken in the sense that some of
the culprits have been arrested and
some compensation has been paid to
the families of those killed, but that
15 not the main point. The main point
Is that the Government of Bjhar
Which now claims that prompt action

1000 (SAKA) Tribals into Subarna- 138

rekha River (CA)

has been taken; hes miserably failed
to protect the Harljang and the Tribals
from the onslaught of the landlords
and other exploiting classes,

You are aware that we were all
agitated, the entire House was con-
cerned very much, on the Belchi mas-
sacre, It was hoped that the strong
condemnation expressed by this
House and outside by a large num-
ber of people and organisations would
result in an improvement of the
situation in that State, but unfortu-
nately Belchi was followed by s0
many other mini-Belchis. It was fol-
lowed by Pathadda on June 10th of
last year when Harijang were for-
cibly taken away by the landlords,
locked in a school and then paraded
through the streets, They tied ropes
round their necks. The Bihar Govern-
ment itself appointed a Committee
and the Committee has condemned
this incident,

It was followed by the Dharampura
incident where four Harijans includ-
ing three educated youngmen were
shot dead by the local Mahant and
his hirelings,

This incident was followed by the
Bishrampur outrage, almost a Belchi-
like incident, where Harijans were
massacred. The seventy year old father
of a local Harijan leader and his
65 year old mother were dragged out
of the House and shot dead and
thrown into the fire and burnt.

So, my main point is that it iz not
enough that after an incident has
taken place, the police go there and
take some action and make some ar-
rests, In the last one year and more,
such ugly, shocking, brutal incidents
have been taking place one after the
other in the State of Bihar. I should
point out that this ugly incident in
which tribals, Harijans and backward
class people have been drowned in
the Subarnarekha river is not an iso-
lated one, This i3 happening under
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the very nose af the Central Govern-
ment—in the Kanjhawala village. 1
am happy, the Prime Minister  has
taken a very correct and very strong
position. But I would like to inform
the House that shocking incidents are
taking place. Today I have received
a report! I think, it heas appeared in
the press also.

In one Haryana village, under San-
wala police Station, in Morkhedi, on
21-8-78, landlords attacked Harijan
basti with rifles and farsas and killed
many Harljens, Subbash a student of
Class IX, narrated the incident that
they killed his mother by firing and
his father with farsa. According to re-
ports, landlords have built a wall
around the village land and blocked
the gates of the Harijans whose
houses are around the village land.
Harijans tried to break the wall to
get passage to go out from their
houses, and landlords beat them and
many were injured. In the morning,
police went there, S8till the culprits
are roaming about and no action has
been taken. .

1 have also received a report . . .

MR. CHAIRMAN: Kindly ask your
question. The calling attention is witp
regard to a specific incident, not in
general,

SHRI P. K. KODIYAN: We are all
very much concerned not only over
the accident that has taken place at
Jamshedpur, but we want to avoid
such instances happening elsewhere
also . . .

MR, CHAIRMAN: Ask your ques-
tion.

SHRI K. P. KODIYAN: I am point-
ing out that such a grave situation {s
developing in our country, The Kan-
jhawala satyagraha hag taken a new
turn; previously, they never entered
the Harijan bastis, but from the 21st
of this month, the landlord—satya-
grahis have been entering the Harijun

Physical clash with them, | have also
g0t information that, in the nelghbour-
ing States, in Haryana, in the western

.P.—{rom some tehslls and

§
5
i
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problem is widespread, no doubt. But
let us confine ourselves to the subject
of this call-attention and you may
ask your questions with regard to
that. As it is, you have already taken
a long time, Please wind up, and ask
your question,

SHRI P. K. KODIYAN: T will now
put my questions. In view of all these
developments, T would like to ask the
hon. Prime Minister how the Consti-
tutional responsibility of the Centre
for protecting the weaker sectlons
can be discharged, I know, the hon.
Prime Minister has written many let-
ters, has issued directives, to the State
Governments, earnestly and sincerely
trying his best. Since the Belchi 1n-
cident, 85, many other Incidents are
happening one after another....

AN HON. MEMBER: What is your
point?

SHRI P. K. KODIYAN: My ques-
tion is this. He is merely sending cir-
cularg to the State Governments, he
is merely sending directives to the
State Governments, to take prompt
actlon whenever and wherever Incl-
dentg have taken place or to take
action to prevent happening of such
incldents, But has the time not come
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wene in a State where the State Gov-
example in Bihar?t Whether it is
Janata rule or Congress what-
ever may be the political colour of
the Government, I am not concerned
with it. Where a State Govern-
ment hag consistently failed to pro-
tect the interests of the weaker sec-
tions, has the time pot come for the
Centre to do something more than
merely sending circulars and direc-
tives? That is my one question.

My second question is: in his reply
hon, Minister, Mr. Patil has said

at some ammunition was found out
from the residence of the contractor
and some other weapons were also
found out from the premises of the
contractor’s men. . (Interruptions), Now
please have patience. In most of these
incidents where Harijans and the tri-
balg have been killed in Bihar. it was
mostly by gun-shot and not by using
lathis, So I am putting the question
Is the government prepared to do
confiacate their licences and also selze
the unlicensed guns from the land-
lords and their hirelings so that thege
guns could not be used against unarm-
ed and innocent Harljang and tribals.

ot v tw (dwx) ;& e
argar g fe wrates s fafaex
oy ourw feqr &

warefy W ¢ wre At o
A%y, Wy 43 A& | ¥ wWY qAv
£ Aft @mr o gy § famw i
719 AT IHE | wreds AT |

SHRI 8. D, PATIL: Apart from the
points which are raised by Shri Kodi-
yan regarding the atrocities committed
against the Harijans and the Girijans,
he has made two specific polnts, One
is: what is the constitutional res-
ponsibllity of the State Government
and whether in this particular case,
the State Government of Blhar has
failed to do its duty promptly. The

rekhg River (Cfl.)
- ] .

gg wgr warwr & 7 fewr &
e farz Haft f § avw AW
® 1 st e

SHRI 8. D. PATIL: The Chief
Minister has sanctioned a reliet of
Rs. 5000 to each of the bereaved fami-

humane point of view.

Secondly, we do not feel that the
State Government hasg in any way
made any delay in the matter and
their action is quite laudable. This
has also been corroborated by no less
a person than the Chairman of the
Scheduled Castes and Scheduled Tri-
bes Commission, Shri Bhola Paswan
Shastri who wvisited the place. He
visited the affected families and also
had talks with the officials, the man-
agement of the TISCO and other lo-
cal officials and he has expressed sa-
tisfaction with the promptness shown
by the district officials in handling the
situation and the arrangements made
by them. This is the certificate given
by an independent agency. that is, the
responsible Chairman of the Commis-
sion, .

The second point he raised is about
the cancellation of the gun licences or
other arms licences, In this particu-
lar case what we found is that 28
rounds were unauthorisedly in their
possession, Whether they were licensed
or not is also a point to be Investigat-
ed by the Police, The Police has al-

ready registered a case under the
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Arms Act and immedistely action has
been taken and the properties have
been attached. Now if there are such
cases where the licences are misused,
Government will certainly take neces-
sary action, 8ir, in this connection, in
the meeting which the Leader of the
House had with the Leaders of the
opposition Groups, thig point was made
clear and it was categorically stated
that it there was any misuse of the
licences, those casey will he consider-
ed and if there was any misuse, the
licences will be cancelled.

MR, CHAIRMAN: Now I move on
to the next item—Presentation of
the Reporty of Public Accounts Com-
mittee. Shri Narasimha Rao.

SHRI A, K, ROY: Madam, Chair
man, I rise on a point of order,

warafe A ;g afi W
ey §iwmds wg  (¢evain)
agt 9 wsy ¥ qarfaw wiw waa )
T B AF I @ W OFTH Af
AT (wewwm ) | W@ A
NT 7Fd 1 ferdamaf §
1 & ¥ 7€ aff i asar 8

SHRI A. K. ROY: Madam, you are
alsc a mother. ... (Interruptions)

MR, CHAIRMAN: 1 have callea
Shri P, V, Narasimha Rao.

PUBLIC ACCOUNTS COMMITTEE

EICRTY-FOURTH AND E1GHTY-FIFTH
Rzrorr

SHRI P. V, NARASIMHA RAC.
(Hanamkonda): 1 beg to present the
following Reports of the Public Ac
counts Committee:—

(1) Eighty-fourth Report on sction
taken by Government on* the
recommendations contained in
the Foriy-fourth Report relat-
ing to the Ministry of Exter-
nal Affairs.

. AUGUST 28, 1078 Mumm

wwmm.n . action

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF
THE HOUSE

EIGHTH RIPORT

DR. BAPU KALDATE (Auranga-
bad): I beg to present the Eighth
Report of the Committee on Absence
of Members from the Sittings of the
House.

vty (fiex) ©  AQ wa
T gA) o ) 97 wATrY,
waraTe et et Y g g
goat ot ag & Qg g !
fred &3 wiw % o wgw =y mr
(Yeewiw)  xfawr ot & g
oM ¥wmaA wad rw afrgen
9 1 KT 0w Wi won
WTEAT § | WYY FIIH G H GEIATT
T wCE E?

wwf mfew . wsET wwwer
wign & w9 m®@ & &
afl w wew {1 wew b amfes
T P 1 wds wiw

v W foad dewd
wigor @ § wlag W B,
e fgwa agaf 3, wwfeg
gt ¥ @rr,  wfenfedt &
TR owEr wg R §)

wwrefe agww : wig Az wig b
oty fewre wieww
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ot o fawrrw arwwm (gToigR ):
gafangreg, & d7everd wet
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w 2wt windgw wegm s g

—

15.18 hrs.

STATEMENT RE, VISIT OF MINI-
STER OF EXTERNAL AFFAIRS TO
JAPAN AND REPUBLIC OF KOREA

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): Madam, Chairperson,
in my very first major statement in
this House after assuming the Office
of Foreign Minister, I had placed
special emphasis on recognising the
vitality and importance of Japan—
something which we had been some-
what slow in doing in the past.
Even ag I was making that statement
in this august House, word came
from Tokyo that the then Foreign
Minister of Japan, His Excellency Mr.
Hatoyama, intended to visit India in
July, 1977. When that visit took
place, it was decided that the institu-
tion of Annual Consultations between

the two foreign Offices, should be
upgraded to the level of Foreign
Ministers, In pursuance of that deci-
sion, I was very happy to visit Tokyo
at the kind invitation of the Foreign
Minister of Japan, H. E, Sonoda bet-
ween the 14th—17th August to inaugu-
rate the first round of Ministerial-
level Consultations between Foreign
Ministers of Japan and India,

This visit reflects the ghared reco-
gnition of India and Japan that as
major democratic States in Asia, both
of them have a strong interest in the
peace, economic growlh and progress
in Mi.a as & whole. The primary
purpose of these Annual Consultations
ig to iry and consolidate our muilti-
faceted relations with Japan to the

nmm 1, 1000 (SAKA)
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mutual advantage of our twa coumt-
ries. It is evident that viewed in the
context of Asia ag a whole, India needs
to work for closer understanding and
friendship with all the countries of
East Asia Japan too is interested in
the reduction of the tensions prevailing-
in that region and the emergence of
friendly relations between all count-
ries in that area.

At the talks with my counterpart
we exchanged views on international
issues of mutual interset such as the
situation in Asia, the Middle East and
Southern Africa, Disarmament, Pea-
ceful uses of nuclear energy, the
North-South problem and the Bonn
Summit of industrialiseq nationg and
the non-aligned Movement as well as
bilateral relations hetween India and
Japan, As for the situation in Asia,
‘we agreed on the need to reduce ten-
sion and enhance stability to ensure
the more rapid economic growth and
development of the countries of the
region. It was felt that Japan and
India could cooperate in various fields
towards this end,

My Visit to Tokyo coincided with
the conclusion of the Treaty of peace
and Friendship between Japan and
China, with Foreign Minister Sonoda
having returned to Tokyo only a day
prior to my own arrival there, after
having signed the Trealy in peking
on 12th August, 1978. Mr. Sonoda
gave me a background to the negotia-
tions and the Treaty. We poted from
his remarks that it records the pledge
of the two countries to establish
friendly relations between Japan and
China on the basis of the well-known
principles of peaceful co-existence
and the U. N, Charter. He also drew
my attenton tp the specific Article
in the Treaty laying down that the
Treaty shall not affect the position
of eithey contracting party regarding
its relations with third countries.
The Japanese side particularly ex-
plained to us that the controversial
clause relating to hegemony should
be read in this context. One may
note the statement by Prime Minj-
ster Take Fukude made on Awugust
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12th that it 1s the basic position of
Japan not to allow hostile relations
tc develop with any country and to
ssek peaceful snd Iriendly relations
with al] nations. This sentiment was
glso reiterated by Foreign Minister
Sonoda in this conversation with me,

Hon'ble Members would recall that
.our own foreign policy is based on
the principleg of bilateral coopera-
tion with all countries, irrespective of
.differing economic and social systems,
zdherence to the principles of peace-
ful co-existence and the firm belief
that our cooperation with any country
should not in any way, impede the de-
velopment of our relations with any
third country. 1 expressed the hope
that the Treaty which iz a bilateral
matter between Japan and China
would contribute to the maintenance
o peace and stability and will not
become the cause of gny new tensions
in the region. Further, our hope is
that it is implemented in a manner
which removes misgivings expressed
in certain quarters.

The Japanese side showed full un-
derstanding of our policy of improv-
ing relations with our neighbours and
expressed their appreciation for the
contributions made by India towards
ithe atmosphere of cooperative rela-
tions which now prevalls in our sub-
continent.

The Japanese side also noted the
role played by India in the recent
Belgrade Conference, which reaffir-
med the broad direction which the
Movement ghould take in the years
ahead.

As Members are aware, Japan has
made many significant contributions
to the economic growth of India and
is one of our major trading partners.
Our discussions on bilateral matters,
ti-erefore, reviewed, with satisfaction,
the various fields of our bilateral co-
operation. We both agreed that we
must further promote our relations
in the economic field and encourage,

AUGUST 23, 1978
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where possible, more examples of
joint ventures in thirg countries. We
also agreed that we should expand
exchanges in the cultural trade, sci-
entific and technical flelds. Already,
official-level talky at warious appro-
priate levels are taking place towards
this end and this process would natu-
rally continue. It was agreed that
the second round of Ministerial-level
talks would take place in Delhi next
year at dates to be mutually agreed
upon and I invited Foreign Minister
Sonoda to visit Delhi for thig purpose.
He accepted my invitation with
pleasure.

While in Tokyo, I was receilved by
His Excellency Mr. Fukunda, the
Prime Minister of Japan, and the
Ministers of Finance, Inter-national
Trade and Industry, Construction and
External Economic Affairs. Prime
Minister Fukuda characterised Indo-
Japan relations ag having achieved
heart-to-heart accord and he is lock-
ing forward to a visit to India at a
mutually convenient time. Whilg in
Japan, I also had the opportunity
to meet a cross-section of academici-
ans and intellectuals, businessmen
and others, who expressed the keen
desire to intensify contacts with India
in their pespective flelds with their
counterparts in India. The Federat-
ion of Chambers of Commerce and
Industry in Japan and the Indo-
Japan Association, whose activities
are directed by very prominent par-
liamentarians in Japan, also hosted
receptions in my honour. :

Between 17th to 19th August, I vi-
sited the Republic of Korea at the
invitation of the Foreign Minister,
Mr. Tong Jin Park. As Members
are aware, the Republic of Korea has,
through its efforts, become g major
Asian economic power with export
earning touching the US Dollars 10
billion mark. It ranks today as the
world's seventeenth largest exporter
and it moved to this position from
the eighty-eighth position it occupled
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note that the Republic of Korea ap-
preciates India‘s contributions to in-
ternational peace and cooperation,

understood and appreciated by the
Republic of Korea as well as by the
Democratic People’s Republic of Korea,
Our position on this question has
been viewed by both parties ag help-
ful towards the eventual goal of
peaceful reunification which is the
wish of all the Korean peoples.

The Republic of Korea has a great
desire to intensify the cultural links
with India. As an example of this, 1
saw that there is g very active Hindi
Language Department in the Foreign
Languages University near Seoul,
where nearly 140 Korean students
are busy learning Hindi through mo-
dern audia-visual methods.

While in Seoul, 1 was received by
the President Mr. Park Chung Hee,
Prime Minister of the Republic of
Kores, Hiz Excellency Mr. Chol Kyu
Hah gnd the Deputy Prime Minister,
H. E, Mr. Duck Woo Nam and I had
a round of talks with my counter-
part, His Excellency Mr. Tong-Jin
Park, the Foreign Minister.

AIn conclusion, I was impressed by
the friendship, warmth and the este-
em in which India is held in both
these countriés. The possibility of
cooperation in a wide wvariety of
ﬂeldsexm,mdlhopethatmm
play our part in this process.

——

1538 brw, ..

STATUTORY RESOLUTION RE, DIS-
APPROVAL OF DELHI POLICE OR-
DINANCE, 1978-—contd,

and
DELHI POLICE BILL—contd.

MR, CHAIRMAN: Now the House
will take up further discussion of the
statutory resolution moved by Shri-
mati Parvathi Krishnan on the 17th
August, 1978, namely:

“This House disapproves of the
Delhi Police Ordinance, 1978
(Ordinance No. 2 of 1978) promul-
gated by the President on the 1st
July, 1978,"

and also the following motion moved
by shri 8. D. Patil on the 17th
August, 1078, namely:

“That the Bill to amend and con-
solidate the law relating to the re-
gulation of the Police in the Union
Territory of Delhi, be taken into
consideration,”

Already 45 minutes have been taken
and 2 hours and 15 minutes remain.
Shri Bhambu Nath Chaturvedi has
already taken six minutes; he
may continue hig speech and take
five minutes more.

SHRI SHAMBHU NATH CHATUR-
VEDI (Agra): On Fridey last I
was speaking about the diverse nat-
ure of the duties of the police and
its preoccupation with the law and
order duties, leaves very little time
for investigation, detection and pre-
vention of crime. If we have to judge
the Police Bill that has come before
us properly, we should consider it in
the perspective of the nature and range
of police duties, conditions and en-
vironment in which they have to work,
what {s the basic goal they have to
achieve and whether this Bill is a step
in the right direction or not, The duties
of the police are manifold. In fact,
no other arm of the Government has
such wide-ranging functions as the
police. Public peace and social tra-
nquility, which makes life livable,
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are greatly dependent on the gpera-
tions of the police, Quite offen, the
police are involved in unpleasant
duties and have to take strong action
and they becomes the target of pub-
lic criticism. The environment in
which they have to work is gne of dis-
trust and suspicion. Part of it is attri-
butable to historical reasons. The
police wag conceived by the British
ag an enforcement agency ang not as
a service organisation. Its emolu-
ments are S0 meagre that it had
virtually to live on the people. That
unfortunate tradition has been largely
responsible for its alienation from the
public and its inability to win the
trust and confidence of the people,
Therefore, what is required is that the
police has to increase its operational
efficiency and also to improve its image
before the public,

There are two system at present.
As ] said in my opening remarks,
the present set up was governed by
the 1861 Act which is completely
oulmoded and which was given to us
by the British, The Commissioner™s
system has been successfully worked
in Bombay State. This Bil] is model-
ed on that Act. For efficient funct-
loning, it is necessary that the police
force has to be organised as a unified
force with clear lines of command
and control in which the DM.s
position becomes palpably anomalous
as a non-departmental outsider. This
glves occasion to misunderstanding,
tension and conflict at the district
level. As a matter of fact, the cur-
rent trend is also clesrly towards
substanflal Independence of the S.P,
from the D. M. the police Depart-
ment, by the very nature of its job,
has tended fo become more and more
specialised, diversified and inward
looking. The Commissioner, wunder
the new system, is direetly and ex-
clusively responsible for the main-
tence of law and order and exercises
executivVe powers relating to law and
order and allied matters which are
normally entrusted to the D, M. The

Metropolitan Magistrate. - There is
no confusion here about the ‘centre
and focus of authority. This arange-
ment iz conductive to better discip-
line, and absence of any divorce bet~
ween authority gand responsibility
facllitates quick declsion and switt
action ang leaves lftle excuse for
indecision, vacillation and delays. It
also ensures better accountability and
provides greater scope for exercise
of initiative. The old system leads to
unnecessary wastage of quality mane
power. Where one high level officer
could handle the work, it provided for
two,

It is very necessary that if the
police work is tg improve there must
be cooperation of the people. It can-
not be one-sided. If the present dig-
trust continues, with guch wide-rang-
ing duties and activities, the police
cannot give its best and the quality of
its service is bound to suffer.

As I said, Let ug forgot the histori-
cal background, The Commissioner
system has worked well jn Bombay.
The Bombay police is tfe most popular
and probably the most efficient in the
couniry, and although this measurc is
a little half-hearted, I think it will tend
to increase and improve the efficiency
of the police and bring it nearer to
the public. I therefore support this
Bin,

I shall move my amendments at the
proper time,

MR. CHAIRMAN: Shri Edurado
Faleiro,

SHRI KANWAR LAL GUPEA: I
have to go and so may I request my
friend to allow me to speak before
him?

SHRI EDUARDO FALEIRO (Mor-
mugao): I am at your service.

MR, CHAIRMAN: I-cannot call you
before 1 call an Opposition Member.

SHRI KANWAR LAL GUPTA: I
have t go, and he agrees.

MR, CHAIRMAN: Al right you
may speak,
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wwrafir aier, & st se wt auk
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vty wge, w9 & foelt @
o aelt §, 75 TR feovlr W
Y wawar wifgg | Not 76 per cent,

but 100 per cent. You were a Minl-
ster in Delhi, I forgot, I am 'sorry.
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[ wwx wre qow)
actions of . persons comstituting as-
semblies and processions. But the
most obnoxious provision of the Bill is
that the Commissioner has been em-

powered to make any regulations,
or aiter or rescind them without any
publication and such orders shall
come into force at once. It is without
any publication,

fagrez ofedew &) WA oY
R wfawc f&d § s fag @t

& v oW W qar T QY ot ag A
et § 1 qur WY ag W 6y
g ¥ om ;o femdww
| ¥ g e v faw § Qe
% v fgd
w¥ wiafom awmfy w@ea
o wgw wrh «® e o §
I 32 Awgr g —
' This section empowers the Com-
missioner, on the report of the in-
charge opn the police station or
otherwise, to prohibit the carrying on
in any premises of any trade, avoca-
tion or operation resulting in or at-
tended with noise, if it causes dis-
comfort or annoyance to any person
who dwells or occupies any property
in the wvicinity.

W W e s o oer
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gw TR ¥ wwx W yiafees
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wr qoer dtc ol § g war AT
wifgg
What is the general opinion of the
people residing in Delbi? May I re-
hon, Minister to kindly visit
of Delhi and find out—talk
to the ladies particularly—what are
views. They have a pery bad
image about the police, the police ras
a very bad image. There is no cense
of gecurity in the minds of the people.
I must tell you frankly, Being a re-
presentative from Delhi, if I do not gay
it, 1 will be failing in my duty.
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Tt ¥ oot ok ferda g
@ A kA% wgr FIAm ¥ faw
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g qrre @Y geft &1 s s
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relations,
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lz-sgmlr wequms Wim '

Wt v wrey fed §, wr Qv wndv,
iy @1 Nt & e o
et fed § A fvar Pt de,
dv dwgwr qw dwe ¥ wdbr ot
wrr gferg w1 fed §ag audr e ity
*RadiaRd 4 T ae og viawr
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urdz $Y fegfa s 7t s g6d aq aw
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Anyway, 1 want to conclude. I
congratulate the hon. Minister, It is &
new experiment. I do not want to
comment on that. Let us glve time to
the police and let it change its out-
look,

T gy W 3w aws s $if,
wraaiga wifay gfem w, o gear &
§ Sue) agnd, Sy aifafedy apmey,
wed st frforg

tt wal ¥ are & ¢wer wAdw
wzar § v am v § e feeslt &
Wi} w1 ge Tya W e fadel o
g war W faq ¥ ot wgdfwa wggw
ft @ | wgOr W w1
axgary fag At gaT) A,
wre Al g Sra o wa. ¥ fadd ay
s4Y wgra ¥ v £6 e w4
0F O PO AT AET F
SHRI EDUARDO FALEIRO (Mor
mugao): Madam Chairman, Mr. Kao-
war Lal G our hon, Colleague,
has retied off to shew how

the law and order situation, particulac-
1y in Delhi, bas deterlorated during the

Al
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1ast several months, He misht as well
have .gaid- that  if  has -deleriorated, in
fact, all over the country since the
Janata Party took over. Thig is an
unfortungte thing to say, but it is true.
It has particulatly deteriorated in
Delhl, | fully sgree with him. We up-
preciate thy conctern of the Govern-
ment in tackling this deteriorating law
and order situation, the concern whici
has been expressed by the Prime
Minister in June, for instance, when
he presided over a meeting of genior
officials of Delhi Administration, the
concerny which has been expressed, for
instance, ag Mr. Kanwar Lal Gupta
has sald, by Mr. Charan Singh when
he was Home Minister agnd had a meet-
ing with MPs from Delhi, the concern
which has beepn expressed by Mr, Cha-
ran Singh who sald lying in hig hos-
pital bad that, as soon as he got well
he would have another meeting to
tackle this problem, and to find ways
and means to tackle this problem of
deteriorating law and order situation
in Delhl. But, in the meanwhile he
himself was removeg from the portfo-
lo. Now, I appreciate thiy concern,
but then I have said that I feel un-
happy that the solution suggested will
in fact make the cure worse than the
disease,

Now, what is the solution suggested?
Again [ am relying on my hon. collea-
gue, Mr. Kanwar Lal Gupta. The
solution suggested i; this. If the peo-
ple are violent, then this violence must
be met with violence, It must be met

ag.the doctring. of “that teeumatic ex-
perience of Emergency.”

tratlon is completing full circle with
this business, We had the Emergency
discipline, then we bad the. Janata
Party Indiscipline and now we are
going, to hyve this discipline of the
Police Commissaloner. and of the Delhi
Police Bil] urder the auspices of this
very. Party which came riding on_the
crest of an anti-Emergency wave. Sq,
what I am objecting to is this. You
are trying to solve the law.and order
problem by giving increased powers to
the Delhl Police when the Police does
not deserve these powers. I am not
in a position, due to lack of expertise,
to disagree either with the Kbosla
Commissipn or with so magy other
Commissions who have condemned
this duality of the District Magistrate
on the one side and the IGF cn the
other gide. They have found that this
is not working well and that they are
not co-ordinating well, What I say is:
it you are going to abolish the District
Magistrate, do it by all means if it is
advisesble technically, But, then, at
the. top of the Police farce, as Police
Commissioner do not, for God's sake,
put a man from the Police force, but
put a civillan. That is the only solu-
tion to the problem.

We all know thet our Administration
Is corrupt, that it is inafficfent. But,
it is not only this Administration, it is
not only this Government:but corrup-
tisn has been here for a long time. Also
it {8 not.only in this country but it has
been there in otber countries also and
it is there practically in every count-
ry. But the point that I am trying to
emphasize s that out of the corrupt
departments, the most corrupf undoub-
tedly, the most ineftiént possibly 18
the Police Department. A Police
constable willi not rest quits unless he
extracty Rs, 5 from a shop-keeper or
from 8 Mudka gambler or from a bus
conductor,

SHRY VAYALAR RAVI (Chirayan-
kil): Mudky rate is very high
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very bigh in the case of a Police const-
able, the point I am trylng to make is,
Mlt'hmuchﬂlhrlnﬂltﬂﬂ'ﬂf
the IGP. There is a rate for the IGP
also. The excuse or justification you
have mentioned here in the Bill for
making the Police Commissioner a
man from the Police force is that he
will be g senior Police officer. To my
mind, this is not going to solve the
problem. I am personally aware that
many IGPs take bribes, that many
1GPs collect money not only from out-
side persons but even from Police
constables and other gubordinate offi-
clals for promotion.. .

AN HON. MEMBER: In Goa?

SHRI EDUARDO FALEIRO: I would
no{ like to mention the place, It is
not fair to identify the person, but the
fact is that there is a running rate,
there is a going rate for promotion of
a Police Constable and in the case of
a particular IGP the going rate was
Rs. 5000, In my place which you have
mentioned there is a saying that a
thief who steals from a thief gets
hundred years of pardon. No punish-
ment for him for 100 years. That is
the saying. Buf, all the same, we
could not agree with that, A thief
is a thief in any condition,

80, Madam Chairman, in my humble
submission which I hope will be the
submission of eevryone who bhas had
any contact or any experience in any
capacity with the Police force for
God's sake don't give all these wide
powers you are frying to give, ‘to a
man from the Police force.

AUGUST R, 1078
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. calculsted 1o cause’ alarm, danger
or harm o person or property;’ .

16 hrs.

n.maowhnhmhcmtl_todo-_—
be can extern a person Of even arrest
him or do whatever he wants to do.
This is the subjective opinifon of &
Police Commissioner and no one can
interfere with it. He can extern the
person likely to cause alarm. You are
going to give wide, ungualifieq and
undefinable powers to the police force.
What I am saying is that the powers
are likely fo be abused and are bound
to be abused very soon.

1 would like to tell you in this con-
text—it struck me just now—what was
said about corruption of the Police
by no less a person than that eminent
judge of the High Court Shri Anand
Narain Mulla, He saig several years
ago while delivering a judgment in the
case of a Police Inspector who had
been convicted for fabricating evidence.
He gaid these words:

“There is mot a single lawless
group in the whole of the country
whose record of crimes comes any-
where near the record of that orga-
nised unft which iy known as the .
Indian Police.” ’

2
]
i
§
i



signed Wm. Ss e 5
abuse of powers that wese done. The
District Magistrate was not functicning
at all. I sball mention ope thing
Under the Bll these will be an sppeal
to the Administrator from the orders
of the IGP, now Commissioner of
Police. During the emergency we
know how they acted—the Administra.
tore—ang how they became a rubber-
stamp and a non-entity, Everybedy
knows gsbout the unfortunate Shri
Kishan Chand who was the Lt Gover-
nor of Delhi at that time. What I am
saying is this, Most of the Members
may have some experience or The other
about the police force, We have come
jn contact with them; so, we would
not like to be a party to this type of
legisletion where the powers are going
io be given to the Pollce Commissioner.
They will definitely abuse those
powers. We will come to g full circle
after the—“discipline” of Emergency
anj the indiscipline of the Junats
Party, Mr. Chalrman, we would not
like to be a party to this.

16.03 hrs,
[SHRI N. K. SHETWALEAR in the Chair]
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BHR] DINEN BHATTACHARYA
(Serampore): Sir, at the very beginn-
ing, 1 want to ask when a Bill has been
fntroduced here to give fullfledged
statehood to Delhi, why has this Bill
been peparately bruu;ht! After all,
police function comes under law and
order. If you have got anything else,
you may state it. But if you are sin-
cere in glving Btatehood to Delhi, then
this police administration shoulg also
come under the same Delhi State.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Statehood has not come as yet, only
the Assembly,

SHRI DINEN BHATTACHARYA:
nnoh‘mohrmnﬂurthﬂ- I have
got experience of the system of the
Police Commissioner, Some of out
friends may be sorry, but one gentle-
man whose name was Siddhartha
Sbankar Ray, who was Cabinet Minis-
ter here, was asked to go to West
Bengal and rule over there as the
Subedar of Shrimati Indira ‘Gandhi,

SHRI RAJ KRISHNA DAWN (Burd-
wan): As the Maharaja,

SHRI DINEN BHATTACHARYA: At
that time, you will be astonished to
know, though the Palice Commissioner
mthm the Inspector (eneral of
- Polloe gy there, still there were mass
Hﬂh:nin(‘.nlcuttaltllﬂ.mdnﬁthinl

"'Delh Polics B - 172

You are nyin.l that if thn Delhl Ad-
ministration hag a Police Commission-
er, the law and order situation will
lnpmve.‘ 1 do not believe in it bacause
whether it is Bombay or Calcutta or
Delhi or Madrag or Trivandrum, the
system of the police, the character of
the police, hag not changed, whatever
Tiwariji may say. I have got every
respect for him. He fought for the
demands of the police, and he fought
against the British Government. I
have got every respect for whatever he
has said, but whatever system you may
introduce, the Police Commisiioner or
anything else, so long as the socio-
economic situation ig not chauged,
you cannot bring any change in the
present set up of the soclety of the
Police administration. Where did they
get this system from? They got it
from the Britishers who ruled over us
for a hundred years. Nothing has
changed materially in the police in any
place even after Janata Raj,

We may be compassionate, we may
consider their demands, we are trying
in Bengal, but we have no hesitalion
in saying that we have not Leen able
to change the character of the police
as such. There are policemen who arg
bad, there are policemen who are good,
but as a whole i{f you take the system
of police, it hag not changed. In
Bengal we have given them the right to
organise themselves for their demands

and sald that our Government will
mthu. with them, but thelr duty
is to see that the law and order situa-
tion does not deterlorate.

SHRI VAYALAR RAVI: You have
!immdounlmﬁshutomnpouce'
Very good.

SHRI DINEN BHATTACHARYA:

" We have given fheim thie right to orgev

nige themselves for the redress of thelr
grievances.



done it, but in the Bill as has been
introduced here I do not find anything
of that kind.

Even after the Janata Party came to
power, the law and order situation has
further deteriorated. Certain figures
have been given by Shri Kanwarlal
Gupta who belongs to Delhi. It is
mentioned in the front page of today's
Indian Expresg that there is a rise in
crime by 35 per cent, crimes of all
types, robbery, murder eic. At the
same time, you will be ustonished to
know that when our second United
Front Government was in power in
Bengal, there was a furore here when
some people maligned our State Gov-
ernment. At that time, Late Dhawan,
who was the Governor there, made &
public statement that it is only in West
Bengal that ladles and girls can move
freely even after dusk, while his dau-
ghter could not go to school or college
alone in Delhi. The dtua'l'aop in West
Bengal at that time was very vividly
described by the then Governor of
West Bengal, Shri Dhawan, by that
statement.

SHRI VAYALAR RAVI: Many peo-
ple were killed and ladies raped in
West Bengal in those days.

SHRI DINEN BHATTACHARYA:
That was done by the police, in collu-
sion with the goondas who were hired
by the Congress and other parties Like
yours. Then 1,100 of our partymen
werg killed and many other crimes
were commiited. That took place be-
cause the police and the goondas con-
nived with the then Pollce Commis-
sloner, who was really the waster-
mind for' the rigging of the elections in
‘West ' Bengal in 1072, as a ‘result of

SHRI VAYALAR RAVI; Now the
goondas are with you.

SHRI DINEN BHATTACHARYA: |
know there are some people here who
are out to slander a Government,
which is being run ably with the co-
operation of the people. ‘

I would suggest that the police should
function under a full-fledged Siate
‘Gopernment. Let us not have any
fetish about the Police Commissioner
system, You gare saying so meny
things about Bombay. We know whst
is the situation obtaining in Bombay.
Bombay is not safe under the Police
Commissioner system; so also Madras,
In all those places gambling has in-
creased, bootlegging has increased and
80 also other crimes. So. in spite of
all your good wishes this change can-
not deliver you the goods.

Lastly, I come to the recommenda-
tions of the Police Mommission known
as Khosla Commission, about which
Shri Tiwary made & reference. You
must look into the real grievances of
the police force. Now the low-paid
constableg have sometimes to do Huty
for 24 hours, most of the time standing,
and for that they are givea o poor pay
packet at the end of the m~nth. Even
the ASIs ang Sls gre not fully satisfied
with the benefits that hey are now
getting. So, you kindly Ihok inta the
recommendations of the Khasla Com-
mission regarding the emoluments, the
amenities and other henets which
they have given,

With these wosls, I have every
reservation. to support this Bill fully.
I will give my full-throated support to
the Bill when you bring it afiar Delhi
becomeg a fullfledged Sta‘e, affer a
full-fledgeq legislature is egtablished
and the elected representatives of the
people of Delb! run the Statc, Then,
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‘the Police Commissioner will be under
that Govermment. In that case alone,
you can achieve the goal for which
you are bringing the Bill. 1 eonclude.
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Because of its own character, because
of the habit of the people, because of
the floating population, because of
nearness to other cities. because of
industrial unrest and industrislisation
~—like Faridabad, Ghaziabad and so
meny other things.
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7 & fog Wit arlt wfY & o o
it % hg Wt e wT R T 0
AT wrgen ¥ {5 W & weww Wy
Hrer wear wigh § | ot o gfew §
¢ 7Y § Wit G qw aw wf T o
a% f I w gqie wifeges afew
aff &7 1 i W ¥ oy ¥ Al ewd
2w # w1 quw wrd ¥ sree g 8,
o T® W we e aff WO, TR
o Farg Iwerarac A it gfn
WOk ot W oend ek
dree whferw o ¥ Wl grove wet
wrforrare & 15 feer oY 3 & woeiic



[oft Fweire wrrw)

& wfifwes w1 argda ¥ w3 wr MY
W 10 WAME] FATCH T/ A,
.ot I8 Bt g G e fraor el
&ndre yrefen ® fag

urg g faa v feifar & e wcr
arad afl T W grw W woER F
R GFrE WY e } w5, IA W AQ(
gamcagR E aZ A anw A i wrar & 7
wafmy & ag vy wngar § v Rl
® fgair d w8 ¥ waw W@ W
fafrr FAFTTE@ L1 getag b fs
qfera w wefaiadt aff § wrc Rfefafad)
gt aff & fe qfag avel & od wrEET
wag A< ¥ 7ff daqar §1 3 4Y f v
¥ frar 2% g7 & f stre qudy e ar
a1 92 ) Y WX W I3 E) e
¥ famAr gawd E1

wq qfemaral o foww &
qwrfaar §, & 73 & s gfe & aft
ot wré st Frcrd 1 7T A0 g
fcry o2 9 w8 wEA aff fawar av
AT XA T HAAAULEY JF
wowr wC § 43 § 1 gfre 7@ w71 wae
€ wrk-a"g g a1 IW w7 A g0 Ar
W€ g, @ AL I X W @A §
fier 37 &1 fad 9T 7 2ff famar
t 1 wx 3 gfwa ferrdie A€ were
aft qar | Fieery a2 Fadt wETH fadvm
afi wiifr gad Sfdr aff & 1 o
zg¢ fo it ¥ aw % ca forar o fadrar
wf1 ) g wad werr Aff ¥ 1w @
¥ IYFTHTLOT T HF T I ¥ dnr @
aefra g grar fr 3% dre o Jrgew Al
g I wa I wré agfoma aff fadnf,
dra urs Aoy a7 i A1 7y avge o
wheza aff %< a3 | .

feelt o sre oY wemem § 1 faeh
% o @ amg § | v g8 faw
qr @ e s & o afew

firgre oy srivw ¥ o e fify o ot o
Frawe et & Ky vk §, agy g Aw
aeR § | vyt oY Jawr Zhewt W gF gar
et areft § Orfier el % o wg oY
Huafer wff § 1 sTodsvpe & qfaw
et ® wor feerarar agar wfeew
wrar § 1 fawst % &) wro iy O &
wAre &g, vz drw ff & Wreo ¥o
9eq W fifwgm | &t w7 Swe giw
TN}, wff Fr ¥ ©: g} 1 pEleg
faeeft 7 wrft ot grawT g A GwAT
¥ 1q8o 1o &Y €Y & § THo THo Wio
forr® are qrat gl &, IgET EAET
afi §rasar &)

& wgar argen g fs ow w9 €&
AT W Y AT Wy gy A A
wrd fr xq at # w0 g wwor ¥ 7
Q% I & W TEr 91 dfEw @
2 ¥ &€ ad & wd) ww Wy
feeet & gfer % gurc v ¥ a
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 wifata & wwd o Er Qe vy e

frerar wig, ag wtoer q@ o aff §
frwrrgy wearh, Forwd caif go awliwat
ur ®F, Wy ®it dfer (g i ww
aftre feseft ¥ Wl W1 X wF | (T WYX
& Wit i o o Feeely & il #7 o
awwrg g xw srwraw adoer
frrere SCATT A €7 ¥ andialy Y wrfgq
A e h sk fgaa ¥ gw frawY
g wfgg)

war &% W & wgr ag A4 fo
Ak gTE A H ¥ § Aradr a6 o
€1 717 W A ¥eFT Sear § 1o ¥
gx 32 | gafag ¥ gaardera fy €T
¥ g7 Y arg & ar Argar 1 7T A
FANQIAIAAFTAT I W @ 9@
Iqa A 2 adrer f gafeagar
|41 Iedie Srewm & e & =
w1 gid wATg

SHRI VAYALAR RAVI (Chiraymn-
kil): This Bill has been debated from
two angles. Madam Parvathi Krish-
nan, the hon, Member, took objection
that while the proposal for Delhi
statehood has been mooted and even
the Bill has been introduced in this
House, the abgolute authority given to
the police in the Delhi Police Bill is
undemocratic. '

Delhi s the capital of India and it

everybody complains even in this Par-
llament that the law and order situa-
deteriorating and the
a position to control
be too much, I think Sir,

AFERSZES
TR
aBEpfsE
? g T Y
H
%

That is why the Khosla Commission

" Report.or whatever be the réport, has

bean “accepted by the Government,
Some problems arise becauge of this

* Bill, What will happen firstly when

Delhi becomes g State. I want to make
it very clear that the proposal to make
Delhi a State is not in the better inte-
resty of the country as & whole. This
is my feeling. If Delhi becomes a
State—of course I shall speak on the
Bill when it comes before the House—
I shall take the opportunity to warn
the Minister that there would be trou-
bles because Delhi ig the capital and
many people come here and live here
and if you make it a State, you will
only create many problems for the
administration ang the dual authority
will function here. This is g matter
to be considered very seriously. The
state-hoog is a political decision and
it is not a wise administrative decision.
It is subject to the political pressure
from your own party. That is my ob-
jection to it.

Now, what will happen? The Bom-
bay Act is with me. The LG.P. will
become Commissioner of Police. You
have copied many things from the
Bombay Police Act 1851. The Com-
missioner of Police is accountable to
the Administrator and then who will
be accountable to Parliament? What
is the position of the Metropolitan
Council or the Assembly that you pro-
pose to set up. Will the Police Com-
missioner act independently of the
Government? May be, the Chief
Minister or the Chief Executive Coun-
ciller or whoever he may be will not
have the control of the Police, Does
it mean that ~the police would be
answerable only to Administrator?
And then you are answerable to Par-
liament? In that event in every ses-
sion we must have a discussion over
that. I do not know whether the
Home Minister ig going to control the
entire police, My point is—good or
not 1 am not going to say that—ithis.
T want to understand from you whe-
ther according to this Bill, whether
Police Commissioner is' answerable to



raised by the lady Member in this
Resolution. I won't call all the police
personnel are corrupt. I do not want
to brand them all as corrupt. They
have to protect the citizens. They
have to maintain the law and order
and every other thing. There are
many corrupt elements in the police.
1 do not want to generalise by calling
them all ag corrupt. To-day I read
somewhere in the Indian Express that
a police man came and asked for dahi
from someone which he could not
give. He arrested the person. He hit
some one and someone was killed.
This is the thing which is happening.
‘We have to restrain the police. We
are guided by the Police Act of 1861,
a century year old Act enacted by the
British, the then Rulers of India to
rule the people of India when we were
under the colonial rule. Even after
thirty years of Independence we
could not change or modify that. We
have amended the IPC or Cr., PC.
But, Bir, we could not eflect any re-
form and make any amendments to
the Police Act. I want to make one
more point very clear. You may re-
member that two colleagues, M.Ps
met with their tragic death due to
accidents.

We are scared to walk on the road,

lmat cars are bresking the entire tra-
fc line. I wish the Minister goes
incognito on the roads of Delhi and
see for himself how the vehicles are
plying even when there is red light.
There is no rule at all, for the mili-
tary wans, lorries and the D.T.C.
buses. 1 ghould call them the death-
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‘traffic system. Nobody can drive at

a speed more than 40 km. The police
immediately checks up the speed, That
gﬂt:e police sdministration in Madras

Such an efficient police traffic ‘cont-
rol is there in Madras. Here, you
think that one police man standing
and showing his hands is enough to
control the traffic; No, ‘it is mot 1
would request you to find out what
the modern techniqueg for controlling
the traffic are and these should be
there as a permanent measure for
twenty-four hours to have a watch
on the traffic system, This is most
important. The police man being on
duty for half an hour, showing his
hand and then going away will not
solve the problem.

I would like to make one or two
more points, because when my amend-
ment comes, 1 will speak at that time.
Now, if you go and see the condition
of the police barracks, you will find
that quite miserable and horrible. Are
they cattle or human-beings? We
want them to provide protection for
our residences and for us but what
are the conditions in which they live.
‘Why should I blame them and say that
the policemen are corrupt? In fact
they are forced to be corrupt. How
do they live? The census have shown
that eighty percent of the policemen
are TB patients. Have you provided
them proper medical care? Have
you provided them with propershel-
ter? No. They live in the most hor-
rible conditions. What shelte:r have
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every police man, Why can't you:do
that here.

I demand, that the grievances of

should be made for education of their
children; they should be provided
with good shelter and medical care.
You must give them minimum neces-
sities of human life. This is most im-

portant, Only then, we can think of

doing away with corruption.

There are certain other clauses of
the Bill on which I will speak later
when I move my amendment. Wide
powers have been given to the police,
to which I take strong objection.

MR. CHAIRMAN: You can have two
minutes more and finish now.

SHRI VAYALAR RAVI: If you
allow me to speak at that time also
for one minute, I would like to make
my point. z

Sir, wide powers have been given to
the police, The Commissioner of
Police has been given the power to
appoint special police officers. Any
able-bodied person can be appointed
as a special police officer. What does
it mean? You want to make these
appointments political appointments.
You want to give the powers of the
police to irresponsible people. It is a
very dangerous clause. We oppose it
very strongly. The licences which
are gupposed to be given by the
Munijcipal Corporations would be
given by the Police. If there is a
script of a drama, which has come
from Kerala. you have to make &
Hindi translation of it and give it to
the Police Commissioner for permis-
sion. What an absurd clause? Like
this, there are many other clauses
also which are quite objectionable.
They ate alsp being given powers
with regard to the perfarmance by
artists. That ig not correct.

Lastly, the police have been given
Powers to obatruct any genuine trade

union movemsnt- in the rallways etc.
1 take very serious objection to it.
If the workers unit and have a proces-
sion, the police can intervene and dis-

| berse them. They can do this in any

kind of demonstration by the wor-
kers.

I would speak at the time of my
amendment. I would only say here
that -as far as this Bill is concerned,
very wide powerg have been given to
the police; these réquire to be a little
more controlled. Unless these powers
are suitably controlled, these are like-
ly to be abused and will create more
problems than curbing them.

With these words, I conclude.

wgw ¥ qraw gfre w1 wfas qrre
W ¥ fawrs aga & aw oW
wff | 7g wra dw & fe wror gfew
N gy qw § i gfaw &
grg frewr R & amw ol %
TR F  raw Wi gad agy fed
T WY wmrarT § Ik wTOr &
® o ¥ s war & gfew W
aas TR A X AT H g &
wgn g § e oo & Qo
o ged Y gfem § faw A
¥ warare fed, sarefaat #F, Ia&
ay ww Wt fefgwe wfoge @
fork wifw gferw et § S ¥
fidy foemftwr & 3 Surafadl
qwd w1 arge frar @ dm ot WY
feart Y ¥ar 1 R fggema
# 350, 400 ¥ varm fady o, %
R fegam & o o fefge
afadz Qur aff frwer foed wreft
WX 9T ey F@ ¥ I
firar €Y 1 vt g v fe frfigee
afwde ¥ dwe g it ot e
ez wHw i o gfee s
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Qw TP qa<w waw §, Afew
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! s wx¥ § s agfeaa
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*SHRI 8. G MURUGAIYAN
(Nagapattinam): Hon, Mr. Chair-
man, Sir, I welcome the Delhi Police
Bill which geeks to model the Delhi
Police set-up on the pattern of Police
set-up in Madras, Bombay and
LCalcutta.

At the very outset, I would like to
point out that the Police in our coun-
try does not give protection to the
poor people. The Police feels that
their primary duty is to guard the in-
terests of vested interests. In fact,
I should say that the Police has be-
come the handmaid of haves in the
«country and the have-nots are left to
fend for themselves. 1 am sure that
none in this House will contradict me
if 1 say that the increasing number
of etrocities being perpetrated on the
Harijans and Scheduled Castes is
mainly due to lack of police protec-
tion to them. You will find in our
country the strange phenomenon of
the culprits going scot-free and the
victims being punisheq by the Police.
In the Bocialist countries the Police
set-up is geared to meet the social
needs of the people; their primary
concern is giving protection to the
<ommon people,

1 can adduce the cause of ineptitude
on the part of the Government in
reorganising the Police force through-
out the country. It is not enough to
make quentitative change; it Iis
essential to have qualitative change
also in the Police force of the coun-
try. My suggestion may be treated
as unscientific. Yet, I would like to
suggest that 50 per cent of the total
Tecruitment to the Police Force must

AUGUST D, 1078
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be from the ranks of Scheduled Castes.
and Scheduled Tribes qnd other back.
ward classes. Then only there can be
a semmblance of police protection to
these people in the couniry. I am.
sure that the hon. Minister of State
in the Ministry of Home Affairs, who
is also in charge of the welfara of.
Scheduled Castes and who has pilot-
ed this Bill, wil] bear this in mind
for future action.

I would ulso say that the Police is
being administered on the age-old
British pattern. The 1861 Police Act
is the legal frame-work for the func-
tioning of Police. You can imagine
how outdated the Police functioning
wilj be if it is to derive strength from
such an outmoded law. The Police
in the country should be reorganised
to meet the ds of the people of a
free nation. Ag the population grows,
the needs of the people also multiply.
The Police force must be reoriented
in such a manner that the interests
of the common people become the
corner-stone of gl] their activities.

Coming now to Delhi Police set-up,
I understand that 20 per cent of the
Police force is allotted for transport
control, 30 per cent to protect the *
V.V.LPs and V.I.Ps in the capital and
the remaining 30 per cent is to look
atfer the law and order situstion in
the capital. Even this 50 per cent
gets diluted on the days of political
and labour agitations in the capital,
on Republic Day and Independence
Day and on the days of Public Re-
ception to foreign dignitaries visiting
India.. Besides maintaining the law
and order situation, this B0 per cent
Police Force is also to look after the
interests of sizable forelgn communmi-
ties serving in the Diplomatic Mission
in Delhi.

While the population of Delki bm
gone up from 5 lakhs in 195540 about
60.lakhg in 1978, the 'Pn!lntore. has

*The Origina] speech was delivéred. in Tamil
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not been augmented in the same pro-
portion, While the population has
grown by 12 times, the Police force
has not been strengthened even by 3
times. You can well imagine the
situation that the Delhi Police has
only 5 wireless wagons to cater to the
needs of a sprewling city. I suggest
that the Delhi Police must be reor-
ganised in three distinct categories—
Traffic Wing, V.V.LP, and V.IP. Pro-
tection Wing and Law and Order
Maintenance Wing. Each wing must
be well-equipped with modern scien-
tific gadgets. There must be more
Police Stations in Delhi. The Police
strength must be increased. The pay
of a Constable is unfortunately even
less than that of a peon in the Cen-
tral Government. If a constable can-
not maintain himself ang his family
in a decent way, how can you expect
him to maintain the law and order
vituation in the Capital? I suggest
that the pay-structure of Police must
be revised immediately. I would also
suggest that the Delhi Police must be
given training in their public behavi-
our. They are known for their
‘thums’ and ‘thumko’.

As my friend, Shri Bhattacharya
pointed out, Shri Dherma Vira, whe
was responsible for the removal of
West Bengal's Progressive Left-front
Government, has been made the
Chairman of Police Commission. In
his public meetings, Shri Dharma
Vira does not hesitate to blame the
politiciang for the worsening law and
order situation in the country. Such
a man should not have been given the
change to preside over Police
Commission.

With these words, I conclude my
speech,

wo W A fay (wmeye) :
aqerfa o, feeelt ofew faw feedt &
N wiw-wEed § S g Prite
gy wmar & Wfer g w9 we
Fret vy fr QY § el e ax
garer W g §r wiwwre & @
2571 L8—7
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\TF e # adl faaew mow i—
aga qgy {0 gw & At & fadoaww
T 6T A —

“The Commissioner of Police sys-
tem should be introduced in Delhi.
He should be of the rank of Inspec-
tor-General as he will have to deal
with Central Government Ministers,

heads of armed forces and other
departments." )

zdi fac¥ gw? o (v aga &
ag fae wt mai ST g &, wAY a%
At ¥ g &, 3dw vanvgw W
FTE P oS EE wy e M g E
wgm: faeer & ylaw wwen &
T H w9 W @A gET F-—a¥) g7
guivqer feafq e s 20 WS
¥gg @ fan AT wWaT fad
§—"Ha-wrE-fe-oma ne-gfanie
w17 5 % faar mar av fx fewedt yfew
F1 wpgogt frad) gROEEF &1 ARK
Tz ¥ afy farwr oz fae g s,
At FH 3o FWe e gfes wmeT
W qEx g | WmITAXYEFT & 20
FTUT & 30 FT WX O, HE1-H0E
FT I 15 TH H208AY FUT 900
¥ wiwd 1071 ® &, w9 ATAEFIH
T3 w4 1§ 99 § (W0 gE
q15" Ay 41—ERC & {0, 5 gav w7
¥ 10 gury sy d—gmavg A foafa
wgiav &1 WY ABA AT anw
g gfE wamw # agr & fafu wiv
wrrear ¥ feafa aga gl &

fafewr weawa & T § wwiw,
Tk W FEwar & gfew wfaac
v -w) 7€ 4f Wi gEfae v g
f fr & ggi o< e sward) nfeg &
fagm g av a1 AfFawwEw
il & fag Te T HaE A ar|
o ¥ wa @ yfaw asw A R,
W o Tigew v g eefeg gfew
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[ w10 Trwelt fi )
=aedr w1 A ofrqd § WO I W
ga wff g1agd av 4. gfee st
T & ar wrear §3 g4, yfew woaw
Fud, AEs ¥ 58 4figmr qF
¥ A@F T ET
“Next to the blessings which a
nation derives from an excellent
Constitution and system of general
laws are those advantages which
result from a well-regulated and
energetic band of police, conducted
and enforced with purity, activity,
vigilance and discretion.”
LGRS ERTECIE F I (T ot
e e & gy s wosren
¥ g9 SFTY FY TT4Ar  ATER LA,
X7 fram amfaie A dw
¥ afi rurr gw gfew sfoe fadow
# gay wigs ufrercA 3@ EN e
¥ FA4T ¥ WeART ®T GEAT | TR
7g wrams § 5 wx gfas §1 ga
wigsre fai sr-YE A1 R w1 1H AV
¥ wadi avg ¥ 1w wfgn . war
A gfwm wfaows a@rg a7 & A1 Fo
QAo YIXN Wiga, T9 71 FgAT & %
Delhi police is 40 years behind the
Scotland Yard.
v &, TAH 9T Ared WRIEEIT A
B oorvam Ay «ff § O &
qTcfadi FIOFTCTER ) ITF T N8
qdr gfaad aff ¥ 2rs 8 w5 W
qrir glaa@ 1 o7 AT AT Tl
frxrdt St ma §o2¢ wfag od & 57
arw wy Efr gy aatw vgd W Pag
$3 aff &1 v 1rrvrwfarfra e
afer gy wlfes faerz 3% % =@
T IT AT off wArar oM,
a@r § wiewr<t o gavaRr w % 1
feedlt % gferar arromgy ¥ fiew g oY
W WAET ) T HH owg
o v Wy 5, gt arfew e
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M wet agt § A, fe  suw AR @
X gfre qem & o § oag e

¢
No third-degree methods with any-
one at any time.
NT ga X woad e Fagwgar
g fe gfaw & (og ¥re sty aueae,
wrst-Ffgar €T =rfge & sy e e
yfere 7 Al Rar ey, 10 T 1T %A
Faw sfuer §F, QA W g
Hiv T W ATed I w7 ALT AATQH,
A A WA g |
uF ara )Y & ag wger Agw
eI ara & f wiv 3w sy wy
g g R & ¥ A s wgeen
 xmargcfs sw fesdl $1osg ar
woi i s & o et g1 o R, AT
s grar B owre gy faw w5 wae
affs & 9% 3d | w7 TEe foeslt
sveg el FWH aAgr i g,
a1 3w sy wr frad afwarr 25 o
WIeqT 8T & 97 g7 &1 frama §,
kT 11 Frw g aw 94 wiowfgns
o W AAeqr wm FEAT AYH K 7
gwat Wk mAwA g Dfgn, wg a
OF Y& a0 |y fGEe wr vy WAy
T 8 Wiuwv T W1 WA @ §
Wl @O ave ggw & offw auaedr
0T FiTCAE R £ 1 vw {agaw
T wad+ A7 sem Hfvw & 95 w@AT
g % srEes € A w1 oy
FRA" VTG F 4T, IT GAATT B gW
w1 off @ owfgg 1 wfay &
az Tiia o aram gt £ 39 W
A qE G RAT e § &
st yfes: &1 wfgar @ & ogd s &1
€ a7 wied i ¥ wfgqndi sy gandwr
Lk .

whtwdr wware fey  (grfirerege) ¢
sanfe v, 7g Qv god ol
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L9 wRut R o ¥ wet oY ot Wit
qTETT &Y WY oy Wwrd Y af ofr )
a7 g & faArer g2 i § otz v
Fardl wraT wrw T WY WY ag g o
¥ wrfede Fwrqa T ¥ A
udt g Afi &1 w@r wATT AT W
W W AEAA A7 ww gw
fasFt #T U5y FrEaf 23F ¥ fag w9
AT E AR AE Y oH
| ORE TR awmoady gwr § fw
arfo Mo 1 AN aLw wT waA Ifww
FRAT T TAT R 1 IR FF W
qgiawic % ey F9

mx A% gg foema W & fw
Ifrg ¥ ary Y afawr 7l N @
TV 37 3z ofgwit geae ST AT
21 w1 wfgwrT ¥ qmAPA A,
9% are d ArE AT TG AW I
AT IAaT § ) AT gW ITET WA
x wfgsrc TR E

qgrAr wiar ¥ wg qrw@z gw At
qIx &Y aidr-ardr vz § gw wer
ar & weAd E R Avat ot w7 wwrfe
9% WA FEW AET § 1 W OEmA
T AT Arag A WAt § v whA-
A qE qur A Y, S goen
asgt AT § 7w o ¥ wEr 9
fe w33t aeFTT Ay 1Y o ¥ A ww
AT |

w1 wir feodr awrdre w1 24
ar fredr ) auwrde w7130 a1 wrewr
aiqn gy fw fomr faai & aorf g€
qf W1 3o7g wr w19 fedr W w
q¥¢ Faar war @1, faody wgT &1 ww
Tws & fawrg fwdy W wa7, ayara-
feqi ¥ q3d < fogr mar qrat 37
fadi & wifeai Wi of ¥ qd faega
A g9, g & A Py EwPQ
%1 wia 37 fa Yor foerd st v
e Aifwg ) fwg ww or v g
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w foorfy 7 &7 ot e T W A
b wwe qgt o gfem wr foud
oz arwgiqT Sawadr it w3
o frmmm arfizermg ke 7
& qffm itz & fealt feaas
Ndw weaf) gwyw ofew gafi=-
e T qr ¥ NS 5197 tw wmE A%
IaF1 qa1 T faen a1 qg wEyT w7
fear st 1 wrw & gl T SHTT
FZoT W17 duT MG g1 A 1 gEwl
ofrg & ot &1 qgw £ aga | wiea-
g § wme Wy o oawer f
Irfgu A1 gg a1 fr 97 s qha A
g sw grfem am A =R A 2w
¢ & e few wa . 3 n@ A
wr 9T ggwar §, fpav BT g AT
AR wr T € f T omg wewr
wrAT g1 wg ;< A wT faa A
qarfaw &1 ¥ @A s Ewm afeg,
ewi % fam a1 Y gfraw =fen
Ia%1 9191 aga Afeewrd T o
) wn wg FTemd ATAEm A
g FAFHFOT | WG IFUF HEAT
2y & fr qg WA 97 1 gASE T
& fag awfi ada 7
it sl WIR aragm siE ¥
g7 q1, UF wowe I fam v f'
fggears & =@ @ aF mI@AET
frdg ad @ & w1 9fms &
@ fger w1y =y & fao 4o
fro A wTwe gfm AE aw g
afea & | A qu
yq fag & wgm1 ;g vy T+ oiew
w1 wyrer wiemoa 2 3™ ¥ ofew
w1 e 3tw g Smom ar wiE T
@ gFE Y Wy g nway, T AN
1 gfee ¥ ws8 wweT W AT
wee ot § 1 g FaT S0
arelt gTeid W e wiw ol e g,
w et TR ¥ | 38 T8 e S
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[t xaefix fog)’ {132 340
T WY owEgY A JgIst dF &
w¥, 9g W wver AT A A
& It w1, A0 Faost w1 gAY AT
U7 A FEHET T, I AT T EGAT
Tfgy 1 afaq 3= & oy H oaga
TEETH AT & 1 uF FEwm
qfew  wral ¥ oasm Wk
fedft #r idrem war T, @7 aTmm
31y fearagr . gfqq 37 7 3T aw
a5t $7T 1A Wi 3% grar fAar s
1 g9 AR FLA AT AP FHT
AT N Frowwr H g Pradr = oan
EW &8 T3 B8 QF7 AT AF 73 FAAT
g g il § 1 ¥E 97 Uy
TET AT & f 4 Frgy gz § gramma
ax¥t HqeTr wigai § Feazee qra-
AT T w09 IawT q@ar Orar g 7
aq17 aff fear & 4% w7€ am g1 A
¢ atfez sre wda v 7 gfas oy
TR Ad FE g ¥y gezfe ¥ dqyx
#r feama off Fzarg)

yfan wreargmr g fe & wrzEt
AH FWR ATHT § | WA IAH! AY
wercar ferr § f agemal o 7g faeelt
# AETHT qoet § | & @ wgaT §
5 wrr 7w feedt & AT W
far Wi a1 s & Wl wrEAT
AZ AT FT AT WY 7 T Ag 9T W
FT WITT  IJA@ FA | KE ATER
gz q9EqT AR gAALT B0 W &Y
afsfadia #Y wrgsr &8 v & AT
aff %1 frdt ol omg W geT
W X7 Fragi w7 § A6 g AGH,
w{%  Fw wargy , o§r am T &)
urtq  faw w1 4z waana  fag
TAATAIT AT FTT QRAT YAV EEET
oY wosT sarT AT wfET 1w
Tt g wrg . fradr sara
qrad gm ¥R 9T T vTEr WO
q g g xmET o W s 8 |
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TS WET 6 °f awww Wi & gy
¥ § fr ag wie /g | W weA
Qar A foar ot awnare gr sogan

st Ve wewe wwt (F1eaT;:
Fewelt gfere wemvaw w7 fafmafae a7+
& 9% & A7 yenw wr9A o7 fear §
gasr A awqa  FATg 1 fasdT &7
TR ama ¥ oF agd  age-
qf T @A TE ¥ ) dEr A
TEART S6ATAENTE ¢ | g
Fr dr X wEATAT Qg AT a1 qw
g aw fagwr & g A § 1 wiw-
qEy HEFIH, T H AIAIIFTE
Ty FHAT & T FI0 T WI
qergorsrgrad g & A avg avg
# wytny vd § 1 g7 v ofcaey #
agt v gffe &1 Fafss  Fw
qEETAT g1 | AT NG T T TG
@ 71 9T a9 g WEqIE ST 9w
o  aify qaag w74l 67 F19 741
@ HE | AYE AR Y AL ERL
qA BTETIN B v wE EAg #
™ WU wiwgi & @Y § 9
HIC & g wAT A A1 7= Tg WAT AGH
g viszfrydirsmar v gfew
w1 ganfea  fem W ovEm 2
#femr gFaEys o gfe @l
ag #1 #wA g arfgr ar e
avg w1 sgweqr gFY wifgy N,
wrcfagi w5 af fafeai w1 fafaa
foar wrar wnfgy v owg Y @1 9T
w W 1 W oY Rt @ owdfaw
sqrare ferai w1 wer ayr goT R,
derdl wr ot gf &, werfaw
ww afer § 1 g o< fradaor Y @
qar @ ¢ 1 wifet oifen wgE
sy g wE ¥ | e gWIT ;e
fag aor 7R & fpdar ¥ we, gl
T ¥ gfer v &Y qife W)
ot & few ag & g i uT
oo e e wg TR
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gy Arqr . wfgy 1 qad Ay A
ar oy & w9 wfweT Ay gfee w
o s A @ § whum
w0 WY a1 Afew dw o R
# ot saragrfes ®9 3w w1 fen B
78 & A § e A Feagwd® A
ard ¥ | & W7 971 WY OF IHET A
qrgar g 1 Faedt & wrer gear a7 qrei
ramyr foq afw far @ = &0
@wm ¥ 75 e Ewn e
g7 AT & AT I® &I AR g 6l
gar T4 wAY B o1 PewavEza
oy frdt w1 AwA & frraw
sy w2 T WY @6 IRE WRA
PAT BE WX ATAA WY THT AH T Fa1
AT T TAFIOF IVFLW K AGHT
Y oamar g1 Ufga grew # gAY
TR OF A7 AT AT gAT
F, aamr T g & I HT, ST
qTT FT K WEW EEAT FT AT | Al
TMETd W OIWHT TIE 2 T IER!
g1 ®r g v o« i aavar qg o b
I ¥ oaeg gem 31, el wiwe
7 67 W 1 0% w5 awi /T ES FEe
areg FwAT ¥ gq w1 @ G A
aargy wrar 2 fefqqar S wa § F v
73§ 91T Faar fysr ¢ ® 39S gear
wrr @ gqget @A § 9T & wf
T8 @ Y w ammeeqr & A€, 7
itz Wmuag1 ITF AT AL FAT
T e &7 w7 I8 A W gAT W
T 1 ggdw gRe wro wiT ¥
7z fagza 2 frge wewfaw am
Logu g &1 W eyt
W § wouy w7 9 WgT & el
T FY %7 QU W1 S®A WICHEHET
B qrev e gear o € § 1 (e
T e goqt w7 wrwaAT TAT W H 9 07
T & feard | v W R AT @Y
faata wrqre feamr & fed TtRT
R IFA qarm g P sgR g

we fear § —-gfoa ey fogm
e % frde w1 219 &
AN TEAT AN T EHE AW
dfer Wrquferor & @
wYf qaw A ¥ T gHE AW AT
ot oy fae W aEr o g
. gfew W F@ g oaw
qr g7 fadawr g wfgw

awafn agwa : T WeRT TE(H
Arez =NET A0

TMo wAAW wEw  (AHTRT)
aarafy wErw, ag 1 faw HaA
¥ wmAwega geT & AT 6a I
Aifwr g Mrfedgandr & f=
qUUY FJAT F79 & (o ar FTA
sggeqr w1 WA V@A % few
TR AES mEedr A1, yfawwiT
afaeiz &1, IEAD WIE IXOF g
ofgw &1 77 wfgws fer oy &
gwrT AT gdr wer WA g fw
war  gfem %1 wfes swanit |, 2w,
ww AT AW T § A agfaaes
v < ar Y 7 ofew w e =
& srrar wfgwrz §7 g an adi ?
aft A7 T T FALEHT WAE |
e & gawar § f S e &
ag mmaeai % & 1 wWifF el
sgeqr iy A1 SinaE gagawE
gt &1 WY IF & gfew & a7
freerr AT few Ao 8, w4
#§ wgag gronw gfee fardiT &,
afgr gl a% gfee & wfewew
qare ¥ saEmFTr afage W€

o e &1 afewawr 144
A T AR Wi w TEEEr
o v s, FiE @ A

wad tRwre W@ FY awAr | @t
7w & gfe wfgw  swe gall WT
g ¥ fadmrt @@t afes
o @ ag & fr s ofee w1
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[s10 Torae Twra]
varar wferare fedr wrd o feerss fedy o
%o fad org 37 * druy ey gt 7
T Ry wfaere ¥ Y g e fa-
w0 Araf ¥Ar W FmIawE
Ay AserH & Ww ! ¥E fam v
T Fvar £ EMWANgRE, X§
# qmadgadl & W W g
wy wFfe Wl wagy
wrg agl fer wm owear 1 fee
Iq dwfree fraaa§, dAR R
wfawrs § A% {EA WA & oA
argda afem w1, @ gxew . dAE-
§z, wri fedAr araTEw AT,
W1 § Wrfwm § wwEfad
Wt qfrm w1 argde gt
w0 Arr fesz IgAT iAo am
¥ fadrgfre vy wfasre &1 Avgfem
Fqr T FIAT 7 ey SRS ATEI,
sqfsfars € ur Frofiw A
¢ st gfes w1 wheere faar mr
g 7 T wgwEwm  gmo )
Lel] fraff  ofem wfaee
w1 whamr fmmwr 8 7 o=
ayn  gEAR Q¢ wAar Ky FFO
ofew W7 AW ard ¥ ¥
wawar g fr @yl X
faarr gy wiiEd 0 W% T A
qr AT IATT SEIGET E1A & FeAT-
a7 & 1w EmEame 3 fw
frdr  zarva w1 AT Er Y
e Y wrew ¥ gfw e
ufgsrs ®WH aFdr § | qEE WY
gowatr gy as § 1w FE
wtfe ng z7emred gar & I ¥ o
& manr ¥ W yforn gad fad wrg
qaeg T, &1 %4 gy Foi fwg f
ag oefva 9 T4 ¥ AHT WL FT |
gra W fadgr  gw e F&% AT
¥ Egmwwmv Wi dw wig ara-
am ¥ frans vk safa sl r
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¥ fergfre ey & Wicgfee
7% & frdr S dhwew Sid cedma e
M I ¥ ¥ Twwfer WA
vt | wiffe e ¥ fr:
shal] have to be paid by that man.
ot fecsoan 2% % far sty amam?
€ Y FW TN T AT 7 WA @
qFAT &, WIEH(GE FCEV L
ag ¥ war #f feedr g
§, WA I AN ITeTAEd X
fr agr  gfew &t SiEt = fifas,
gt Wyt Uw gWaAvy ¥ gas
g g fredRw g E, Teem
g & Avyfes w5 F ma 3
Tt &, MEwd e ¢ f=
war g% avg ¥ fedda & A
gt ® gR@EIy &1 3% € SR
i qidft | KA g
i ¥p gAT 990 ? Wy wr O
wdr  # fgwwa w1 v gfes a1
A & 7 wm wf waw oo
g & 7 3w maewi % fad A
Fwa et 7 am ozvw ¥ OE,
ofers st 1 @2 ¥ e & 1w
g ¥ fad, woow &1 <,
¥ fa2 =z 2 wlvoE e
g qErAr ¥ @1 & wwwar
fs aw fadas ¥ g afear &

SHRI VAYALAR RAVI: At 5-80
you have to take the Half-an-Hour

discussion. You can postpone this and
Dr, Prakash may continue next time.

MR. CHAIRMAN: Now he will
have to wind up.

o wwidW wwTw : vTfy wEwEY,
o R et T eeet b
oY wgy wfi )

MR. CHATRMAN: The time is not
fixed. That will be fixed.

SHRI VAYALAR RAVI: As per
the rule it has to be taken up st
550 P.M.



MR. CHAIRMAN. Just 2 minute.
The time is not given. It will be
ken up. Normwlly the time is given,
shall check up. You please verify
hat by sseing the rules. Dr. Baldev
Prakash, you may continue,

Towndusem : T Tz &
Wi Afage & afworc § | o ogp o
& fr ader=mefl st qfwe woft
wte Feqre Aifed e adwroma & 7o
Py % wrrer 3, a0 i &, W ot oy
wraeft 2, gaw Fodaw gfem a3
mRart W g fy i Faer sl
s w7 378 w7 e Rt 5% Y st
i

aw frv sy f5 wrvag wa
FANR IfTH FATATRE FTH www ?
KERRE Rl L L i
fr wifee ®1 am B & W
wiferE ooy g1, war ST faga
A sfrm wXAr ? owr wrfeee W
it & fedaor & agi o var s
arar ¥ ar g9 afauvr = fewn
nEEm v, gHRET W W wwrer
gy ?

X ax ary oY% Tger wigar g fw
W% dr o Twwer frar § AT g ATA
A AT R wAa forwTen W AT
few i a1 fefigae whwedz & @ &
e faifer Awd wdi wfi ek oy ?
AT §t fema ag k B yfem
whwre a1 A Fé o wfwwrd g
| AT W7 oar s gidw
®oqmAa qrdf ot ¥ swar g
Wl £ vz s v 3 e g
PreRardy famr o g

SHRI VAYALAR RAVI: T rise on
a point of order. This is about the
sitting of the House. According to
the bulletin the sitting ig upto six.
It i is at 8 then HaH-an-Hour comes
up at §-30. That iz the procedure, Of

g

-

rule 14 It says:

“Unless the Speaker otherwise
directs, sitting of the Houses on any
day shall ordinarily conclude at
17.00 hours.”

T am relying upon Rule 14. After 6
there is no question of Half-an-Hour
being taken wup. Mr, Chairman,
according to the, Bulletin, the House
is supposed to sit upto 8. (Interrup-

tions),

MR. CHAIRMAN: Let me take the
sense of the House...

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): Sir, this Bill
seeks to replace the Ordinance and
the last date of the Ordinance is 27Tth
of this month. After 24th, there are
three holidays. The Bill has, there.
fore, to be passed in this House today
and thereafter in the other House
also, otherwise there would be diffi-
culties,

SHRI VAYALAR RAVI: How can
it be possible? We would like to ask
for division also,

MR. CHAIRMAN: I would request
the hon. Members to mecommodate, T
could have finished the debate earlier;
normally, it gught to have ended at
5.15 pm, but jn my anxiety to see
that more Members participate in the
debate on fhis Bill, we continued. If
we have half ap hour for this and
half an hour thereufter, we will be
able to finish the businesy by 7.00 p.m.

PROF. SAMAR GUHA (Contai):
What gbout my motion? 1t has been
shifted again and again, Tt is mnot
possible to accommodate every {tem
of the Government,
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w7 a1 dady v Swew R
oot (ot e ww ) Ewe
wite, agi 9 1 faw @ ox §,

adr wgagd g E1 ggAfl @
ar aeer @ o wrE fam wgegel o

21 agfas o ;o wEerql W
WAl T T T wrawms g
gafas @ mrete meedi & g
w1 Pr b ar g1 as & fag
qAY A4 T ¥H F w0 Fzar w4

PROF. SAMAR GUHA: What about
my motion? I will not allow this
Bill to be pagsed. There is a com-
mitment by the Speaker. This was to
come in the first weck.

MR. CHAIRMAN: We should not
get excited. Your motion has to come.

PROF. SAMAR GUHA:. It has been
postponed a dozen f{fmeés .

MR. CHAIRMAN: Your motion
has g priority over the half an hour
discussion, but your motion has to be
taken subsequent to the Bill, not
carlier. That stage has not come,

SHRIMATI PARVATHI KRISH-
NAN: (Coimbatore): The Govern-
ment should have brought this Bill
earlier. They only wake up on the
eve...

PROF. SAMAR GUHA: My motion
has been going on and on.

MR. CHAIRMAN: It the House

agrees, 1 do not mind....(linterrup-
tions)

SHRI VAYALAR RAVI;
the amendments, we consider, are
very important, We are very co-
operative; we never take more time,
but m% hon. Memberg want to
speak, t can we do?

o TAAA e : qAiqfy wgwem,
¥ mwre &7 vEr § 1 7 M qRCAT
qgi a7 g% foarmar g fs werae

Some of

wym fre * wfar Wi 2 ir
% gawat g s mgangrrafi

SHRI S. D. PATIL: 1 am grestly
indebted to the hon. Members who
have supported the Bill. Out of I5
Members, a8 many as 12 members
have supported the Bill. One who
opposed wag Mrs. Parvathi Krishnan
and anothér hag got some reserva.
tions. ..

SHRIMATI PARVATH!I KRISH-
NAN: I have also been hearing their
speeches, Those who supported have
only parfially supported it; they have
agreed on the civilian powers, even
the last speaker.

SHRI S. D. PATIL: Others have
made valuable comments and cons-
tructive suggestions for the considera-
tion of the government. Ap hon.
Member raised the point; why was
an Ordinance passed; Promulgation
of Ordinances is not desirable. The
decision of the government to intro-
duce a system of commissioner of
police in the Union territory of Delhi
was announced in both Houses of
Parliament in August 1977. The in-
tention was to bring in the necessary
legislation before Parllament in the
last budget session. Necessary leghs-
lation was drafted and was placed
before the Metropolitan Council of
Delhi in December, 1977 for obtaining
its recommendation. Itg recommen-
dation was uvailable in the second
week of May 1978. Bince consider-
able delay has already occurred it
was decided that the change over
should pe given effect to witheut
turther delay accordingly the Delhi
Police Ordinance, 1978 was promul-
gated on 1at July, 1978.

Thiz was u long felt need of Delhi.
The Khosla commission hag already
recommended that this should be a
unified system and it would lead to
better efficiency of the police. Be-
cauge of increasing population and the
complex problems that the capital
is facing, thig is necessary, It is not
as if ‘mew principles are being in-
troduced. The BIill iz modelled on
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the 1881 Act as well - as the 1051
Bombay Police Act, It was already
in operaflon. It is not as if we are
giving certain more powerg or that
the police will misuse, This is the

general misconception about this
Bill...

SHR;] M. RAM GOPAL REDDY
(Nizamebad): OIld things do mnot
apply to the present.

SHRI S. D. PATIL: The police are
only the reflection of soclety; the
policemen arg not gtrangers; they are
part and parcel of society. Unless
and untll there is a sense of responsi-
bility among our citizens, how can
society improve. The citizen, the
social organisations and the political

= organisations should improve; unless
they improve the image of the police
‘will not improve on its own, That is
why I request that there should be
cooperation all round.

17.44 hrs,

|Surt RaM MURTI in the Chair]

I have seen the system of police
working in Tokyo in Japan some 17
years ago; 1 was 8o surprised, I
was surprised to gee that in the big-
rest city in the world, where we
travelled for 15 miles in a bus, there
pWere not even a handful of people
on the road. Here inspite of our
traffic regulations and other things,
we have got such happenings in this
country. Tt is difficult to control
people. That is why certain powers
ife to be given to police to control
irafic. Even the Bombay City Police
Act had to be amended as many ®s
28 times. Between 1051 and 1074,
the Bombay Act was Amendeq 28
limes. This is an experiment we are
having. Hardly two months have
Passed. People expected thut the law
and order gltuation would immedijately
‘mprove! Shri Kanwarlal Gupta is
not finding any change. How can we
+find a chEnge immediately within a
Period of only two months. Let us
Wait and see; we have started the
“Xperiment. I can only say that

crime isTHot on the increase. It has
beten made crystal clear many times
on the floor of the House. It has been
alleged that crime has been increasing
after the introduction of the system,
It is not so.

The verious suggestions about
duties, payscales, housing accomme-
dation, are all matters which are for
the consideration of the government.
They are looking into the problem.
The point was made that the police
is now given excessive powers. That
was the thrust of the gpeech of Mrs.
Parvathi Krishnan, I would like to
say that the Commissioner of Police
has not been given any more powers.
The only thing is, certain powers
which were vested in the District
Magistrates are now to be transferrad
to the police. The Police Commis-
sioner is also a very responsible per-
son. He is much above the District
Magistrate. ‘Several srguments are
given in the Khosla Commission
report as to why it is essential to
have the system of Police Commis-
sioner, I need not go over them, I
would only say that it is the intention
of the Government to make the police
machinery more efficient and more
duty-oriented. Up to this time, the
police used to exercise certain powers.
Now, in certain cases the police can
help the people. That is exactly what
we want, namely, the police should
be a friend, philosopher and guide
for the people. He must be the poor
man's friend. That is the anxiety of
the Government and I think this Bill
will go a jong way towards that and
make the police conscious of their
duties,

The training of the police is miso
taken care of. We are going to have
a training college as well as a train-
ing school, Of course, the college
will come a little later, but the school
will be there. There will be adequate
training for the police force.

Ag far mg the arduous duties of the
police are concerned, it is a matter
for social philosophers and sclentists
to consider whether our police should
be given so much duty or not,
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The question of our purse also will
have to be taken into consideration,

whether we can afford to have a.

police with a lesser hours of duty and
better pay. That is the demand and
that is very welcome, but how far a
peor country like ours can afford it
is a matter Tor investigation,

Other suggestions have been made
by some hon, members, some of whom
have been experienced Police officers
also. I am very glad that Shri
Shambhu Nath Chaturvedi wh, was
at that time selected as a direct recruit
for thepostof Dy.S.P.andalso Shri
Ramanand Tiwary who himself was
in the police service have made their
contributions to the debate based on
their experience. All the suggestions
made by hon. memberg will be taken
care of and Government will examine
them.

Some members asked, if Delhi is
given statehood, what will be the
powers of the Council of Minis-
ters, etc. I would like to make it
clear thmt the proposed Bill which
has been introduced is mot going to
glve at thig stage the status of state.
hoed. It ig only a Union Territory
and it will fall in jine with whatever
powers are given to Goa, Daman and
Diu ang other Union Territories, The
Administrator, who is the Agent of the
President, works under the super-
viston and control of the Home
Ministry. Whetever powerg are given
to the Police Commissioner and what-
ever regulations are lald down, they
will be placed before both Houses
of Parliament. So, there will also be
a gort of direct control. If the regu-
lations in any way seek to give more
power than essential, thep both
Houses of Parliament can exercise a
check,

SHRI VAYALAR RAVI. What
about special police officers?

SHRI S. D. PATIL; Special Police
officers will be there only in emergent
circumstances. They will be taken
under two considerations. They must
be fit and able-bodied.* (Interrup-
tions). There will not be any political

. Delhi Polios Bill, au }

considerations. You can object to
their gpplointment and if the
is up=-held.,.

SHRIMAT! PARVATHI KRISHNAN:
Objection by whom?

SHRI S. D. PATIL: Objection by
the public also. If somebody is.
actuateg by certain prejudices or
motives or political considerations
then you have always the right to
object, and those objections are decid-
ed within 15 days. So, this is only in
the case of an emergency and emer-
gent circumstances, Otherwise, the
Special Police does not come in. Sup-
poge suddenly communal riot deve-
lops or there is an unlawfu]l assemb-
lv. The fear that it will be only fill-
ed up by persong belonging to the
political party which is in power 1is
unfounded, and I think there is no
scope for such criticlsm.

I have dealt with many of the points.
I request the House to give its support
to it because it has to be passed to-
day.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): 1 had hoped that the
hon. Minister would enlighten us on
certain points, but he has failed to do
80. In fact, in his reply he has only
convinced me still further that there
is something seriously wrong with this
Bill. 1 do not deny, and I said m0
when I was speaking, that the law
and order situation and the crime
situation in Delhi is extremely serious
and you do need to streamline the
police gdministration and have a get-
up to bring that under control. But
now he is talking about gn “experi-
ment.” You do not start experiment.
ing when a fire is there, you try to put
the fire out. Therefore, leave the
experiment out.

I can understand very well your
giving the police powers, more powers,
to see that they keep the law and
order situation under control, but 1
would like to know why you have to
make inroads into powers that belong
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to local bodies. And he hus now let
the cat out of the bag. They are go-
ing 1o be snswerable o whom? Tn
the Home Ministry, and through the
Home Ministry to the Central Govern-
ment. Therefore, the Central Gov-
emnment is not only denying State-
hood to Delhi, but also trying to ar-
rogate to itself certain powers that al-
ready exis{ with the Municipal Cor-
poration,

The Police Commissioner will de-
cide one fine day that some place is
likely to be an epidemic-stricken grea,
and, therefore, he will consult the
Municipal  Corporation, but the
Municipal Corporation does not have
the final say in it. Is it the health
authorities who are responsible for
it and the police come Into the plcture
to aid the health authorities, or are
You going to have the Police Commis-
sioner deciding it?

Similarly, I would like to know
under what jimagination, whether it is
the 1861 Act or who has inspired Shri
Patil, who is now getting inspired by
Mr. Malhotra or being briefed by
him, who has inspired him that the
police can keep order in temples,
mosques, Gurudwarag and Churches.
They are even allowed to say suc
moty in which church, which Guru-
dwara there is going tobe disturbance,
“nd then say; “Come on where are
our rifles?” What is this kind of
blanket power, I cannot understand.

It was made clear when I was
speaking that T approve of the general
over-all idea of this Police Commis-
sloner set-up, but I am absolutely
confirmed by his very sketchy and
playful reply that he certainly has
Dot gone through every Clause of this
Bill. 1f he has, he would have
replied to certain points, but he fatl-
ed to do so, 1 would like to know
Why. He i3 absolutely in an ivory
tower, “We, Janata, have come to
power. Have faith in us. We have
restored democracy, Therefore, what-
ever Bill we bring will be demo-
cratic”—thig is your argument, because

this was the spirit in which he seid:
“Don’t worry. It will not be mis-
used. It is an experiment,” We must
have it one way or the other
First he sald it is based on the 1861
Act, such a very patriotic Act! Why
can't they nationalise the police?
You have nationalised certain textile
units, you have nationalised so many
other things, including posts and tele-
graphs and soon. Why not nationalise
the police also? Why not have a
patriotic police system, which does
not harass the people....

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr.
Chairman, it wil] soon pe 6§ O’ Clock.

SHRIMATI PARVATHI KRISHNAN:
I will take only a minute.

SHRI RAVINDRA VARMA: The
hands of the clock will not remain
stationery. The Government is very
keen that the Bill should be passed to-
day.

SHRIMATI PARVATHI KRISH-
NAN: Because the Government was
sleeping over it until now.

SHRI RAVINDRA VAMA: Sir,
You know very well how other mat-
ters went on and took up the time of
the House,

Therefore, I formally move:

“That the House sit for a few
more hours, ag long ag it is heces-
sary, to get through thig Bill and
then take up the rest of the business
of the House,’

MR. CHAIRMAN: How long will it
sit?

SHRI RAVINDRA VARMA: Till the
Bill is passed and then Shri Samar
Guha's motion and then the Halg-an-
Hour Discussion are over.

MR. CHAIRMAN: The question is. .,

SHRI VAYALAR RAVI: There are
amendments which are given notice of
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by members of my party and other
parties, They should be given prior
notice that this is going to be taken
up so that they can be present here.
You cannot deny those Members the
opportunity to move those amend-
ments and gpeak on them,

MR. CHAIRMAN: There ig only one
amendment,

SHR] VAYALAR RAVI: There are
many amendments which Members
have given notice of. They must be
present here. Otherwise, how ecan
they move those amendments?

MR. CHAIRMAN: This motion is
for extending the time of the sitting,
till the Bill is passed.

SHRI VAYALAR RAVI: It is not
a question of passing a Bill alone. A
Bill can be passed in two minutes also,
That is not the point,

MR. CHAIRMAN: T will put it to
the House. The gquestion is:

“That the House sit for a few
more hours, as long as it is neces-
sary, to get through this Bill and
then take up the rest of the busi-
nesg of the House.”

Those in favour of it may say “Aye”
SOME HON. MEMBERS: Aye”.

MR. CHAIRMAN: Those against it
may say ‘“No”.

SOME HON. MEMBERS: “No".

MR. CHATRMAN: I think the “Ayes”
have it.

SOME HON. MEMBERS: No, the
“Noes" have it.

MR. CHAIRMAN: All right. Let
the lobbies be cleared. The Lobbles
have been cleared. Let me put the
motion before the House.

18 hrs.

SHRIMATI PARVATHI KRISHNAN:
Sir, before you put the motion to
the House, T want to say one thing. I
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do not think it would be a very good
precedent to have a division on the.

question of extenzion of time. But I
want to say one thing, when I make
this submission, and that is that I
am very very sorry at the manner in
which this is being done and we have
had to ask for this division. I am
not pressing for it in view of the fact
that the Government insists that the
Bill has to go through today.

As I gaid while speaking on the dis-
approval motion last time, the most
unhappy part of it is that on a very
important Bill like this, it is proved
that the Government comes with an
Ordinance without coming forward
with a Bill for discussing in the Select
Committee. That is why we are in
this plight. Anyway, since I do not
think it would be a good precedent,
we do not press this particular ques-
tion of extension of time to a division.
But other things I do not say we will
not press to a division.

SHRI VAYALAR RAVI: 1 fully
endorse what Mrs, Parvathi Krishnan
has said. We are not pressing for a
division,

SHRI RAVINDRA VARMA: ] ex-
press my gratitude to the hon. Mem-
bers for that.

MR. CHAIRMAN: Is it the conse-
nsus of the House that the time of the
sitting of the House today be extend-
ed till the Delht Police Bill be dispos-
ed of and, thereafter, the discuseion
on Shri Samar Guha's Motion and
Half-An-Hour discussion be taken up?

HON: MEMBERS: Yes

MR. CHAIRMAN: So, the time is
extended. Shrimati Parvathi Krishnan
to continue her speech.

SHRIMATI PARVATHI KRISHNAN:

Sir, 1 do not propose to gay anything
more in view of the whole atmos-

phere ang this attitude taken, I finish

]
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Zl]ﬂ
b_dur. 1 have my full gay. (Interrup- Venkataraman, Shri R.
tions) They can have it passed. Visvanathan, s’h:i &%
MR. CHAIRMAN: Iiwahlll now p;.lt NOES
g Supry e, 2l B g, 9 e
vote of the House. uja, Shri Subhash
Arif Beg. Shri
The question is: Berwa, Shri Ram Kanwar
“This House disapproves of the Borole, Shri Yashwant
Delhi Police Ordinance, 1878 (Ordi- Chand Ram, Shri
z;mt;enée:id:;t!::‘n tm;:l?‘m Chaturvedi, Shri Shambhu Nath
1978 Chavda, Shri K. S.
Chowhan, Shri Bharat Singh
The Lok Sabha divided: Chunder, Dr. Pratap Chandra
Division No. 22] Dandavate, Prof. Madhu
Desai. Shri Morariji
(18 11 B%.  fyeshmukh, Shri Ram Prasad
Ayes Dhandayuthapani, Shri V.
*Balak Ram, Shri Dhurve, Shri Shyamlal
*Ralbir Sinlh. Shri Digvijoy Nurain Sinxh. Shri
Banatwalla, Shri G. M: Durga Chand, Shri
Barman, Shri Palas Dutt, Shri Ashok Krishna
Basu, Shri Chitta Ganga Singh, Shri
Baus, Shri Dhirendranath @Gotkhinde, Shri Annasaheb
Bhagat Ram, Shri Guha, Prof. Samar
Bhakta, Shri Manoranjan Hukam Ram, Shri
Chandrappan, Shri C. K. Jain, Shri Kalyan
Deo, Shri V. Kishore Chandra S. Jain, Shri Nirmal Chandra
Faleiro, Shri Eduardo Joshi, Dr. Murli Manohar
*Kamath, Shri Hari Vishnu Kakade, Shri Sambhajirao
Kodiyan, Shri P. K. Kaushik, Shri Purushottam
Kolur, Shri Rajshekhar Khalsa, Shri Basant Singh
Krishnan, Shrimatl Parvathi Khan, Shri Kunwar Mahmud Al
Lakshminarayanan, Shri M. R. Khrime, Shri Rinching Khandu
Mayathevar, Shri K. Kishore Lal, Shri
Murugeiyan, Shri S. G. Krishan Kant, Shri
Pajanor, Shri A, Bala Kureel, Shri R. L.
Palnajk, Shri Slvaji Mahala, Shri K. L.
Poojary, Shri Janardhana Mahale, Shri Harl Shankar
Ravi, Shri Vayalar : Mahats, Shri C. R.
Saeed Murtaza, Shri Mahi Lal, Shri
Unnikrishnan, Shri K, P. Maiti, Shrimati Abha

*Wrongly voted for AYES
@Wrongly voteq for NOES
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Malhotra, Shri Vijay Kumar
Malik, Shri Mukhtiar Singh
Meerza, Shri Syed Kazim Alj
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Mondal, Dr. Bijoy

Munda, Shri Karia

Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Parmar, Shri Natwarlal B.
Paswan, Shri Ram Vilas
Patel, Shri H, M.

Patel, Km. Maniben Vallabhbhai
Patil, Shri S. D.

Pradhan, Shri Pabitra Mohan
Rahi, Shri Ram Lal

Rai, Shri Narmada Prasad
Rajda, Shri Ratansinh

Ram Charan, Shri

Ram Kinkar, Shri

Ram Kishan, Shri

Ram Sagar, Shri
Ramachandran, Shri P,
Ramapati Singh, Shri

Ramji Singh, Dr.

Ramjiwan Singh, Shri
Ranjit Singh, Shri
Rothuama, Dr. R.

Sai, Shri Larang

Saran, Shri Daulat Ram
Sarangi, Shri R. P.

Shastri, Shri Ram Dhari
Shejwalkar, Shri N. K.

Sheo Narain, Shri
Sikander Bakht Shri
Singh, Dr. B. N.

Sinha, Shri Purnanarayan
Sinha Shri Satyendra Narayan
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Somani, Shri Roop Lal
Sukhendra Singh, Shri
Swamy, Dr. Subramaniam
Tan Singh, Shri
Tiwari, Shri Brij Bhushan
Ugrasen, Shri
Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Verma, Shri R. L. P.
Verma, Shri Sukhdev Prasad
Yadav, Shri Hukmdeo Narain
Yadava, Shri Roop Nath Singh
Yadvendra Dutt. Shri
Yuvraj. Shri
Zulfiquarullah, Shri
MR. CHAIRMAN:  Subject to cor-'
rection, the result* of the Division is:
Ayes. 26,
Noes; 91.
The Resolution is negatived.
The motion was negatived,
SHRIMATI PARVATHI KRISH-
NAN; Are you not ashamed of your-

selves—without knowing what yeu
are clapping for?

MR. CHAIRMAN: Now, there is an
amendment by Shri Ramanand
Tiwary, Are you pressing it?

foart 9, wgr Ao
# % samz wdaz awdiwids oy

ol tmm feerdt: wamfa o,
# wrg veroan fa g fam w1 e
FHET WG 7 ¥ IEHE eFw
afeqi %, o w§ gror e =ifgm
gafay gwn 7g udgwie fomr ar)
& ag-orsm wAr off ¥ fiaww €
fr. sg g udfaz axdr ¥ ok &)

e

"I‘he following Members also recor ded their votes:
AYES : Sarvashri Bakin Pertin and Annasaheb Gotkhinde;

NOES : Sarvashri Ramanand Tiwary, Ram Naresh Kushwaha, Raghavii,
Jawala Prasad Kureel, Chowdhury Balbir Singh, Balak Ram, lnd Hari

Vishnu Kamath.
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Wo wy oWk : gad a7 dew §
nyar )

ot v fewrd @ #
qgar, A qgy ¥ wwr wfye
qar i
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Amendment No. 1 wag, by leave,
withdrawn,

MR. CHAIRMAN: Now, the ques-
lions is:

“That the Bill to amend and con-
solidate the law relating to the
regulation of the police in the
Unjon Territory of Delhi, be taken
into consideration.”

The motion was adopted.

Clausg 2— (Definitions)

MR. CHAIRMAN: There are no
amendments.

The questlon is:

“That clause 2 stand part of the
Bm.il

The motion was adopted.
Clause 2 wag added to the Bill

Clause 3~—(One Poliee force for the
whole of Delhi)

SHRI SHAMBHU NATH CHATUR-
VEDI): I beg to move:

Page 3, line 26—

for ‘“including Delhi
Police”

substitute—

“or any post under the Delhi
Administration or the Central
Government” (59)

MR. CHAIRMAN: Are you press-
ing your amendment?

SHRI SHAMBHU NATH CHATUR-
VEDI: I am not pressing.

Armed

Amendment No. 59 was, by leave,
withdrawn,

MR. CHAIRMAN: Now, the ques
tions is:
“That clause 3 stand part of the
Bill”
The motion was adopted,
Clause 8 was added to the Bill,

Clause 4—(Superintendence of Police
force fo vest in the Administration)

MR, CHAIRMAN: There is an
amendment by Shrimati Parvathi
Krishnan, Are you moving?

SHRIMATI PARVATHI KRISH-
NAN: I beg to move:

Page 3, line 28—
for “Administrator” substitute-—

“Executive Council or the
Council of Ministers”. (74)

MR. CHAIRMAN: I shall now put
the amendment tp the vote of the

House,

Amendment No. 74 was put and nega-
tived.

MR. CHAIRMAN: The question is:

“Thet Clause 4 stand part of the
BilL”
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The motion was adopted,
Clause 4 was added to the Bill.
Clause 5—(Constitution of Police

force)

MR, CHAIRMAN: There is one
amendment by Shrimati Parvathi
Krishnan. Are you moving?

SHRIMATI PARVATHI KRISH-
NAN: I beg to move:
“Page 3, line 34—
for “Administrator” substitute —

“Executive Council or the
Counci] of Ministers”. (75)

MR. CHAIRMAN: I shall npow put
the amendment to the vote of the
House,

The amendment No. 75 was put and
negatived,

MR. CHAIRMAN: The question js:

“That Clause 5 stand part of the
BilL"”

The motion was adopted,
Clause 5 was added to the Biil
Clause 8—(Commissioner of Police)

MR, CHAIRMAN: There is an
amendment to this clause, Are you
moving? t

SHRIMATI PARVATHI KRISH-
NAN: 1 beg to move:

“Page 4, line 2,—
for “Administrator” substitute —

“Executive Council or the
Council of Ministers”. (76)

MR. CHAIRMAN: I shall now put
the amendment to the vote.

Amendment No. 76 was put and
negatived,

MR, CHAIRMAN: The question is:
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“That Clause 6 stand part of the
BilL”

The motion was adopted,

Clause 8 wag gddeg to the Bill.
Clause 7— (Additional Commissioner
of Police)

MR. CHAIRMAN: There are
amendments by Shrimati Parvathi
Krishnan. Are you moving?

SHRIMATI PARVATHI KRISH-
NAN: 1 beg to move:
“Page 4, line b—

for “Administrator” substitute—

“Execulive Council or the
Council of Ministers™. (77)

“Page 4, line 13—

for “Administrator” substitute—
“Executive Council or the

Council of Ministers”. (78)

MR. CHAIRMAN: I shall put the
amendments to the vote.

Amendments Nos. T7 and T8 were put
and negatived.

MR. CHAIRMAN: The question js:
“That Cluuse 7 stand part of the
Bill."

The motion was adopted,
Clause T was added to the Bill
Ciause 8- (Deputy, Additional Deputy
and Assistant Commissioners of Police)

MR, CHATRMAN: There is an
amendment to this clause by Shrimati
Parvath| Krishnan, Are you moving?

SHRIMATI PARVATHI KRISH-
NAN: I beg to move:

“Page 4, line 18—

Jor “Administrator” substitute—

“Executive Council or the

Council of Ministers’. (T9)
MR. CHAIRMAN: I qhall put the
amendment to the vote of the House.

Amendment No. 79 was put end
negatived. .
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mcmmx The question is:

“That Clause 8 stand part of the
‘Bin*, :

The motion was adopted.
Clausre 8 war added to the Bill.

Clause 95— (Appointment of Principals
of Police Tyaining Institutions.)

MR. CHAIRMAN: There are two
amendments in the name of Shrimati
Parvati Krishnan. Are you moving?

SHRIMATI PARVATHI KRISH-
NAN: I move:

"Pilﬂ ‘i nu an_
Jor “Administrator” substitute—

“Executlve Council or the
Council of Ministers”. (80)

Page 4, iine 31,—
for “Administrator® substitute—

“Executive Council or the
Council of Ministers”. (81)

MR, CHAIRMAN: I shall put the
amendments to the vote of the Houge.

Amendments Nos, 80 and 81 were put
and negatived.

MR, CHAIRMAN: The question js:

“That Clause @ stand part of the
Bill.*

The motion war adopted,
Clause 9 was added to the Bill.

Clanse 19— (Constitution of Police
districts, sub-divislens and police
 stations)

SHRIMATI PARVATH] KRISH-
NAN: 1 beg to move:
for “Administrator” substitute—
“Exécutivé = Council or the
Wﬂw- (H)
MR CHABAGAR: T put ]
W'&ﬂhhmumnm
w1 18

Amndm 'No. u wag put and
' negutived,
MR, CHAIRMAN: The question s:
“That Clause 10 stand part of the
Bill”. .

The motion was adopted, -
Clause 10 was added to the Bill.
Clause 11 was added to the Bill,

Clause 12— (Appointment of subordi-
nate ranks)

SHRIMATI PARVATHI KRISH-
NAN: 1 beg to move:

Page 5, lines 7 ang 8——
for “Administrator” substitute—

“Executive Couneil or the
Council of Ministers”, (83)

HR.CHAIRHAN: I put amend-
ment No. 83 to the vote of the House,

Amendment No. 88 was put and
negatived.

MR, CHAIRMAN: The question is:

“That Clause 12 stand part of the
Bill".

mmwm
Clause 12 was added to the Bill

Clanse 13— (Certificate of appoint-
ment)

SHRIMATI PARVATHI KRISH-
NAN: I beg to move:

Page 8, line 19,—
for “Administrator” substitute—

“Executive Council or the
Council of Ministers”. (84)

MR, CHAIRMAN: 71 put amend-
ment No. 84 1o the vote of the Houss.

Amendment No. 84 was put and '
MR. CRAIRMAN: The question is:

“That Clause 13 gtang part of the
BIlI".
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The motion was adopled,
Clause 13 was added to the Bill.
Clause 14 was added to the Bill.
Clause 15 was added to the Bill,
Clause 16 was added to the Biil.

Clamse 17— (Special police officers)

SHRIMATI PARVATHI KRISH-
NAN: I beg to move:

Page 6—
for lines 9 to 14, substitute—

“(3) Person go appointed shall
have the right to refuse such
appointment within a period of
seven days after submitting his
reasons for doing so,

(8A) any persan or organisa-
tion ar political party objecting
to the appointment of any per-
son as such special police officer
may send the reasons therefor
to the Commissioner of Police
within fifteen days of such ap-
pointment end the Commis-
sioner shal] accept the objection
and cancel the appointment of
such officer, or, after giving the
objector an opportunity to be
heard, submit the report to the
Executive Council or the Coun-
cil of Ministers for final deci-
sion which ghall be given with-
in seven days of receipt of the
report from the Commissioner.”
{85)

Page 8, line 18,—
for “Administrator” gubstitute—

“Executive Counecil or the
Council of Ministers”.(88)

I would like to remind the Mem-
bers on the other side including very
venerated and venerable Ministers
who are sitting there that the essence
of my ymendments is to ensure cer-
tain democratice processes.

I think, Mr. Vajpayee has not read
my amendments. That is why I
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wanted to draw their attention top my
amendments, I think aler six O
clock, their democratic conscience be-
comes dormant, I have no illusion
about it.

MR, CHAIRMAN: [ put amend.
ments No. 85 and 88 to the vote of
the House.

Amendments Nos. 85 gnd 86 were put
and negatived.

SHRI VAYALAR RAVL: I beg to
move:

Page 6,—
after line 8, insert—

“Provided that the Commis-
sioner 'of Police shall obtain
the consent of such appointed
specia] police officers before
publishing the names.” (133)

1 need my amendment No. 135:
“Provided that the Commissioner of
Police shall obtain the consent of
such appointed specml police officers
before publishing the names.”

If somebody i nominated as a
special police officer, that person must
have the right to refuse; we cannot
compel a person. It is very wrong
and it ig arbitrary,

SHRI S. D. PATIL: 1 oppose the
amendment on the question of ap-
pointment of special police officer in
emergent situations....  (Interrup-
tions)

SHRI VAYALAR RAVI: Let him
have the right to refuse it

SHRI S. D. PATIL: If this right is
given we wil] not be able to appeint
special police officers.

SHR] VAYALAR RAVI: He does
not have much confidence in himself.

SHRI 8, D. PATIL: We cannot
take a risk.

SHRI VAYALAR RAVI: How ‘can
you compel a person to become &
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police officer? Why not give the
option to g person to refuse it? How
it compulsory?
MR. CHAIRMAN: I am sorry; Mr.
Ravi, he is not accepting it.

SHRI VAYALAR RAVI: It is like
the question of compulsory sterilisa-
tion.

MR. CHAIRMAN: Shall I put am-
endments 138 to 136 to vote?

SHR] VAYALAR RAVI: You put
135 separately.

MR. CHAIRMAN: You are pressing
only 1357

SHRI VAYALAR RAVI: Yes

MR. CHAIRMAN: I now put am-
endment No. 135 to the vote of the
- House,

Amendment No. 138 was put and
negatived.

SHRI VAYALAR RAVI: 136 should
be put to vote.

oft corwg frlt ¢ & wg W
wgnr g fs sl q@ oo wer
WA &Y ar {1 fs whes wrg foodt
Tt wiffe e e g 18 o ¢
ot wiwe ¥ wfivs feadt argaY, xg Wt
I wifigg

MR. CHAIRMAN: Are you press-
ing 135 or not?

SHRI VAYALAR RAVI: There are
four amendments; I press 135,

MR. CHAIRMAN: I have taken a
vote on it. The guestion is:

“That clause 17 stand part of the
BUII", . .

Clause 17 was odded to the Bik.
- hw® wiic Ty : wwmfy -
w, ¥ QF waer o7 Tt @ o

irq wgm & e arad fifore o wuelt
ot § 1 fedlr dmac X waT wer
wiweder wqy fwar & A wvw W@
T e fr graw e anfigg

wwafrsdew ¢ HA Sve 9@
foar @1, TEA  Www wivediz Ao
135 w1 @ fiearar )

Clauss 18- (Additional Police Officers)

MR. CHAIRMAN: We take up
clause 18.

SHRIMATI PARVATHI KRISH-
NAN; I meve my amendment No. 87,

Page 6, line 27,—
for “Administrator” substitute—
“Executive Council or the

Council of Ministers”. (87)

MR. CHAIRMAN: I shall now put
amendment No. 87 to the vote of the
House.

Amendment No, 87 was put and
negatived,

MR. CHAIRMAN: The question js:

“That clause 18 stand part of the
Bill”

The motion was adopted,
Clause 18 was added to the Bill

Clause 18— (Framing of regulations
for administration of the police)

MR. CHAIRMAN: We take up
clause 19.

SHRIMATI PARVATHI KRISH-
NAN: I may just point out that there
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tBhrimati Pdrvathi Krlshmen]
dfé a numbeér of amendments, abdo-
hitely similar, though they come in
different clauses. I think you can
take al] of them together, 80 to 04,
except for 91, which js different.

MR, CHAIRMAN: To cleuse 10,
there ls amendment No. 8.

_SHRIMATI PARVATHI KRISH-
NAN: I beg to move fny amendment
No, 88.

Page 8, line 35—

for “Administrator” substituie—

“Executive ©oimcll or the
Council of Ministers”. (88)
MR. CHAIRMAN: 1 shall how put
amendment No. 88 moved by Shrimati
Parvithi KHshnan.

Amendmedt No, 88 was put and
negatived.

MR. CHAIRMAN: The question is:

“That clause 19 stand part of the
Bill”

The motion was adopted,
Clause 19 was gdded to the Bill
Clause 20 was added to the Bill

Chinse 21— (Powers of punishment)

MR. CHAIRMAN: We take up
clause 21.

SHRI RAMANAND TIWARY: [ beg
{0 move:

Page 1, line 17,—
after “Principal” inserte
“« siot below the rank of Addi-
tional Commissioner of Police,”
M
Pije 1—
for lines §1 to 27, subitifute—
Offence Punishmmt
(a) sbduction, reping and bav-
ing unnatural sexual relations
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 with women und girls or abate
ment thereof; :
dismissal

(b) direct or indirect abetment
in cases of thefis, dacoity, loot
and murder;

dismissdl

(c) escaping from duty while
deployed on a responsible assign-
ment (eg treasury or main-
tenance of law and order). (8)

dismissal

P“e 7|—_
for lines 35 and 36, subiatitute—
“award any punitive duty to
constables other than  physical
punishment such ag drill, fatigue
duty, confinement in quarter
guard,” (9)
Page 8§, line 8,—
add at the end—
“yng the period of suspension
shall be the ml.nlﬂlﬂ.ﬁltl :::d *:::
pended officer sha P
::: allowance f 1y frdin the
date 6f his suspension™. (10)
Page 8, line 5,—
add at the end—

"“and the period of suspension
shallmbc the w:hﬂmuﬂ uﬂmuh
suspended officer shall be paid the
allowance regularly from the date
of his suspension.” (i1)
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MR. CHAIRMAN: Has he the
leave of the House to withdray his
amendment?

HON. MEMBERS: Yes.

Amendments Nos. 7 to 11 were, by
leave, withdrawn

MR. CHAIRMAN: The question is:

“That Clause 2 :
I 1 stand part of the

Clause 21 was cdded to the Bill
MR, CHAIRMAN: The question is:

“That Clause 22 stand part of the
Bill”

The motion was adopted.
Clause 22 was added to the Bill
MR. CHATRMAN: The question is:

“That Clause 33 stand part of the
BilL"

The motion was adopted.
cumumaddedtothcam.
MR. CHATRMAN: The question is:

*That Clause 34 stand pest of the
BiL”

The motion was adoplen.
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Clause 24 was added to the Bill.
MR. CHAIRMAN: The question is:
“That Clause 25 stand part of the
BilL"”
The motion was adopted.
Clause 25 was added to the Bill,
Clause 26— (Certificate, arms, etc, to

be delivered by person ceasing to be
a police officer.)
SHRIMAT] PARVATHI KRISH.
NAN: I beg to move:
Page 0, lines 43 to 45—
omit “Additiona] Commissioner
of Police, Principal of the Police
Training College or of the Police.
Training School or g Deputy Com-
missioner, Additional Deputy Com-
missioner or an Assistant Commis-
sioner of Police.,” (91)

MR. CHAIRMAN: I put amend-
ment No, 91 to the House.

Amendment No. 81 was put and
nepatived.

MR. CHAIRMAN: The question is:
“That Clause 28 stand part of the
BilL”
The motion was adopted.
Clouse 28 was added to the Bill.
MR. CHAIRMAN: The question is:

“That Clause 27 stand part of the
Bmtl

The motion was adopted.
Clause 27 was added to the Biil.

Clause 28— (Power to make regula-
tions for regulating of and trafic for
preservation of order in public
places, etc.)

SHRIMATI PARVATH] KRISH-

NAN:; I beg to move;
Page 10, omit lines 30 to 34 (95)

Page 11, omit lines 20 to 43, (06)
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Page 12, omit lines 37 to 48. (97)

Page 13, omit lines to 38. (98)

The amendments have been pro-
posed in order to take out from -the
purview of the police those powers
which are today vesteq in the Muni-
cipal Corporation. There is e well
known gaying that pearls should not
be cast before swine, but still T
thought I should move these amend-
ments.

MR, CHAIRMAN: I put amend-
ment Nos. 95 to 98 to the House.

Amendments Nos, 95 to. 98 were put
and negatived,

SHRI VAYALAR RAVI: I beg to
move:

Page 13—
line 28, add at the end—

“and any such performances
and of the scripis in respect there-
" of granted sultabllity certificate by
any State shall be exempted from
this Section,” (139)

Delhi being the capital of India, cul-
tural froupes from Bengal, Maha-
rashira, Kerala and Tamil Nadu will
come 1o Delhi. These troupes
cannot submit to the Police Com-
missioner here .a script in  Eng-
lish or Hindi. The section talks
of “prior serutiny of ,such per-
formances and of the scripts in respect
thereof”, . Buppose that script has been
accepled by the State from which that
troupe comes. Then, why do you want
a further approval here? It Ig diffi-
cult. In that case, we camnot have
any functions of a cultural mature in
Delhi from other States. It is impos-
sible. So, I would appeal to the Minis-
ter to accept Amendment No. 139, It
will help the people from other States.

SHRIMATI PARVATHI KRISHNAN:
1 understand that Shri Ravindra
Virma g for accepting it.- - .- .
“SHRI B. D, PATIL: May 1 inyita the
attention of the hon, Membey, Shrl
Vayalar Ravi, to the fact that clause
142 seeks to provide that public notice
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may be given by advertising in such
local newspapers In Hindi, Urdu or
English, as the competent authority
may deem fit? This is one of the
methods of giving publicity by supply-
ing copies etc. The policy of the Delhi
Administration is to issue the noti-
fleations in Hindi and English.

SHRI VAYALAR RAVI: I am speak-
ing on amendment No. 139 to clause
28, which provides that prior sanction
and approval of the secript by the
Police Commissioner is necessary, for
any performance in Delhl. Suppose a
troupe from Tamil Nadu, Kerala or
Bengal comes to Delhi and wants to
stage a performance, they will have to
translate the script into either Hindi
or English and submit it to the illi-
terate policeman. Why should it be
done, when the concerned State Gov-
ernment have approved of it? Please
allow our troupes to come here.

SHRI S. D. PATIL: I accept the
amendment,

MR. CHAIRMAN: The question’ is:
Page 13—
line 28, add at the end—

“and any such performances and
of the scripts in respect thereof

granted suitability certificate by
any State shall be exempted
from this Section.” (1398)

The motion was adopted,
SHRIMATI PARVATHI KRISHNAN:
I beg to move:
“Page 13, line 2,~—
omit “or assembly” (167)
“Page 13, line 28—
add at the end—

“and any such performances and

the scripts in respect thereof

granteq suitability certificate by

any State shall be exempted
- from this section” (188)

SHR! 8. D. PATIL: 1 am not accept
ing it,

SHRIMATI PARVATHI KRISHNAN:
They have just accepted a similar
amendment moved by Shri Vayalar
Ravi. They should know what they
are talking about. It is the same
amendment.

MR. CHAIRMAN: I will now put
amendments Nos. 167 and 168 by
Shrimati Parvathi Krishnan to the
vote of the House.

Amendments Nos, 167 and 168 were
put and negatived,

MR. CHAIRMAN: The question is:

“That Clause 28, as amended,
stand part of the BilL"”

The motion was adopted,

* Clause 28, as amended, was added
to the Bill.

Clause 29— (Power to give directions
to the Public)

SHRIMATI PARVATHI KRISHNAN:
I beg to move:

Page 14, lines 45 to 47—
omit “and at, and within, public
bathing and washing places,
fairs, temples, mosques, gurd-
waras, churches and all other
places of public resort or public
worship;” (103)

I do not think that the police should
stio mOotu enter public bathing and
washing places, fairs, temples mosques
gurdwaras, churches and other places
of worship. This is very wrong, mor-
ally wrong. If they want to do some-
thing which is morally wrong, I don’t
mind.

SHRI 8. D. PATIL: I oppose it.

MR, CHAIRMAN: I put Amendment
No. 103 moved by Shrimali Parvath!
Krishnan to the vote of the House.

Amendment No. 103 was put and
negatived.
MR, CHAIRMAN: The gquestion is:
“That Clause 29 stand part of the
Bill.”

The motion was adopted,
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Clause 20 was added to the Bill,

Claose 30— (Power to prohibit cerfain
acts for prevention of disorder)

SHRIMATI PARVATHI KRISHNAN;
I beg to move:

Page 15, lines 12 and 13—

omit “or addresesd to individuals”
(104)
Page 15—
omit “or addressed to individuals"

MR. CHAIRMAN: 1 put Amendment
Nos, 104 and 108 of Shrimati Parvathi
Krishnan to the vote of the House,

Amendments Nos. 104 and 108 were
put and negatived,

MR. CHAIRMAN: There are two
more Amendments No. 144 and 152 in
the name of Shri Vayalar Ravl to
Clause 30.

SHRI VAYALAR RAVI: I want to
move Amendment Mo. 152 only.

1 beg to move:

Page 15, line 15--

after. “(a)” insert *“The training
or" (152)

You have made a provision of carry-
ing of arms, etc. I am adding the
word “training” also. Because “train-
ing” also can be a problem and it will
psychelegically provoke them to use it.

SHRI §. D. PATIL: I oppose it—
MR CHAIRMAN: Now. I put Am.

endment No. 152 o the vote of the

House.

Amendment No. 152 wasg put and
negatived,

MR. CHAIRMAN: There is another
amendment in the name of Sh# Ram
Dhari Shastri. He is not present,

The question is;

“That Clause 30 stand part of the
mn'i

The motion was adopted.

Chm!ﬂwqmﬁcdtqt_h.m
Clanse 31— (Police to provide agoinat

disorder etc. at places of publis
amusement or public assembly or
meeting.)

SHRIMATI PARVATHI KRISHNAN:
1 move my amendment No. 110,

1 beg to move:
Page 18—
for lines 1 tp 13, substitute—

“(1) For the purpose of preventing
serious disorder or hreach of
the law or manifest and im-
minent danger to the persons
assembled at any place of
public amusement or at any
agsembly or meeting to which
the public are invited, any
police officer of the rank of
Superintendent of Police and
above, present at such place
may, subject to such rules,
regulations, and orders as may
have been lawiully made, give
reasonable advice to the or-
ganiserg of such functiens
which may be considered
necessary  for the
peaceful and lawful conduct of
the proceedings.” (110)

I would request the Minister to accept
this amendment. It is a very simple
one. Giving advice to the organisers
in respect of conduct of the meetings,
the manner in which they are to be
conducted, etc. should not be left to
an Assistant Sub-Inspector; he should
be of the rank of Superintendent of
Police or at least an Inspector. Leav-
ing it to an Assivtant Sub.Inspector
will not do. That will lead to a lot of
trouble. The Minister, in his reply,
has stated that this is an experiment.
Please do not have such costly experi-
ments, We will not be responsible for
the consequences,

/BHRI 8. D. PATIL: T oppose this

‘amendment because Assistant Sub-

Inspector {s a sufficiently respenaihle
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MR. CHAIRMAN: mu now put
Amendment No. 110, mvul by Bhri-
msatl Parvath} Krishnan, to the vou
of the House,

Amendment No. 110 was put and
negatived,

SHRI VAYALAR RAVI: 8ir, I

move my amendments Nos. 145 and
146. I beg to move:

Page 16, line 5—

for “Assistant Sub-Inspector”
substitute “Assistant Police Com-
missioner” (145).

Page 16—
omit lines 14 to 17, (148).

Leaving this to the Assistant Sub-
Inspector will not do. This must be
done at least by a sub-divigionul
officer; it should be at least Assgistant
Police Commissioner.

SHRI 8. D. PATIL: It js impracti-
cable. We cannot entrust it to such a
big officer. Assistant Police Commis-
sioner {8 a high officer and he is of the
grade of Assistent Superintendent of

Police. I am pnot, therefore, acoepting
his amendments,

MR, CHAIRMAN: I ghall now put
Amendment; Nos. 145 and 148 to the
vote of the House.

Amendments Nos. 145 and 146 were
put and negatived.
MR. CHAIRMAN: The gquestion is:

“That Clause 31 stand part of the
BiIL”

The motion was adopted.
Clayse 31 was added to the Bl
Clause 33 was added to the Bill.

Clauses 38 and 34 were added to the
Bill, .

Clanse 35 —(Commissioner of Pelice
May toke gpecisl mesaunes to prevent
Outbreak /of epidemic disease at fairs,
SHRIMATI PARVATHI < KRISH-
Ran: 1 beg fo meve; -

Pagp 17, line 44—
for “may in consultation with”
substitute—

“shall on request from” (111)

Here I am only saying that the
m lity should be consulted,

SHRI 8. D. PATIL: There are
concurrent powers; they are both
supplementary and complementary, I
am not accepting this amendment.

MR. CHAIRMAN: I shall now put
Amendment No. 111, moved by Shri-

mati Parvathi Krishnan, to the vote
of the House,

Amendment No, 111 was put and
negatived,

“MR. CHAIRMAN: The question is:

“That Clause 35 stand part of the
Bill”

The motion was adopted.
Clause 36 was odded to the Bill.
Clause 86 was added to the Biil.

Clamse 81— (Power to make regula-
tions prohibiting disposal of the dead
except gt places get apart,

SHRIMATI PARVAYHI KRIiSH-
NAN: 1 beg to move:
Page 18, line 10,~
after “time to time” insert—

“On request from the Corporation
or municipality within the local
limits of the jurisdiction whereof
such plape is situated” (112).

SHRI 8, D, PATIL: Sir, I.oppose it!
I am not accepting it

MR. CHAIRMAN: I will jow put
amendment No. 112 of Shrimat{ Par-
vathi Krishnan to vote.

Amendment No. 112 was put and
negatived,

MR, CHAIRMAN: Now the ques-
tion is:

“That clause 37 stand part of the
BilL”

The motion was adopted.
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Clause 37 was added to the Bill.
Clause 38 was cdded to the Bill

Clause 39— (Employment of additional
police in cases of special danger to
public peace).

- SHRIMATI PARVATHI KRISH-
NAN: I beg to move:

Page 19, line 17—
for “Administrator” substitute—

“Executive Council or the
Council of Ministers” (113).

SHR] VAYALAR RAVI: I beg to
move:

Page 19—
omit lines 30 to 39, (147)

SHRIMATI PARVATHI
NAN: I beg to move:

Page 10—
omit lines 30 to 46, (189)

SHRI VAYALAR RAVI: The
Minister must explain whether it id
not the duty of the Police to give
protection to the people. After giving
protection on what authority will you
be collecting money from them? It
is immoral tg recover the expenditure
from the people. The Minister should
not go to the extent of recovering the
money from the people. 1 request the
Minister to kindly withdraw this
clause,

SHRI S. D. PATI: This is a
salutary clause and T am not accepting
the amendment, It is only applicable
in the disturbed areas. Even then the
District Magistrate will consider all
these caseg and in fit cases he may
exempt It

MR. CHAIRMAN: It is only a sort
of punitive fine?

SHRI 8. D. PATIL: It is only for
payiog compensation the amounts are
recovered.

_ SHRI T. K. CHANDRAPPAN (Can-
nanore): Gandhiji wag against pun-
tive fines,

KRISH-
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MR. CHAIRMAN: I will now put
the amendments to vote. I will take
up first the amendments of Shrimati
Parvathi Krishnan, '

Amendments Nos, 118 and 188 were
put and negatived.

MR. CHAIRMAN: 1 will now put
amendment No. 147 of Shri Vayalar
Ravi to vote,

Amendment No, 147 was put and
negatived.

SHR1 VAYALAR RAVI: This
power will be misused. You will gee.
Let it go on record.

MR. CHAIRMAN: I will now put

-the clause to vote.

The question is:

“That clause 30 stand part of the
BilL”

The motion was adopted.

Clause 3B was added to the Bill

Clause 40— (Employment of additional

police at large work and when appre-

i regarding behaviour of
employees exists.)

SHR] VAYALAR RAVI: I beg to
move:

Page 20,—
omit lines 6 to 10, (148).

Thig clause, 1 request, the Railwey
Minister also should look into because
he js a trade union leader, Do you
agree with clause 40(1) (b)?

This clause says:

“the behaviour or a reasonable
apprehension of the behaviour of
the persons employed on any rail-
way, canal or other public work,
or in or upon any manufactory or
other commercial concern, under
construction or {n operation at any
place necessitates the employment

It means that you are giving the power
to employ police even wlien a labour
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strike s there. This clause will be
miused against the working class,

BHRI 8. D, PATIL: [ oppose it
because It iz essential 10 maintain the
speed of the work.

SHRIMATI PARVATHI KRISH-
NAN: The Lacbur Minister is sitting
there. Hig conscience is not aroused—
1 think,

MR, CHAIRMAN: 1 will now put
amendment No, 148 of Shri Vayalar
Ravi to vote,

Amendment No. 148 was put and
negatived.

MR. CHAIRMAN; Now, the question
is:
“That clause 40 stand part of the
Bill.”

The motion was adopted.
Clauge 40 was added to the Bill.

Clause 41— (Compensation for injury
caused by wunlawjul assembly how
recoverable,)

MR, CHAIRMAN: Are you moving
your amendment which is in your
name?

19 hrs,

SHRIMATI PARVATI KRISHNAN:
I beg to move:

Page 20,—
for lines 32 to 34, substitute—

“(3) The amount of the com-
pensation shal] be paid by those
found guilty in a court of law
for the damage caused and in
accordance with the directions of
such court of mw"”. (119)

Sir, Clause 41(3) says:

“The amount of the compensation

shall be deemed to be a fine im-

ponL S e oy ol
inhabitan:

a n_ by.‘l.'.h. bi. tg of the

What I.am smying ig this, This 1s

Unother punitive. ine. What I have
sald by amendment is this.

“The amount of the compensa-
tion shall be pald by those found
gullty in a court of law for the
damage caused and in accordance
with the directions of such court of
law®™,

It should not be by anybody and
everybody.

SHRI VAYALAR RAVI: I have
also got two amendments— 141 and
142 on this clause.

MR. CHAIRMAN: Are you moving?
SHR] VAYALAR RAVIE: I beg to
move;
Page 20,—
Omit lines 32 to 34. (131),
Page 20,—
Omit lines 35 to 37. (142)

Sir I want to make my submission.

PROF. MADHU DANDAVATE:
After the 25th Amendment the com-
pensation has disappeared. 1 do not
know why my Leftist friend has

moved her amendment? (Interrup-
tions).
SHRIMATI PARVATHI KRISH-

NAN: Surely, let me not disturb the
compensation, When something s
done, the compensation ghould be paid
by the other people,

SHRI VAYALAR RAVI: 'This is
an imposed fine upon the people. It
must not be misused to any extent,

Moreover, T take the opportunity of
warning the Minister that thig will
lead to a lot of litigation even by
private individuals, or by unyone in
the disturbed area. I may tell you
that the people feel that if their
property is damaged by anyone, that
person will make us to go to the court
of law., You may only invite litiga-
tions in Delhi itself. Take for inatance
Kerala, There was & communal riot
in Trivandrum. You know what the
Kerala Government did. They have
themselves paid money as compensa-
tion to the poor people. We never fine
other poor people at all. Here you
want to fine the poor peaple. It is a
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[Shri Vayslar Ravi]

very wrong thing. It i against
Gandhian principle as also
all ethies and morality of the
I therefore oppose thiy Clause. I, of
course, appen] to the the Gandhien
leader, Prof. Madhu Dandavate and
the Minister incharge to withdraw
this clause,

MRB. CHAIRMAN: Now, the Mini-
ster. We are on Clauge 41.

SHRI S. D. PATIL: The amend-
ment seeks to substitute the existing
sub-clause (3) of Clause 41 which
provideg for the compensution for the
injury caused by unlawful assembly
which shall be deemed to be fine
imposed under Clause 41 and shall be
payable by the inhgbitants of the dis-
turbed area. My cluse seeks to
provide that the amount of compensa-
tion ghal] be pald by those found
guilty in a court of law for the damage
caused and in accerdance with the
directions of the court.

e

.

:

Jooking to the provisions of sub-
sectin 4 of the same clause which
empowers the District Collector to
exempt any person from Nsbffity to
pay amy of the compensation
umount, gufficient reasons perhaps,
the proposed improvement may not be
necessary.

Further, the judicial proceedings
will e long drawp out enfailing delay
in the payment - of eogmpensation.
Under sub-clause (2) of this Clause,
the Disteiet Collector will have to hold

SR, CHATAMAN: I shall now put
amepdments Nos. 110, 141 and 142 to
the wole of the Haupe,
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Amendments Nos. 119, 141 and 143
- were put gnd negetived, '

MR. CHAIRMAN: The question 4a:

“That Clause 41 stand part of the
Bil*

The motion was adopted.

Clause 41 was added to the Biil
Clauges A2 to 45 were added to the Bill,

Chaung 48
MR. CHAIRMAN: Now 1 come to
Clause 46. There are amendments by
Shri Tyagi. He is pot here,

MR. CHAIRMAN: The question Is:

“Thwt Clause 48 stand part of the
Bill".

Clause 46 was ¢dded to the BilL

Clause 47— (Remonal of persons about
to committ offences)

BHRIMATI PARVATH: XRISH-
NAN: I beg to move:

Page 22, line 39,—

() after “found” ingert “guilty
in a court of law”

(il) omit “to have comidted”
(w)n y

MR, CHMFRMAN: I put amenl-
ment No. 120 to the vate of the Howse.

Amendment No, L0 apas put end
nagstiosd.

MR. CHAIRMAN: The question is

“That clause 47 standg part of the
By, - -

The motion wes adopted.
Clowse 47 was aded ¢o the Bill

Clauses 48 % 58 were added to the



Oﬁ-.ﬂ—(buw dpolloa officer to
enforce provisiond of the Act)
SHRIMATI PARVATH[ KRISH-

NAN: I beg to move;

Page 27, lihe 3,— .
dfter “police officer” insert—
“not below .the rank of Assis-
tant Commissioner of Police” (121)

MR. CHAIRMAN: I now put
amendment No. 121 tg the vote of the
House,

Amendment No. 131 was put and
negatived.

MR. CHAIRMAN: Tne question is:

“That Clause 58 stands part of
the BilL"

The motion was gdopted.
Clause 59 was added to the Bill.
Clausey 80 to 62 were added to the

Clause 83— (Emergancy duties of
police.)

SHRIMATI PARVATH]
NAN: 1 beg fo move:

Page 29, line 39—

for “Administrator” substitute
“Executive Council or the Council
of Ministers” (123).

This clauge relates to the declara-
tion of egsentia) services. It is not
normal for the police to declare some-
thing ag essential servios; it is only the
elected authority that should deehre
it, That is why, I have suggested tha

KRISH-
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to come, It'ls & prematurg sugges-
tion. ) i

SHRIMATI PARVATHI KRISH-
NAN: Any trade can be declared as
essential gservice. What happens to
tradé union rights?

MR, CHAIRMAN: I shall put

amendment No, 123 to the vote of fhe
House.

Amendment No, 123 wag put and
negatived,
MR. CHAIRMAN: The question Ts:

“That clause 63 stand put of the
Bill.”

The motion was adopted,
Clause 63 was added to the Bill

Clauses 84 to 69 were added to the
Bill.
Clause 70 . (Power of Cetitral Govern-
ment tg authorise Commistion®r of

"Police and certain other oficers to

erercise powersg of District Magistrates
and Executive Magistrates under the
Code of Criminal Procedure, 1873.)

MR, CHAIRMAN: We take up
clause 70,

SHRIMAT; PARVATHI KRISH-
NAN: 1 move my amendment No.
125. You are giving the powers of the
magistracy to the police?

I beg to move:

Page 31,
omit lines 30 to 35 (125).

MR.. CHAIRMAN: I put amend-
ment No, 125 to the vote of the House,
Amentdment No, 125 was put anll
MH. CHAIRMAN: I put clause 70

to the voty of the House, '

The question is:

 “Thut clsuse 70 stand part of the

B

Clause 70 wag added to. the .Bill.

Chm?lfoﬂwrrelddldhm
Bill,
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Clanse 83—(Causing any obstruction
in a ttreet)

MR. CHAIRMAN: We take up
clause 83,

SHRIMATI PARVATHI KRISH-
NAN: I move my amendment No, 171

Page 34—
omit lines 42 top 44 (171)

MR. CHAIRMAN: 1 put amendment
No. 171 to the vote of the House.

Amendment No, 171 was put and
negatived.
MR. CHAIRMAN. The question is:
“That clause 83 stand part of the
Biu.lc
The motion was adopted.

Clause 83 was added to the Bill
Clause 84 wus added to the Bill.
Clause 85— (Causing obstruction and
anmoyance by performances, etc.)

MR. CHAIRMAN: We take up
clause 83.

SHRIMAT]I PARVATHI KRISH-
NAN: I move my amendment No .172
I beg to maove:

Page 35.!—

omit lines 8 and 8. (172)

You want to deprive ug of civil
rights?

MR, CHAIRMAN: 1 put amendment
No, 172 to the vote of the House.

Amendment No. 172 was put and
negatived,

MR, CHAIRMAN: The question is:
“That clause 85 stand part of the
BilL”

The motion was adopted,
Clause 85 was added to the Bill.
Clauses 86 to 90 were added to the Bill.
Clanse 91— (Behaving indecently in
‘publie.)

MR, CHAIRMAN: We take up
clause 91. =

SHRIMATI PARVATHI XRISH-
NAN: I move my amendment No. 129,
1 beg to move;

Page 35, lines 40 to 43—

omit “or not, or use indecent lan-
guage or behave indecently or riot-

ously or in a disorderly manner in a

street or public place or place of pub-

le regort or in any office, palice sta-
tion or station house”. ua)

MR, CHAIRMAN: I ghall now put
amendment No. 126 to the vote of the
House.

Amendment No, 128 was put and
negatived,

MR, CHAIRMAN: The question is:

“That clause 91 stand part of the
Bil."
The motion was adopted,
Clause 91 was added to the Bill.

Clauses 92 to 97 were added to the
Bill.

Clanse 38_ ‘Penalty for failure to keep
in confinement cattle, etc.)

SHRIMATI PARVATHI KRISH-
NAN: I beg to move:i—

Page 38—
for lines 30 to 35, gubstitute—.

“(a) for the first offence with
fine which may extend to fifty
rupees; and

(b) for the second or subsequent
offence with fine which may extend
to one hundred rupees” (173)

Page 37—
for lines 18 and 16, substitute—

“if they are the property of the
:’:!;.)ﬂlm of the offence’.

MR, CHAIRMAN: I shall now put
mumxnmn&bh
maunnm
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Amendments Nos. 173 and 174 were
o put and negatived,
MR, CHAIRMAN: The question is:
“That clause 98 stand part of the
BilL”
The motion was adopted,
Clause 88 was added to the Bill.

Clauses 99 to 108 were added to the
BilL

Chause 108-—(Penaity for disobedience
to order under gection 27.)

SHRIMATI® PARVATHI KRISH-
NAN: I beg to move:

Page 39, lines 26 and 27,—

for “three months” substitute “one
month”. (175)
Page 39, lines 27 and 28—

for “five hundred rupees or with
both” substitute “fve rupees”. (178)

MR. CHAIRMAN: I shall now put
amendments Nos. 175 and 178 to the
vote of the House,

Amendments Nos, 175 and 176 were put
and negatived,

MR. CHAIRMAN: The question is:

“That clause 109 stand part of the
BiL"
The motion was adopted.
Clause 109 was added to the Bill,

Clause L10— (Penaity for contravening
regulations, ete., under section 28.)

SHRIMATI PARVATHI KRISH-
NAN: I beg to move:
Page 39, line 32—
add at the end—
“by a fine which may extend to
twenty-five rupses”. (117)
Pages 30 and 40,—
omit lines 33 to 47 and 1 to 7, res-
pectively. (178)
MR. CHAIRMAN: 1 shall now put

amendments Nos. 177 and 178 to the
vote of the House, .

Amendments Nos. 177 and 178 were
put and negatived,

MR. CHAIRMAN: The question is:

“That clause 110 stand part of the
Bl -
The motion was adopted.
Clause 110 was added to the Bill.
Clauses 111 to 117 were added to the
Bin.

Clause 118—-(Penalty for opposing or

not complying with direction given

under clause (b) of sub-section (1) of
section

59
SHRI VAYALAR RAVI: 1 beg to
move:
Page 42, line 4,—

for “opposes” substitute “refuses”.
(153)

Page 42, line 6,—

for “the opposition” substitute “the
refusal”. (154)

Please think for a minute. Clause
118 says: “Whoever opposes or fails
forthwith to comply with any reason-
able requisition made by a police offi-
cer....”, Butl havearight togotoa
court of law and that is also opposition.
If T file a suit that is also opposition,
So, I have suggested that instead of
‘opposes’ the word ‘refuses’ may be in-
serted so that I have a right to oppose
it through legal means. Refusal means
not accepting or refusing in a different
form, The word ‘opposes’ may deny
my right to resort to legal action or
lagal method not to comply with that
order. So, in order to preserve the
right of the citizens to go to a court of
law, I request him to accept my amend-
ment,

SHRI S. D. PATIL: I am opposing
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SHRI VAYALAR RAVI: Am I not
entitled to go to & court of law and
oppose it legally?

SHRI 5. D, PATIL: Opposition in a
court of law is different. But you want
1o put the word ‘refuses’.

SHRI VAYALAR RAVI: I want to
help you ag well as the citizens, You
will agree that the citizens must have
the right to oppose it legally.

Please understand the point.

SHRI 8. D. PATIL: The expression
“faflure” Includes refusal. Therefore,
it is all right,

MR, CHAIRMAN: I put amendment
Nog, 153 and 154 to the House.

Amendments Nos. 153 and 154 were
put and negatived.

MR, CHAIRMAN. The question is:

“That Clause 118 stand part of the
Bill.”

The motion was adopted.
Clguge 118 was added to the Bill.

Clause 118—(Penalty for comtravening
diréctions under section 65.)

BHR] VAYALAR RAVI: I beg to

move:

for “opposes” substitute “refuses”,
(155)

Page 42, line 14—

for “the opposition” substitute “the
refusal”. (156)

MR. CHAIRMAN: I put amendment
Nos. 165 and 156 to the House,

Amendments Nos. 158 and 158 were
* put and negatived,

MR. CHAIRMAN : The question is:

“That Clause 119 stand part of
wll .

Clause 119 was added to the Bill.
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Clause 120 was added fo the Bill,
Clsuse 181— (Neglect or refusal to serve
ag special police officer)

SHR] VAYALAR RAVI: I beg W0
move:

Page 42—
after line 36, insert—

“(2y Such punishment ghall auto-
matically cancel the certificate of
appointment of such a Special Po-
lice Officer.” (159)

The clause only stipulates the punish-
ment. That does not mean he will lose
his certificate of appointment. 1 want
that automatically he must cease to be
a Special Police Officer, Once he is
convicted, on what moral authority
can he continue? There is no such pro-
vigion in the Clause. So, I have moved
it. Please accept it.

SHRI 8. D. PATIL: I accept the
amendment, y y

MR. CHAIRMAN: The question js:
Page 42—
after line 36, intert—

*(2) Such punishment shall auto-
matically cancel the certificate of
appointment of such a Special Po-
lice Officer.” (158)

The motion was adopted.

MR, CHAIRMAN: The question is:
“That clause 121, as amended,
stend part of the BilL”

The motion ipas adopted. -

Clause 121, as amended, was added to
the

Clause 1233—'(Penally for moking fals¢
statement, ete., and for misconduct of
Police Officéra)

SHRI VXYALAR RAVI: I beg tc
move ! :
© Page 43, lines 7 and 8~
for “one hundred” substitute—
“five hundred”. (160)
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MR, CHAIRMAN: I put amendment
No. 160 to the House,

Amendment No, 180 «as put and
mﬂwd.

MR, CHAIRMAN-: The question is:
“That clause 122 stand part of the
m”
The motion was adopted.
Clause 122 wes added to the Bill.

Clauses 123 to 125 were added to the
Bill

Clause 126—(Penalty for unautharised
use of police uniforms.)

SHRI VAYALAR RAVI: My amend-
ment No. 161 is to deal with those
people who imitate the police officers
and commit dacoity and other crimes.
If you do not want it, I will not move
it.

SHRI S. D, PATIL: I do not want it.
MR. CHAIRMAN: The question is:
“That clause 126 stand part of the
BilI",
The motion was adopted,
Clause 128 was added to the Bill,
Clause 127— (Power to make Tegulations

regarding carrying weapons without
authority.)

SHRI VAYALAR RAVI: My amend-
ment No, 162 seeks to add sticks or
lathig. You are referring to sword,
spear, bludgeon, gun etc. Lathis and
sticks are also lethal weapons.

SHR1 S. D, PATIL: If I aceept it, it

m"‘l‘ln;ﬂmnj:lﬂ.“ part of :the

The motion was adopted.
Clﬂuu l:?m.&h‘ﬁth!ﬂ

Clesgeg: mlw uwm to-tha. -
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Clause- 148 (Fublic- Notices how- to be
- glven)
SHRI VEYALAR RAVI: 1 beg to
move: o
Page 48; line 20—
for “Urdu or English" substitute-—
“Urdu and English”. (163)
This ‘clause relates to-the procedure for
public notices, What I want to empha-
size is that Delhi being. the capital of
India, many people coming from other
States are living here, and they speak
different ianguages, So, I appeal to the
Minister to accept the amendment to
make it “and English".

SHRI 8. D. PATIL: I accept it,

MR. CHATRMAN: The question is:
Page 48, line 20—

for “Urdu or English” substitute—-
“Urdu and English". (163)

The motion was gdopted.

MR. CHAIRMAN: The question is:
“That clause 142, as amended, stand
part of the Bill".

The motion was- adopted.

Clause 142, as amended, wae added to
the Bill

Clauses 143, 144 and. 145 were added
to the Bill,

Clauses 146 and 147 were added to the
Bill,

Mlﬁ—(ﬂoﬁﬁuﬁmo}hl«mﬂ
Regulations in the Official Gazette and

SHRI VAYALAR RAVI: My amend-
ment No. 188 geeks to add the “Legis
lative Assembly” after “Mutropolitan
Council”, It s up to you to accept itec
not..

SHRI 8. D. PATIL: It is too esrly.
1 do not racespt it

My, CHAIRMAN: The-quostion-is:
m"‘rﬁnﬂm 148 stend part of the
" The, metion. was. adanted.
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Clause 148 was added to the Bill, | .

Clauses 149 to 152 were added to the
Bill. :

First Schedule
SHRIMATI PARVATHI KRISHNAN :
beg to move:

Page 52, line 5,—

omit “1. The Press and Registra-
tiof 67 Books Act 1887 (129)
Page 52, line 7,—

omit ™3. The Indian Lunacy Act,
1012 (130)
Page 52, line 10,—

omit “6. The Cinematograph Act
1852." (131)

Page 52, line 19—

omit “3. The Madras Dramatic Per-
formances Act, 1954, as in force in

Delhi™ (132)

MR. CHAIRMAN: Now, I put Am-
endment Nos, 120, 130, 131 and 132
moved by Shrimati Parvathi Krishnan
to the vote of the House.

Amendments Nos, 129 to 132 were put
and negatived,

MR. CHAIRMAN: The question is:

. “That the TFirst Schedule stand
part of the Bill.”

The motion was adopted.

The First Schedule was cdded to the
Bill,

-

The Second Schedule, the Third Sche-

dule, Clause 1, the Enatting Formula
and The Title were added to the Bill.
SHRI 8. D, PATIL: I mowve:

*That the Bill, gg amended, be

But while doing s0, themh one
clarification:

Page 13, aﬁerhﬂe”iﬂﬂﬂ-—-

“Provided that no such gerutiny
or. certificate shall be required in
the case of any performante with
respect to which a similar ocerti-
ficate has been granted undet any

AUGUST 2, 1878
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law for the tims ‘being in foree in
any State,

This should be added.

SHRIMATI PARVATHI KRISHNAN:
Is this an amendment to an amend.
ment?

SHRI S. D. PATIL: it s only re.

ll:;:ﬁm Amendment No. 159 to Clause

SHRIMATI PARVATHI KRISHNAN:
It ghouly have been gone at that
time. The way they are rushing it
through, I take serious objection to it
At that very time, why could it not be
properly examined? It could have
been said. “We will re.word it."

PROF. MADHU DANDAVATE: On
a point of order, 8ir. It hag been an
accepted convention that when an
amendment ls accepted, in order that
the substance should tally with the
rest of the portion, there have been a
number of cases in which certain con-
sequential changes had to be made....

SHRIMATI PARVATHI KRISHNAN:
We do not want these homilies and
lectures.

PROF. MADHU DANDAVATE: I am
not addressing the lady member; I am
addressing the Chair. I have the full
right.

There have been precedents in which
when an amendment Is accepted, In
order that it should suit the context
of the entite text of the Bill, construc-
tional changes are to be made, The
mover has also accepted it and it is
for the acceptance of the House that
it has been dope. .

SHRI VAYALAR RAVI: Before the
third mdln.g I wn.nt to make a sub-
mission. .

SHRIMATI PARVATHI KRISHNAN:
How can it be before the third read-
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we wanted to cooperate with-the Gov-
ernment and there was the necessity
to pass the Bill as carly as possible, we
agreed to that We pressed for a divi-
sion only to express our dissatisfaction
or disapproval of the Ordinance.
Nothing more.

We are very glad that the hon. Min-
ister has been good enough to accept
some of the amendments. The Minis-
‘ter has been busy with the Constitu-
tion Amendment Bill for three days
and, probably, he had less time to go
through the Bill thoroughly. But the
office, the Deprtment, should have
peen careful to study every amend-
ment that was given. They have to
put all the notes to the Minister. |
note with regret that the Minister has
not been properly briefed., I say, the
Minister must reprimand the officers
who have not done the home-work and
not briefed the Minister properly. The
Minister was busy fu- three Jays with
the Constitution Amendment Bill. But
it is the duty of the office to do the
home-work, We find that the officers
were so hopeless, callous and indif-
ferent to the House—it is an insult fo
the House—that they can carry the
Members of Parliament for a ride. We
want that the Ministers should always
get proper briefling I record my
strong protest, I am glad that the
Minister took a lot of pains and, I
hope, we will pass the Bill.

SHRIMATI PARVATHI KRISHNAN:
I am sorry I do not agree with what
Mr. Vayalar Ravi has said. It is some
days since we had a discussion on this.
Al that time, the gpecific points were
raised and the amendments were
Elven. All the amendments would
have been brought to the notice of the
Minister. Just because one or two
amendments have been accepted, it
does not mean that bouquets have to
be thrown. No. Whatever the officers
do, they do. On the floor of the
House, the Minister is responsible to
us. It Is he who has to answer; the
officery cannot answer. Therefore, I
hold the Minister responsible. So
many days have gone by since we took
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thig up, and be shoukl have gon# into
it, he should have sat with his officéri;
he should have been in a position te
clarify each amendment. There is a
saying, and I would remind the hon.
Members of the House of this, namely;
that pearls can never be cast before
swine; I repeat that saying. I would,
once again, like to assert that it is not
just cooperation and all that. THe
Coast Guard Bill and other pieces of
legislation were rushed through foy
prestige. I am amazed and shocked,
and I take serious objection- to the
manner in which we have been asked
today to sil and cooperate. Beeaull
of ihe Ordinance, it should have beun
hrought much earller

SHRI 8. D. FATIL: 1 am very, thank-
fui to all the hon. Membters who have
given utmost cooperation; I also thahk
Mrs. Parvathi ‘Krishnan even though
I had reason to anger her for,some
iime—because I have not agcepted
some of her amendments. .

SHRIMATI PARVATHI KRISHN;&_N:
That is most unfair. .. (Interruptiong),

SHRI 8. D. PATIL: 1 once again
thank the hon. Memebrs of this louse

for lending their support within a very
short time, Wt

MR. CHAIRMAN: Mr. Minister -mow
you have to rescind all this; you have
to move a Resolution to rescind this—
% amendment that has been adop-

Crg

SHRI S. D. PATIL: This particular
amendment is a consequential one, Tt
is not something which touches the
substance of it. When the amendment
has been gaccepted, it will have to be
framed like this. It is not that we are
making a departure. It is only con-
sequential,

MR. CHAIRMAN: Hon. Minister, you

will have to put it again under the
rules, (Interruptions) Rules are rules,

SHRI C. K. CHANDRAPPAN; .
hmmmﬁm
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MR- CHAIRMAN: The business s
bafexs: you. Mething should be done
i y:hbrry,

. BHRi{ C. K. CHANDRAPPAN: In the
bistory of this  Parliament, never

"SHRIMATI PARVATHI KRISHNAN:
I the last 31 years.

amu C. K. CHANDRAPPAN:.
clauses have been hustled like thim.

SHRI §. D. PATIL: Sir, I do not
presg for it. Leave it as (t is.

AN HON. MEMBER: Do not press
for what?

BHRI S. D. PATIL: For the new
t¥Mg—to which you are objecting.

MR, CHAIRMAN: Now, the question

{u:
“That the Bill, as amended, be

Those in favour will please say
‘Aye’.

SEVERAL HON. MEMBERS: ‘Aye’.

MR. CHAIRMAN: Those against will
please say ‘No'.

SOME HON. MZMBERS: ‘No

BIR. CHAIRMAN: I think the ‘Ayes’
Hawwe it. The motion is adopted.

SUME HON, MEMBERS: The Noes
have it.

MR, CHAIRMAN: Let the Lobbies
be cleared. ..
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SHRI A. BALA PAJANOR: (Pindi-
cherry): I want to know one particulsr
point. Can a Bidl be passed without
there being a quorum in the House?

SHRI C. K, CHANDRAPPAN: What
is happening?

MR. CHAIRMAN: The bell is ring-
ing. We are walting for the division.

SHRI C. K. CHANDRAPPAN; 3
minuteg have passed. .

SHRI A. BALA PAJANOR: I want
to go on record on one particular point.
The Government has asked us to co-
operate on many matters. Cannot they
at least issue a whip to their Members
on this Biil for which we are waiting
here? This is a very important matter.
We want to know. From your side
what are you going to do? 152 clauses
we have passed in just 1 1/2 hours,

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): There can be
no division if there js no quorum.

SHRI A. BALA PAJANOR: You will
have to find out whether there is
quorum in the House.

MR. CHAIRMAN: That the division
result itself will show....Now, I find,
there is no quorum in the House.

As there Is no quorum, we cannot
g0 on with this Bill. The House now
standg adjourned till 11 a.m. tomorrow.

19.45 hrs.

The Lok Sabha then adjourned: till
Eleven the Clock. on Thursday
Avgust M, 1078/ Bhadre 2, 1000 (Saka).



